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WE 

FORN NO. 4 

(SEE RULE 2 ) 
DF[INISTFTWE TRIEWAL 

GUAHATI BENCH, 

QER SHEET 

Ne Cf the Apo]jc f(S) 

Ne of 

 

the Resocn ent(S 

.e9oAsl Advocatc for t1i:. Aicf 

Counsel for the Railway/ C.GS.C. 

OFFICE NOTE 	 DATE 	CEDER OF THE TRIBUNAL 

.TH: rE 	
UzZ*2M 

: 

,w.  

T-, r j  

27.2.2004 Present: The Hon'ble Shri Shanker Raju 
Judicial mber, 

The Hon'ble Shri K.V.Práhladan 
Admjnjstrat*tive rnber. 

jt",v  
tz sx~1'611 

 

Heard counsel for the parties 4  
TheO.. is disposed of f or the 

1 reasons tecorded separately at the 
admission stage. 

 

bb 

Meribez, (A) 	 ?mber (3) 

- ot~ I   

o4 '  



CENTRAL ADMINISTRhTIVE TRIBUNAL 
GUWAHA.TI BENCH 

O.A./IWXNo. 	. 	50 of 2004.  

DATE OF DECISION 27.2.20004. 

.[ ShriKr1shnaKantaRoy &i3Others. APPCA 

Mr.D.C.Mahanta, R.C.Barpatragohain & • S S 	 S • SS..•• S S • • • S •OjSee a • •aes* 0.e •... a a • 
B.Buragohain. 	 APPLICANT(S). 

VER5US- 

Uflion of India P. 	.... .... . . . . . •.. .. . . .RESP0NDENT(s) 

• 	. .Mr..R...G..PIaOt.hdak.,.. 	 .. a. . .. ,..o,..• .ADVOCATE FOi THE 

RESPONDENT(S), 

THE HONBLE MR. SHANKER RAJtT, JUDICIAL MEMBER. 

THE HON'BLE MR. K.v.PRAHLADAN, ADMINISTRATIVE MEMBER. 

iJ 	Whether Repoers of local papers may be allowed to see the 
judgment ? 

2.1. To be referred to the Reporter or not? 

Whether their Lordships wish to see the Lair copy of the 
Judgment ? 

46 	Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Mber(J) a( 
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CENTRAL ADMINISTRAIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application N6.50 of 2004. 

Date of Order : This,, the 27th Day of February, 2004. 

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRAIVE MEMBER. 

1.. Shri Krishna Kanta Roy 

Shri Nripen Kakati 
Shri Jatin Chandra Das 

• 	: 	4. Shri Munindra Chandra Das. 

Shri Bosanta Kumar Boro 	- 

Shri Nareñdra Nath Sarma. 

Shri Bangshidhar Bayan 

Shrj Puna Ram Murali 

Shri Sankar Basfore 

10.Shri Nayan Baba Singh 

1l.Sri Ramesh Ch. Sarma 

12.Sri Dwijen Das 
• . 	•13.Sri Bapan Ch.Nath 

14.Shri Rame'sh Chandra Daimary. 

All the applicants have been working under the 
Office of the Commissioner (Border), Govt.of India 
Ministry of Home Affairs1 Bhangagarh 
Guwhahati-5. .. 	 . 	. 	 Applicants.- 

By Mr.D.C.Mahanta, R.C.Barpatragohain & 
B.Buragohain. 

- Versus - 

The Union of India 
Represented by the Joint Secretary 
to the Government of India 
(15-11 & BM), Ministry of Home Affairs. 
North Block, New Delhi-hO 001. 

The Joint Secretary, Border Management 
Ministry of Home Affairs 
North Block, New Delhi-110 00.1. 

The Under Secretary 
to the Government of India 
Ministry of Home Affairs 
North Block, New Delhi-hO 001. 

The Commissioner (Border) 
Represented by the Deputy Commissioner (Border) 
Bhangagarh, Guwahati-5. 

The Administrative Officer 
Office of the Commissioner (Border) 
Govt. of India, Ministry of Home Affairs 

	

Bhangagarh, Guwahatj-781005. 	. 	. . . . Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C. 	.. . 

0 R D E R (oRAL) 

In view of office order dated 24.2.2004, it•has 

Contd./2 
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been decided by the Ministry of Home Affairs that Office of 

the Commissioner (Border) would be closed and no further 

extension would be accorded beyond 28.2.2004. However, it 

is also stated that the possibility of accommodating the 

locally recruited staff is. being examined separately. The 

apprehension of the applicants are that in the event, BSF 

takes control, they would not take them as there is no 

terms and conditions to decide about the future of this 

employees. 

Keeping that view of the matter the respondents 

are directed to. treat this O.A. as supplementary 

representation of the applicants. The respondent Nos.l, 2 & 

3 are directed to take decision and dispose of the 

representation of the applicants and consider the 

possibility of accommodating locally recruited staff by a 

detailed and speaking order to be passed within two weeks 

from the date of receipt of copy of this order. 

Mr.B.C.Pathak, learned Addl.C.G.gc. for the respondents, 

is to be provided with a öopy of this order enabling him to 

further communicate with the official respondents. Till a 

decision is arrived by the Ministry of Home Affairs, status 

quo of the working of the employees shall be maintained. In 

the event, the applicants, are still aggreived, it is open 

to them to seek redressal of thier grievances in 

appropriate forum. 

The O.A. stands disposed of accordingly. Copy of 

this order be sent to the respondents alongwith the copy of 

the O.A. 

• 

K.V.PRAHALADAN 
ADMINISTRATIVE MEMBER 

SHANKER RAJU 
JUDICIAL MEMBER 

Om 
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2000 -. Letter 	issued by the 	Commissioner i8ordaO  

Miif;r' 	of 	Home 	P+fair. 	 to  

Saint 	Secretary 	, 	 . 	'. 	ry 	of 	Hame 

for regularization of 	serv ices 	of 

temporary 	3t 	f f of 	the 	ff j: 	the  

i;n€r 	( 	r 	 ti 

24.11.00 Letter 	issued 	4c '-Deputy.i 	., 	rk' 	..) 

to 	:h: 

Commissioner 	•tr*r), 	Bhangagarh. 	;4• -  i 

in 	the 	L:;er 	of 	r3.ait,cin 

o f 	14 	grz)up C & 0 staff.the 	ff i: 

-

I- 

th e 	 ABorderf has  

temporarilyfor supervising 

lash 	Border 	Roads and 	Fence 	construction  

work, which is scheduled to 	 ' p roject 

by March 2001it may not be 	pLi 

to 	d:: 	he services Of 14 Group C 	&D 

• temporary staff as Permanent- 

16.2.2001 

 

- Representation the applicants 	has 	c 

f:rw.ardd by 	the 	)pLF.y 	 t 

to the.Jint Secretary, 	Ministry 3hang-q.3rh 

f 	H:i.' 	'4ff.Lri, 	'.ew 	for 	regularisatiorl 

of 	th*ir 

Order passed by 	Hon 	Tribunal 

• 	 No, 2?;32002, 

' 4 
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order 	iud by 	;h 	&Jndr S 	re 	ry 
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RL i:v .S(3U34V 	3R 
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the 	off joe 	rde r 	d(d ..24 ..%.. 2)O4 

ieeued by 	the Under Seore 4;ry to the 	3ovt 	of 
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direct 	the 	reepodflte to 	pay 
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rezj.1.ar eaIariee 	thereof 

b 	i :eued 	o 	the 
d & 	; ion 	ay 	e 	 t 

E.. 4 at 	the 

to 	dec. are 	off ice 	of 	Lhe 

Uoroer ) 	hana'jarh . 	tahat i 	•a 
ie 	toner 

a 	r.j.nent 	:e3ao. 



THE CENTRAL j4OP1111113TRATIVE TRIBUNAL . ii;FT c BENCH 
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Tribunals Acti 19$E5 
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:rj Krishna Kasta Ray Z 
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I 	PART I)R3 UF THE APPL t CTS .. 

I .3hni 	:r±hna R,' 

Rt 	cf 	Lat" Pr.a .h 

P.n.ja'tni. 
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Shr I .5.t ir Chandr 

J:ry 	a 

VII 1ag eP.Anu 
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4 %h r i Mal indra Chandra  

:*- of LaW Chunt R.L 

viliage Deharkuchq  

ii:uc:hL, District  

5. hri Bomanta ;uar 

Son of 

. Village Bakrapara, Khanapara, 

:.Shr.i N.3rndra Nath 

LaWe Rama Nath  

& Vill. Danshar,Dist-  Kamrup, 

7 Eh i Eh i dh r 

S,n of Latet. aqh..n a R.m Bayan,  

P.O 

District- •.ib..ri 

i Puna Ram Mur..ri. 

L.t* Vh-anda R.m irar 

Village Tangabari Kalaigaan,  

P.O. Taç..b.ar i , ii : 	Darranc , 

Son 9 3hr' i. or Late 3bu:an Basfore.,  

jj• 	P.O. 	 1 1 

Diwi 	i.arbh.:(.. 

10. 	 I Nayan Saba Si ngh l  

:3Dn or Late HeraSi ng h , 

Viii .9L4 P.O. 3 

District-  

- td .P/- 
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1i: Sri Ramesh th, Sarma, 

3/0 Late H.meswar Sarma, 

Vi1L Barprati a, 

p.o.. saicar Hati, 

D.tst. Kamrup (Assam). 

W.rking as L,.D.C* since i8.3i98. 

12V Sri Dwijen Des, 

S/• Late Ghana Kants Dash  

Derga.n, 

Dist4l Gs1aat, 

ASS 

W.rking as Driver sinCe 91i;67.: 

13. Sri Bapan Ui. 1uc Nath, 

S/s Late Juren th. Nath, 

Viii. De.kar Gan, 

Dist-ii ,  Darrang, 

Assa 

W.rking as Driver since i.82tOQ. 
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116 Shri R.3v*3h Chandra Da 

Ta'.:ii 

I 1i 	 P.O. FpCt 

I th e  applicants have been working  

of f ic of th e 	 ion' r (E: rzkr 600 4; 	I n j 

1•Ir 

2. 	TICU1..½RS (THkZ 

Ji oo of Ird i .. represented by the 

to  th e  Government 	india. 

(15-11 & BM ) , MinistrY Of Home Affairs,  

orth Elo:::: 	lb i--i 	)1 

2. The Toin 4; Se,retary, Eord'r (lar g.'.ffint 

of Home  

or4h Black,New Dlhi1iO00 

3, The L3'r Secretary 4'z  the  

f' 

North Bl:ck 	D lb i--i IOS.O. 

4. ih Commissioner 

by 	 (:'ri 	ioir {ordr 

(aha I 	5 

S The Administrative Off i::r 

office of the  

of 1 

faqaarii , Otahat i--78 100$ 

•:n 	. 

4 



x. i.ttr No, 	140111221(00194-CS dad 30 

issued by the Commissione r 	(k-d* r 

;jj;  Secretary ), Ministry oof Home Affairs, 

of 	1nii.a.. 

'•i 	Letter 	' 

.. 313$$ .dd 

fJffcr, 	Ministry of Hume Affaips,3cen.; of 

india 	for 	 iq 	the employees against 	rçu3. ar  
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i k;'* 	a 	r:K't 	to 
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M.n itr: of  Home Affairs, f::r r 

f 14 numbers of Or cc..p--C ffl: 
of 	;rv 

Ot ,•f.ç: lar'enabling th,,tx., 
e t pp amotion and 	 r 

b en efits 	 r 

can td 
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C omm i ss i oner 3cdr 	 ; I rqard icq the  

	

>Q rDVai of the 	rpE3-i 	:.)rfl 	in 
 o f  the  

office Of 

Gu W ahat i.  

C:>; 	{zrdr) .mcr let . 	 r 

the 

i oc by 	: subm itted :3:':-'f'•. i 

r <Tord 	r 	•, Employees ,  Un ic3r 
3-r 

the S taff 

Vi I The r ep rasOntation in commun icatimn 	100/I /92 

CBE:.; dated I 2. 2)0I submi tted an behal f Of :;he 

Un I.)n 	-ayin') jnter..i Ia p e raen; 	rp 

the teipr..ry e,+;a f of the vffice of 

Commiss ioner 	rde r 

iX cd 	&2000 peerred by the  

-pTcr'e the Joint ;ecretary 	15•1 
appi 

In jr yof  Home  Af fai rs,,  

New Delhi, 

rder d.:d a;eed by this 	-knt b3.e 

in 
Ur i Trjbflai 

 

ma1 	p1 icati 

cn td .  
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An pffice order dtd. 24,2,2004 i,i*áby UnWr 

the 	c': 	O f India, 	M in istry of Secretary 

Home c.... 

4.. 

..ch. applicant 	further declares 	that 

is fi id within 	the I iit.;ifl 	prid pr-- 
.ippi ic..tin 

in 21  Of the Tci.l 

An 	. 

&SF 

th e  Th a t are the citizens  

to 	all 	the 	r i'hts , 	p 
.'i as such 	they are entitle-d 

und+r the 
'; j:c; 	and safeyouards qrantad 

the 	l aws  framed 	thereunder..  
md j •:t 	and 

.. 	 That •&1 I €hs aW icants are cnr: .nçf  

office of the C omm iss ioner (:'dr) 5  

Affairs, Bhangagarh, Sumahati 	;h . r 

.......... and •ra4; t r: are 	ii I ar 	in 	 ard 

hence t;y  crave :a: of this i-jan , bje Tribtl 

together in . s i ngle application i r: 

undr • Rul4 40) (.2) f Central 

{ p r n dn r 	 Of 1999 -  

r.an: 	• 	that f}p]. 
the  

mm].. 
{3ffin of th Coti 

•t 	dl 	ert 	i 
India p 

i:n+;d .P/-- 
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25 ,4, Z-34 fallowing Asaam accord for 

cnt ru'::; ic of inda BangladeshE':dr Roads, Fences ard 

of temporary pas ks accorded  

yeart 	 in I y 	•pp 3. i::r 	 uti 

appoinfed i.ndr the said ostablishments as  

hic: id..r , d r af 	ia I . and tr i 	r 	ep.:: t i 	1 y 

zr:up C And O staff in the :ar 

the date 

-fSa i n i ng i n •:ji•'. I :e they h.a;, randeving. sincere -

serv ice a: . inn Qf all  cOncern ed "huutany  
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1!L;
4hr Govt.  

. .i:n Border Roads ?r:*!d Fencing with . 

view of che06ng infiltrationof 
illegal migvanbsf 
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E.iL4 his ari - 

a; 	Was extend ed upto 3 1.3.2007 vide ' 	dated  

23.6.2001. The applicant NOW was apn.nt:d as Pn 

:iJrarf 	aa-a 	 16.10.064. 	By 

he was allowedja officiate as LDC for •i. 

pi..od of one 	-.ar 	fl* r:.aftr h i; service was extended 

upto 31,3,2007 vide order d a t e d 2HMADOI.The acp I i::.a--

- .ia apo n t ::aia Peon 	 I I:: 	.n 

teap=ary capacity. ft' he 	PV':.)Moh0d 4;n OM -- 

:: I a: 	as LriC  and .src by c'r d.a:d ié:,. 10 2001., That the  

O4 was •>ir;'d as pcn 	f 	I 

4f-,er he was apointed in the 	nost of draH;y 

1.3.85 vide order dated 

was 	 td as pOn in br.) post ?1 

2.!M5 7  1h...pp.1cf' M6 w:t appointed an p4}n 

and eA4ndyd d.. 	 The .a0l3. i- 

-k idac' an dt ji' wage basis 

on 5.3. 	rd .app ir'd 	 pt 	e 

2.7.B6.  

was poir' a penn in a te mporary bas is for a pr io 

o f s i R  musUbs and confirm +.O the said post 'o i.d 

dd 	 Th 	apIi::.an{ No9 ';a 	poin;2d a. 
';  

f.'.pD poston 27.10,86 and app1 i'.an 

appo in 'had as  Chawkidar on 21,11.86 and thereaft er  he was  

	

to the 	 t. of L1)C 	 I001 Vide o03r 

	

tt .0t and 	I 1an 	r, I I 	.app:i td aa 'dr ivr 

.r 
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appointment letters . r 

h 	I th 

 

and .car kd a- 	 r i 

vii. 	That the applicants state that the office of 

th e 	:iionr  {f)othr) is areated for the  

	

well as Maintenance of 	 i 

Burden Roads and;n 	o' or Maintenance is :. Jfl 

process for an ind'!-fn I ;e pr jod of timQ  even af; 

completed. in that view of the matter  

the off icz of the Coim 	irr (3o'r ) rqc- I r: 

made •. permanent eskablishman"  

vi tThat the applicants state that 

th e ip e arnest requests to  the :on:red ai.;1or i-

:ie. *ini;ry f Home Affairs, G ovt, of :di.t, 	through, 

rchannel for, 	 the 	 i:r:r of ;h*. Commissioner 

Wordef? .. 	establishment and to regularise  

h'i r Sevvinew in 	 .aid off i_e 

Thai the applicants s t a t e th a t 	the  
10 

Offi.zr, Sav t,of 	Ioda,  

(E 
Affair. 

to 	1;he 	D.e{: Offi:er 

of 	md l.a for 	ruIar ial Ion of 	the I 	e 	r 

app 1. ioarif ;he ce re 	aieo .apro 
and the names.Of 

of 	the said :tt;er 	dd 	 i• 
A 	::o 

th 	and marked 	•a 
.aflr.<e 

P 



hat the applicants state that the .zj ir 

dni#1itrati1e Officer.5 	if India, H-H-A-1 f3a.i 

issued a letter dtd.3.%qqindicatingthe anxiety of 

14 Nos. of .a{hc;: staff and by the said com mun icationIt  

was also requested i ii the event of s; md i c' 

cff:e on :c'o 1IzL ion of the wor': to init i ee abrp ion 

ot ne eta 	aa met rec.arposts in oth r off ic r 	of 

the M in ietry of Home Af fa i r 

jj cpwof  the said letter dtd 	3.T.YT i.e 

ann':e:i 'e reM t h and m.'ed as sre :u re-- C 

xi- 

 

That the 	 i:rt et•ate that in the month 

of February, 1%2 the 'or: measurement e tu:yt-a 

tted • reph'rt hich was  forwarded by ministry of  

in the team Jtd cantinuatiOn Of all 

2 	poete.. In 194 a ual ty contro 	cci :& 	;i th eeen 

oer 	te were  oin: t ioed by the Mm ie trof3.\le 

Affai re and presently
H ice has 30 eanc; 

r;h' re 	menda tion of works Studw te am. 

now of l directlyr ec rs :dGrade D etaff we re dec 1 ared 

.uc and the . ci aee wer e frn'wa rcid to the 	rp 3.uer 

in At r- 	f abouf 6o t ., of md i - M- 

irs ic,',- 	they were r'e - ep inyed in the 	 ft-i a 	a 

n 	ecai on permanent bae ie •3nc 	-eeen 4; ly 

they are Sevvicing in Guolaklatd on hLPe. 

Con d . P 
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that 	tt 

	

r was di.,;Cussed in deta i ls in 34kh F&. EC 	't 

fl:•r 	
2 and 	a,:::::'rd9 j' 	the service 

 the 

p.rt 	j.&r 	 th 	4 	Of 
r 

Commissioner 	 Ott i: was 	
in forwarded 0;) 

with 	
the çinry 	

t4s; 

)1.hi fr taking .prpriLt 

A :.)py 	;h   

ji.j 	ra i 	Ot i:r 	of 

Commissioner 	(E1rdr ) Cu;.Lha i 	
is ann' 

: 
That the applicants state 	

II .2O1) 

the 	 jc:r 	
rv of  Home Afi 

j 	 •letter
h*J mt 

 to  

in 
he 	 r 	in 

of C rop C and C. roup D and to acaurd p romo t Ofl 
I 

And Ot h r 

tn 	. ;i 	ndr
n 	a Id 1. tt r 	; 	is 

- 	n 

	

or : 	or _,Ofl 	ru: 	
a-- 

h i:h i 

 

likely to con t 

r Roads , andf 5   

me for 	
to 

A 	 t; 	said 
 

and 	a ri::. Anne 

Contd 



S 

nat t - • applicants state thai on 24 11-20 01  

the LU 1;Y SoWeWry 	 of 

j 	a I • ;ver YO the 	 r 	.hangagarh 3 	i 

wheby 
i t  

r •ily fDr 	i'up 	iC in 

the rii an I 	 rd' r Roads and fence Construction 

project 	
is 1edLed tn 	completed by 

jt 	 p:1t? tD d* 	the  

as  of :. 	Crn-p C and D bemPurarY Staff
;  

A ::opy nf 	ih'- '5.3i 	 24. I .2C:O) 	i• 

.a<': h er - rih .a 	 -- 

h' 

the 	
rndauthoritytnr regularisa- 

Won 

 

at their ;•r inZ as  we ll as par uen Iy 

in any ohe rCn ral 4nvt 	ep ar t±nt Such AS  

I Be I t 	that one nii.i 

dated I 	 prf:r'd by 	 VP!icants Union 

:d hz fnr 	€ 	inv r 	
I 

'$d t 	th':- Sn in 	.tary (NE)•, 	
Iii I 

'::  

	

copynf th 	aid Iet'r dtd- 	
i 

an1 	r I h 3nd a r d a 



P1 
9> 

£ .., 	 . 

XVI 	 That the applicantz ot:ate that on 

the app I icante have md ividual .y submikted appeal before 

	

/ 	 I I ndia  

Delhi through proper channel in the matter of d::Iarin 

the office of Cammissioner I3u..ahaii Assam •z 

establishment and rcqui.ar iat ion of the services of the 

emPlOYeOs wOrking te-re in or alternatively to e.brbed 

th•i against permanent v.:i: i a lying va..nt 

	

WI) Off ice 9ther Otra.l Govt. office in 	 ti 

copy of the aai preferred by theapp 

"ants in annexed herewith an 4flfl :e 	-H 

XVII. 	That the applicants state that :on ider ing 

	

a3 I these above aspects of the matter the 	n 3.e Tnib- 

JSt I 1  :ihat i 3ench was p1 eed to d iopoe of the 

matte'r an B.S.2003 'n ;h a direction that the r oonden te 

to ti<c care of the L-i.tsi..;t)n and the authority will 

continue to ta.:e the oame caoe as I t be;towed already on  

teee pe roonr for keeping the pot ho i 1ir' . The scheme j e 

likely to be coep leted by 2007. leore drawing or the 

certain and things fall apart4 the re;pondcrt ... are to 

e: lore all possible measor.5 to mikigawn the Situation  

with q heal inj tc?ch ei thc-r by devising a scheme or 

oth.e r e.i.i teb ic .erra 1 e fl te as it deem f I t end p roper 

A copy of the said fj.d'ent dtd .. 8 ML 2003 is  

an<eo 	tb. acnn.exre  

- 

- 

.p 
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Xv ii 	That the applicants state that a';r passing 

the said judgment by this HanIble Tribunal the a:p 1 

:; tc1 the said sodgment befovy t;h 	Len 

by registered post on :4E 	 he applicants frth'r 

state that they Kave expecting that 	h'i 	rndn: 

;vtr i 	; ill take favourable action  against themin 

view of 	 by this Hon'ble Tr ibunt I 

applicants state that .ir 242.20)4 

6o t; of Ird I a. 	 an 

office ordr whereby decided to cloa the office of  the  

. Commissioner ( Bord erh-3nd notoffer 	 io 

bnd 2E.. .. 2)O4 and also d i re>:: td the 	i)'ç..Aty 	i? 

-aio'r 	(Frdr) to coor dinate in the  

th e  office and - and inçj over the itir' offi ce 
 

I n. 	d in 	th 	ra'::oc.f 	f the off ic:e of 	t: 	-rppi .-- 

cant4 af t r g* tting the said information are wory much 

ao.: and surpvisw that their services will be 	n:I on 

as  per lctt*'r d'd.. 24.11.000 icc•d by 

the 3c,;y secretary (NEC) the i rcr' .icec w ill he 

completed by March,2007 withavt regulavisatiOn 01  the I r 

	

being er I eyed the a.plicants prc ered 	S 

an app e a I e fore the T r 
ib,,,l whi ch was numbered an  

2002 fort gu. I ar i.aa.t';.or of the i r eerv .icee; and .ao--

no"d inqi 	th Ic Hon b i'e T' ibunal a l so  e•p lore al I 	'a I- 

hi e meanr 	to mitigate the situation wa th a 

t'on e . :her by devising a Scheme or o ;ne 
r nu 	.'e 

rang eer; ta 

ort:dr. P'- 



4 copy of the said Officyrder dtd 

is .anexed ho rew ikh , as An n almny,-  

6. REL I ERC3USHT FOR 

En 	facts 	and Wrcumstawcvs the 	.2p I 	:an ;e 

J' 	the 	followingre 	ief prays 

That 	he 	..,,li can ts  b e i ng ap.rtted 	i.fer 

thraigh the due select ion pre sing under the estab- 

li sh men t 	o f Commissioner /  

what i and they have been rene r in 	17 
Mangagarhi 

year-a 	services 	an 	tcortrk.aa±aand t-h.r 	teri: 

be 	regularised by decl ar ing 	the aho_J c 
oft 	of 	the 

C Br'de-r 	Osw.ah-i. t i 	-aa 	 t 	c-a tab I i. -a---- 
Commissioner 

hmen 4; 

h 	 That the 	..cçozne 	oae: 	.i'. 

the lJnde r Secz re tary 	to 	the Oo 	of 	Ind i. -an, 
i-awat 	by 

--ou3.d 	ede.-co -'o.d 	and 	ile-al 

the-app I i:-ant-a 	be 	extended 	all 	the 
That 

f-a': i I i k; .i a-a 	and -acr 	i:c 	and 	benef i t-a 	an 	h.a-ie 	been 	pro--- 

v ide-d 	to otiier amp loyee--a 	-aim il-ar I j-ai tu-a4;ed 

That the off ic:e Of 	the Co mi-a-a io - er 	.order 

hould not be 	::.uaaed and the aame may 	be 
.15 

tab I 	tcr 	tha -cry i:e-a 	cf 	the 
n t 	c-a 	.-een 

de': 3.a.rad Mmin' 

be 	::on t inued un t ii 	and un 1 c-ac they may be 
-aopc Ii ant-a 	-ay 

	

t, 	vacancies 	-Y'J 	c/.4an t 	In 
ner 	-ancn -corbed against 

c-arent 	ect-ab 3. i-ahmena- other :-wr Off ice or 

Con co 



: 

be hrocin c3. 	by 	the ipned ':i; 	r 24 	2004 and 

b by :.ii :ike •a 

and et:: 

'e re I 	f .are 1 t 	'v':n t:he 

ILI %5 sp., ther -- 

-r 	th•&t 	the 	t-nenv 

cftL::e der 	dtd. 	4.22004 	 cjhji 	:iflç3 

kh 	cf 	i.::e f 	;h 	•puty 	 icne'r 	rder 	be fcr 	tbe• 

ipuIa4.ed per id 	i; 	he 	Iete:1 	by 2007 	aI 1:r'r 

he• nred dire 	;ie 	ieiiueci 	byk;h. 	bIe 	ibt; - ai ye 

ED 	)0 

'h.t 	tbe 	iied 	ccdc' r 	d .d 	24 2 04 

ef:er from 	 3.riary 	n 	repe:: 	'f the 

p1icant heei 	i 	;f.J. 	e• 	.Lnd 	erire 

ce.r r i .-: nf 	ji 

Er 	t - e 	the dei 	in 	he• c4erer 	:rt 1.hUJ 

ib I I It 	f 	a::,:dat in 	the 	I::.!iI ly 	cr 	i tmen t 
he pe 

f 	f the 	cf 	i.e 	 'P 	:' 

he 	e:<a'i med 	eparateI y 	ie 	afa c I: 	o;er Ik ing :om 
cy 

the 	 f 	aborb in.q 	the 	io::aI : yre- 
'e p 	e 	e I: /  

'u 	ted i f he f.re d r ae iq of 	the 	n and 	th 
et .af 

ingo 

f3.x 	 the RCdentoi} 	to e<pIore 	all 	poihle 

i 	iqete 	the 	; I tue t io 	th 	i heal ing ;j.ch 
eL; 	re e 

Conco r/-- 

Ae~ 



it d 	i tand prPer 

the 	 J. tyf 	.e 	app 3. i:an 

n a./ 	been 	:paf 	 h 	;he •a 	iDfl 	 the 

in 	1c .n9 	e nff.i:e 	 Cn.. 

n 
)rr 	.)r):*r and nn t' 	

f fe r e tein beyznd 26th 

Feh rary 
 and 
2Cc4 and arts it; 	

3.e 	io3. at ie 

the 

 

T' u. I 	f ntc_irai • 	ie 

5. 	or'•ak 	 1 i:an ta; 	ie cteanded 	t i::C and 

haaa heen refee0 by he repOnden t go/e rnient t  

:t ion of 	the 
• For 	&7.at thi.Pn' 

the 	cf 	i:e 	by deny ing 
the 	: lo inn, do 	of 

dent 	vt. 

CiiO ione.r 
ffi: 	of 	the 

aeiO of 	the 

& ian t 	be 10 	the i r be I 
2004 h.a h it 	the 	api 

26 2 
21 	of 

of 	the 	 of 	r:1e 

whiCh 

the Cont i t..at ion 	of lnd 

F.eady 	T 	.cred 
that ican te 

jen 	a di 
and 

20 	eare of eerice 

f 
dyi9 	r'eg.ai ar ie.t t ion 

nat ing 	e.atn 	bcr 

of •i 	Iar ly 
th 	 ices 

a n '. 

o.ch 	m ior to 	the 

ri 	dpe iona 	tho are 
Iyre 

dep :ar 	to 

3. ican . in ether pe qt anCflt 

C3: td 
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The 	w.;rd ofti Ce Order 	•t;. 	24,2.2004 

b y 	 jrz r Sr;ary to the Govt ,  Of indil  

kindly be stayed till final diWcOalofthe 
•.pp3.i 

be dirsceed the 	
I 1y 

appellants from servicesby 	
j.id 

till final disposal of the matter by this  

.. DETAILS-F ;33: E: 

fr ibn.3. maY 00  Pleased io 

declare the impugned o ffi ce  order 24.2.04 I;:Uth by 

'r4 si. Under SecretarY to ;h of Trii.i. is :id 

ii i*çjai and 	
may kindly be Se

tr 

And further be p3.e asz':d to direct the P. 
iOiY 

	

I . 	the': 0e ie 	th 	O%1ff 	ion 
dents to  

3tat i ai .l. pr.tcfl t;
„bli shment and reaularis” 

the 	 p- Of 	 cant• 	 i 

other or further Or ders Sm to  this 4ç 

and 

1 r 	I 	 f I t . nd p 	r an 	boR f a:. t  

circumstances of 	 r - 

ion hae been f i 1'd 
app I ica ion or  

f'c 

to. 

.. j4; Of doI1'n t 

{)E 4;d Ni  

ell 



A. 

r 

R..y .o::'; 

3on o Piia 	.ia*h 	Ray 	eiidcnt of 	F.nJ. -- 

, 	
Fnj..baF.in of Kait.p, iO 

h 	 r 	fp ;{at 	ih 	 4;o 	.ide in 	p.ar.Lg 

c5-c')4vI,) I Fv 	-ave 	t;ru; 'o 	t;- e 	be: of 

knoi de 	in paracj  

t7u. 	to 	ty 	if:jr.&tion 

4;s 	 y 	uTb 

 

le  

dri.c+d 

roc'd 

t;- t•? 	3. 	r ibna%. 

•3 	virificatici on 	hi 

d..y of 	bruary 

 

Gs. 	i 
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• 1 302/1 u/oI..00 
Oevt.o* Th&1Li 

.tiry of 11opw Aff&lr a  

Offiof the Coiiionei'(I3or'dor) i U APF SF35 

• 	 S 	
Shri lcri&tnet Kcnta Ray, ii hereby & 	teU in t' 

	

f L,I).O.in a puroly texapurry opi.oity initi&lly 	a 

• p4x'iocJ Qf'.45 4n'e only in the priy .ccilm of Ps, 26O62)Or, 

ether ellaw"W06 an  

ad4iiuiblo aca por Qontz'&tl Qvt,ruluo with 4TOOt from 

in uo QLfiOO Of tho 

hCLtL until fui'thor orcr1, 

d/D.J.KrtttaUr 

• 	 13Q12/18/8kOD S 	 • 	 - 

CoW tol. 

(i) The a000untt. OffIcar lpilegional pay' & Moounte 
- ,- 	

orrio (in) Govt. of Xudi, M,tuitry ot. iLoo 
S 	 • 	 - 

(z)Draw1jig & digbtfti ffio,r/IilY. Mt 

(5)Par tozl tue or iui 1rjjguia icsntary. 

H T 	bri Krihn r,.*=tvL Ray,1te iii 44rA.pted t 

oriiniilcorUfio&e at .th* tiii Of 4oiY3 

Tioa urdor fL1 

• 	 ( 	'''1 	- • 	
St;ion Qcr 	• 

ft ico of the Ce1'x' (oFr) 

S 	 - 	 S  

• 	 • 

S . 	 • 	 S. 	
• 	 .• 	S.. 



No. 14011/i 2/(O0) 90-CB 
GOVEflNMENP OF INDIA 

MINIST1Y OF HOME 1\F1'AIRS 
OFFICE r THE COtIIiI5SIoNEH(,3ouDim) 

• B11ONGAGAR 11 ,GUWAIIATI-5. 

OFFICE 	OIWER 

4rip- 	I 

In continuation of this office order 14o.14011/12/(00)- 
90-CD dated 21-03-2001

1  the term of temporary appo±ntment in 

respect of the following employees in the office of 	the 

Commissioner(Border)t.1.H.A. Guwahati is hereby extended for a 

further perIod and continue. upto 31-03-2007 

'lri Krishna Kata flay, U.D.C. 

Shrj Jatin Chandra Das, L.D.C. 

Shri Nripen Kakati, L.D.C. 

Shri Ramesh Charidra Sarma, L.D.C. 

The extension of purely temporary appointment wii.l not 

bestow any claim for regular appointment arid service rendered 

on temporary basis in the grade of U.D.C./L.D.C. will not 

make incumbent eligible to any of the benefits frrn regular 

appointment of person in the same grade. 

Conunissioner (Boer) 
- 	 •.r ( Horch,r3

cl o -s1 1nd. 
Memo No.14011/12/(00)90_C. 	 Dt. 	3  

copy.toz 

1 The Senior Accounts Officer, Regional pay and 
Accounts Office(I), Govt. of India, M.H.A. Shillong. 

2. Accounts section. 

3 Person concerned ............. .../Personal file. 

4 Desc Officer(13F) M.H.A. North fllock, New-Deihi-110001, 
5 0  Office copy. 

Administrative Officer. 

(Bor4'W 



2. 

oq No0 1:302/1 i/81scn 	0  •0 

• GOVERNMENT OF 1NUI!' 
1IN1S FRY OF Iit) 	ATMOflS 

0F1'lCIt 	OF' 	1.1 11F. 	COHMlSs1oIflU( 	3ox'crt) 
• 1)ATi 

AP P0 I?T MNTORDI 

l3hx'j ?ripon Knkobi 113 ppoJ.ntoU fl8 P00a 

n Group P poot in ct teuiporciry cnpiCity in the pY 

oc10 of ps, 1932ot3.22O..Er3—l4..232 with offoOt 

fron 16. IO.84 F.N. in tuG of Cie or: 

(Dr*1ox') v 	tuiuti until furtlior ordx't,' 

IUB puy will bo fjxod in oOcordnco with 

the rule8. 

ilo Will bo OA probntion for ti period of 

two yor. 

(ix 1 J0 ic 0 x'thr1ur) 
Comionor(13order) 

Copy to — 

1 0  POr8Oflfll fib. 

2 0  I1OU30 kooping A3iOtnn. 

5, 133.11 ,ii&iotar 	(2 cop3.u.3). 

'3 	Acoountø Off'ioer, R0ioic1 Pay & 
AOc.oUrt8 off co( 111) 9 M0H, A, . ;hi1bo-3, 

, _O'fico order fIle. 

Shri Nripca 1cctkoi. 

(T)r.J.dJ)rthi Icur) 
co:iionor(L3drder) 

•1 
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1\ 

GQveluent.0f Indi6.'' 

jfli3tZ7 Of Homo jff airs 

Qff.tCG 
of the cntninioner(hi0 

3ongaç8rh. Guht 

Shri Nripefl Kakati, Peon of this office is her 

eby allowed to fficiatO o ower piyiiOfl 
Clerk for a 

scale of 	26 	90  
period o one year th the pay  plus other all9WaflCeS 632583668_390_10400/-P.m.  
as amis3ib1e a per central OaverflmO Rules with 0f feet 

from 02-06-86 (F..). 

(Dr.J.Ic.'' 
c0i0fl(U01  

demO N o.4011/12 	
dt. 

copy forwarded tos- 

The A
CCOunts0ffs RegiOnal& AcCOUni 

ffice(.IB),,G1em0nt of India. MthiStrY of Florne Affairso 

.illong-3. 

2. 	The prawing and Disbursing officer. 

30 

	

	
The House keeping Assist3flt/I ill 	

istant/ 

Cash Assistant. 

4 	\,/" Shri Nripefl Kakati, peon 
He must attain the reqired typing speed of 40 
wOJdS per minute within four months, from the 

date of hia QppOifltmeflt. After one year his 

perfOThaflCOs will be reviewed. 

5. 	personal file of persOn conCerfl' 

60 	 Qffice order file. 

~JACD 
ectton Offi'erc 

(;f 

I 	" 	
' 

t4 	i' 	''• 

	

r 	 • 

'TT 	'. , 	 . . .-. 	 , i . 	 • 	

.: 



No.14011/12/(00)90-C1] 
V1Nt'IN P OP INb A 

4 IN 	;'riv çfl;, 1 (4N tJ'IA il'i 
OFFICL OF TIIE COtIIIISSIONEI&(BOJtDEfl) 

BIONGAG1GUWIJLATI-5. 

OFk iCE - OtU)E1 

4NNJL4 

In COltit)un::I'n ci thin 	itcr' o:cii Io. 1A011/12/(0())- 

90-C11 dnLed 21-03-200 1 thi, ttii OI tlIIOL)ry 	Jh1()intI!tItt in 

respect of the following employees in the office of 	the 

Commissioner(Border)I4.H.A. Guwahati is hereby extended for a 

further period and contiTue upto 31-03-2007 

Shri Krishna Kanta Roy, U.D.C. 

Shri Jatjn Chandra Das L.D.C. 

3hri Nripen Kakati, I.D.C. 

4. Shrj flamesh Chandra Sarma, L.D.C. 

The extension of purely temporary appointment will not 

bestow any claim for regular appointment and service rendered 

on temporary basis in the grade of U.D.C./L.D.C. will not 

make incumbent eligible to any of the benefits from regular 

appointment, of person in the same grade. 

/.. 	\ 

Couuuissionor(Border) 

Memo No.14011/12/(00)90...C13. 	 Dt.: 

Copy toz- 
The Senior Accounts Officer, Regional pay and 
Accounts Office(IB), Govt. of India, M.H.A. Shillong. 

Accounts section. 

Person concerned ................/Personal file. 

Desk Officer(DF) M.H.A. North JJlock, New-Deihi-1,10001. 

Office copy. 

- 

Administrative Officer. 
49n1TøfV 

(Uord7r) E, 



r ANN_AI 

' 	 No. 1 3012/ 1 l/84-cB 
GOVE1U*UINT 01' INDIA 

MINISTR'f. OF HOME AFFAIRS 
orricic OF Titc,  COMMISSIONER (]301WER) 

GAUltxri 	 DAtE 

•;1i 
	

APPOINTMENT ORDER 

Shri Jatin Chandra Das is appointed as 

Peon a Group D poet in a temporary aapaoity in the 

pay 80a10 of fly. 96_3_20B-I4_220-EI3_4_232 with 

effect from 20.1.85 F.N. in the office of the 

Commissioner (Border), Gauhati until further 

orders. 

His pay will be fixed in accordance 

with the rUle8. 

He will be on probation for  a period 

of two years. 

(Dr.J,K.Bartliakur) 
Commissioner (l3order) 

Copy tos- 	- 	 - 

Personal file, 

2. House keeping Assistant. 

. Bill As6istônt (2 copies). 

ACcount8 Officer, Regional Pay Accounts 
Office (113), 11.1I.A., Shillong-3. 

Office. order Lila. 

6 9  Shri Jatiri Chandra Das. 

(Dr.J.1c. arLha ur) 
Comnhi5SioflOr(Bder) 

I ,  
'I 

;--r-- 
4. 



No. 140 29/3 (00) 86-CS 

Government of India 
Ministry of Hcme Affairs 

Office of,  the Commissioner(Bordr) 
Bhangagarh:: Guwahati-5. 

OFFICE ORDER 

Dtd. 16-10-2001 

Shri Jatin Ch.Das, LIDC is hereby promoted to 

officiate as U.D.C. in the Scale of pay of Rs.4000-100.-6000/-

P.M. plus other allowances as admissible as per the 

Central Government rules 2x w.e.f. 16-10-2001 temporarily 

and until further order. 

He will be on probation for two years from 

theate of his promotion. 

On his prcrnotion, he is required to exercise 

optiçn, if any, in thematter of fixation of pay within 

one month in terms of G.I.O. No.16 below FR 22(1) (a) (1), 

The temporary appointment will not bastow any 

claim for regular appointment and service rendered on 

temporary basis in the grade of U.D.C. will not make the 

incumbent eligible to any of the benefits from regular 

appointment of person in the same grade. 
- 

Sc9/— Illegible 
Deputy Commissioner (Border) 

Memo No.14029/3 (00)86-CS 	Dtd. 16-10-2001 

Copyto:- 

The Si.Accounts Officer,Regional Pay and Accounts 
office (is), Govt.of India,M.H.A.,Shillong. 

TheDesk Officer (BP),Ministry,  of Hne 	airs, 
North Block, New Delhi-hO 001. 

Accounts Section. 

Sri Jatin Ch.Das.. 

Personal file of, Shri J.O.Das, 

Office copy. 

sd/- Illiegible 
RRp Administrativ.e Officer. 
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80  GOVLIRWIS NT OF. INi)it 
10  

OF 110RE,  AFFA IR E.'i  

OFFICE OF TUE 
DATS 

APP 0 IQ1 	'tJJ> 

Siri Munindrzt Chnxidru Dn.fl its nppointod 0.0 

Peon a Group I.) p023t in a tomporary CapOOitY fl 

py Scala of fis, 1962O8 1  220_E132)21th effot 

/frotn 1, 10,0 1 1 j',I. in the of'iCo of the Gonii1oflr 

(13orer), Guhuti until furer ordoro, 

1Ii3 poy,  .i11 be Lixod in vwcorticnc a. 

tho ru108e 

lie wjil bo on 1robtttic)u L'or n period o 

two year5. 	
/ 

corntniaoioziqr('Bordor .) 

Copy' to : 

•Per5oflCJ. £i1e. 

2. Itouso keeping At,,jitnt. 

. nil A8oi8ttnt( 2 CO9iOO ), 

• . 	. 	Z, Accounte Qfficor,fleiOflttl Py & ACCOUflt'3 

Qf'fico (Ia), ].11.4., ShillOrztj3u 

5. OfTice order iile. 

2 'Shri Hunii,dra  C tflcrB 1)iOv 

rtiiiuxq) 
OortflJJ35iOflOr( Boror ), 

\ 

S 



-29- 

Govorrunont of Indict 
rlinitry of Uornà Affnirf3, 

office of Corntuinsionor(l3ord0r) 
UUt4L1ut ti.-73 1 O)3 

I I S S IS 

f 	- 

 

OF_FIC Ir, 	ORDJR 

N0 J3012/11/84_CB/62 	 Datod (;uw1rnti the 4th Maroh'B 5 

Uhri ?iunindra Chanc1rct )J, the 	n±oriio3t pion 
(Group D Pont ! ) ofttiio office in hereby ttppintod tompornrfly 
in tho L,oet of drafty in •th tioel of pay of R2OO--2O6-1-2J 1 -
Efl-4-20/Pi, plus other allownnooa au athnisib10 an per Contro.1 
Govtru1en ii,00f,$.3,85(F1N.). 

Sd/(Dr,northur) 

• 	

• 	 Comrninnjonor(liordøx'). 

	

:'1e1nOoNo.13O12/11/8..Ct3/62Dated Guvzahati the 4tli Narch08,iA~

H 	 . 	 • 	 •,' 	 IL 
Copy forwarded to s 

1, The A000u'ztn Officer, Iegioa1 Pay and Acoountn •pffice, 
.(LB),Miuiotry of ome Affair6Shullon.3, 

12 2 The Drawing &'tinburning offióor. 
(three cópios for lloueo kooping/bill/Cah Asett, ) 
Pornonnoi. file of pereoconornod 

4, Shri ?juñjndra Chnnc1r Dan, of'ice 

	

/ 	
I 

. . 	 Section Offi.cex, 
Offico of the Cotni8io\lnI(flor(lor) 

	

\ 	•. 

• 	 t •• 	 •- 	 H 

	

•.• 	 '(-• 

• 	 • ' 	 / 	'.:h • 	
/ 	C-., 



two yoorf3. 
0 

• 	 (Dr.J.lc.;Jnrtlltt14ur) 
Comiu1ioriox(13ordr), 

to s— 
/ 

. Por8ourl fib. 
1'Ii 2, '• • 1lOUt31 1ceopin 	Aejiibwit, • 

3. Diii At3jtir1t 	(2 copio3) 0 . 

14, Acoounbs• OCTio'ir,Reionul'.Pay & 

Accurte 	OL't'iocp( ID) ,N.fl.A. 
, 

5 Offj,ce ordor file, 	
• 

. ui 
 

Shri Ho8ata 	nrr 130ro. 

(Di-,J,ic.1:lartliaku, 
• 

• 	 Cot 	ii 
• 	

• 

L 	•''. 
I • • 	• 	 • 

r 

I 
1! 

r 

gn pr 

I / 	• 	r 
OV4.N 	INDIA 

¶ iN 1 L RY OF I I()'C Arri\ n' 	 r 
01:11.  I.001 0l' Milp (,D'1'11 , b1ON1 	10RFI) 

\PP0iNTiCNT0R,uIR- 

• 	 •.• 

Shri Dnsiitn ]cuirr )ioço i icppointod u8 

i'OOU fl (,VoUp I) po5t. ui o IonporLtry cipnci.ty 'I_n the 

pry øcnio  or Ks. 	 with efreot 

frofn 2*1*85 1.N, in tho orfjoo of thc, Cot uioionor 	H 
(Tordor), Caulinti untjl furl;hox' oZderf3.' 	' •:• ', 

[Xis pny will bo fixed lu nocorthmcg wjth 

(ho ru1o. 

lie will h, on iroblion for rt nriod of 

•0• 



t• 	. 

\ •I 	

) 

UuI' ii!i'if 	uJflD1I1 

	

ir,1,!:'v 	•i' 	t)1'1fl 	I 	•" i'. 

(i1i_!•..LLJiL (.i. 	... 	 •j_ 

p 
?.1'• :. 	

••.••. 	:;::: 	 ;.:•;i. 

W. TOLCO to hie a':nlication dated 

ShIi 	 io offeredate'.pq,y. ot 	:: 

n to uoolo o' or of 

plueueual s.l1orLcos sem.ct±oriodby t'ie Govrnñi 

IL, pointu2ont•vill be cubjebt 10 the follorin' tertnvarici conditions. 

i) 	The aint7,nt is  urely t i'oorar'v' ond iiili be 

overwid b>rthe C.C.S.(T.d.)uiec, 1965 ad is liab.e to t3fltiflatiofl 

without a8einin any readono und'r ulec5 ibid. 

ie4iable 4o be p8t •/transforrod.  to anyplaCe 

.I pL orbrqd on suçtex3 and conditions as tiay be 

decid4 by vha  Goyaxu.ont of India. 

iii) • 	C will be junior to the ju.nioio8t official 

aer,jing in the radin thooare//7tJ) 	In the event of 

tieparation of the.ce.dre he will be junior to those of the cadre •.., 

5whOare allooatod to.the office ofhe Acoountatn.t Gonoral.J33U... 

.iv) 	-e will have to comply with the requirements of. 

theC.c:3.(conduct)Ru1ei,19sL1: a,rid the Plural JIarriage Act. All:' 

Ru.le or cadres aireacly in existence or issued from.tiir.o to timO.? 

xe tsardin,3 ktendanc,duties, discipline, conditions of SorviCe 

etq, will aitortical1y be applicable to him. 	 ,. 

If,  he balonga to a 3cheduled Caste and professes • 

indu/Si1th re1iio.n, he oould report any c.hane of religion 

• 	 authority immediately such a chano tairo 

lyl : 	•.. 	 • 	.. 	 .•.- 	 . • 	. 	.. 	 • 	• 

vi) 	O should give a declaration of his ome own for 

pi'oe of L. 	within 5ix months, from the date of entry 

in tovjcos • 	•.. .. . . •. • 	 • 

If thv offer is accepted by him g . he aio4d sin the 

• 	pt&-nce bf the oer in t:e forra enclosed and roport peraonlly.•: 

to t'ae off!oo of th'e 	 • 

nti.thIyut in cny oaso not later than fifteen days from 

V. 	 of hic of'er, this offers, i iible to 

dow ot join on or beoro the stipulated date. 

- 	OAAA, . 	S 	 • 	 • 
7v .. 	 . 	• 	 • 	 Contd. . 2. 

( 



- 

lie should bring w±th his t.e orithai mttricultion 

ort ific,e uid o' ('or 	 iu uuort of 

oduoationalqualirication etc. and other ceificte s ' wwing 

doriioilo, He 8ould also subjt the followinG documants with 

h1etex'of aoctanco, 

i) Certif±oo of chcLr,cte' 	t:e ozt eic.losod form 

tb) 1Ltd of tho 4duo.tjonai. j utitbjon 1s iJte'ided or in oato 

uOh a Crrtificate 	rrot bo.obtaired, a certificate in t:-10 dame 

fo. ori a 	ettodoricor(inboth cases, duly ateatodby a 

'4ct.gi8trate),Sub-DiviEjional l•:aiotrate or St±pediary 

First Class 1'ia6istrzteo).7he certif1co should hav.o reference 

to the 21 years imodiateiy( pi'eooedin, 

Attestation fPrmenclosed)du1>r completed .:01c1uplicae. 

't±i) li. Scheduled' Cstos/'rrjbos cor±fjcato in (ho foriu 
enClOsed from a D.strict ais rE.te,Ad.iional 'Dietriot Ma.istrate, 

Collector,D.eputy Corn:isoioner,I..dd±tioriai 1Deout,r Commissioner, 

Deputy C?llector,First Class St.ipendiary 1agiatrate, CIty 

aistrate not below the rank of First 
Cia 	pend ry Iaistrate Talulza 	is crate Execut lye 

't'ate,1xtra Assistant Cqnr,isoioner,chjef Presidency 1agistaie, 

kdd±tjoni Chief Presidency iaistrate, Presidency 1'aistrate , 

Revenue officer not below te'ran of Tahsildar, Sub-riviional 

Officerf the area where he or his fajly nor'.11y resides. 

iv) 	J decl&±ajon in 'forn enclosed indicating wthor he/her 
husband has more than one .iife living. 

v) No objetion certificate from
.1is Tarevious employer and 

releoe"órder from his acceptina his resi ~;na' tion from tht service, 

vi) 	Disp1cod Rerr on certificate from a Gazetod Officer 

of the Central, Govt. or from a District 1aiotrate and or eljibj-
• 	lity certificate iscuod by he Govt.of India or C±tihjp 

• 	
. Ceti.'cte as a jroof of registrjon s an. Indian Citizen, 

4 1 

4, 	 rhis offer of a'ojntient is further subjeci tohis 

bi1 fouicl r13d±cé.1ly fit for Governi,:ent service btbe Civil 
or a Distxict Heccal offlce2 of t ,,13 qquivalant status at 

4cii to. 'ilhoin he uill bo. sent after he accepts the offer and " 

Td'r 6 to 010 o. ice of the eor1issjon.3r(T1ordgi),o auhatj and - 	
on ooth of allejance to the 

of Li±A.. 

not -bL po.±d 7'., for jojnj j 	his at1)9i1tfl10nt. 

• 	 , 	 . 	. 	. 	 . 	 . 	. 	 . 	. 	. 	. 



Governmemb of ircir, 	 ''- 1 L U 
mlaiatry,of 1100 Aft'nir, 

office r the Ciionor(tIor1r), 
OZl;$i Gulf  

OrPICM oni •,__...,__ -- 

 Hath Snrrnn is Jlroby
:p 

At Gr(p 	) 	OL& j  .Jfl t 	fu'1I))1'r'y. Cc*nr.cjty- ii thai 	aoii, ot Zs, 
pluo ot,r 	 dnjj1D1 

n pr. cuijrj. o op1rmet rte 	 22 -05_36(]r.u, )i 

ojo 	 C1or(flrth,y.)., ovrru)nt of ixzcta, ntn fth. oiør. 

ShX'j 	 hns joiuoc. I)a td.0 ot on 

sx'm. will rinJYW11j 	 iQrt  

Memo 	14w 

(1) 

 

Tba Aaooux 	orijc,er, 	iotnj. py 	Acoun 

Of 
IJ* 	 ruii,. JttJ 

• (2 	r 
(• 

sri Nr,iix- 	Irtli a 

- 	I 



•Fit tj 7 
pj . 	 ) 

- 	 -ii- 

)1012/21tf80 	. 	. 
ck,irtp of Xniiio 

of liorno Aifi.ri 	 . 

Offio9., of tho co j isionor,(I)ordqr), 	.L. 
Ibonag&rh, Gutu781003o 

MAE .19 
1 

	

Stu'i Ioitjeti5-dhr Thyan9 BDGZTh home GLtr4 	 t; 

• 	.. 

lureb1 enjugod sgtinet OL. ooit1tigonO7 jo at G 

in the ofioo of the 
".f 

t1in.tetrr of Uoica Af I- 

bVisis 

	t tlio 

Ba, 12/".. (Rupooa twolvo ) only por thy with ffø,' 

from tho dto of reporting to dutLoi. 	 . • 

1 •  

6d/,4*. 

coinuiiatoziorp(florder) 
./. 	 •;I 	 •••• - 	• 	 ,•,•.•: 	 • 	• 

fl9  LI ftjJ0Jit 	Dated øuwatL, the 
• 	 .• 	• 

COW forveirdod to P 66  

Tho Accoufltø Offiøar, 1tQiOX3a1 Iy it'4oaoUfl1$ Offc 

(I13) )1iustry of flomo' Jtfn.ir 	Eiil1oUg'49 3QOh 

2). 	The 1)rzwizig fli. sburnivg Offioer 

( Three copies for floubo KOspivg/I3LL1/t)tE Aet 
) 

The D,B,P,1 R1.ico Roorvo,(flom9 Qurrd)p...OtOf-A 

Qtlwal2at.im.1, with t roquøt to roleaeo the viboLvp xibuiod . . 
Illy 

perónzo3 inzuodietoljto 01u8b10 him to join LnthioffioO 

,Z4 -Ji/ f:J, 	 hio /PJ 	L17 - 

Porsomoi, file oft the por&ozi /coroorid 

ijDong lAliculew Dctyon A11. 

•-ri 	• 

-, s0ction.,OffiO 	'i 
Office of tile Con niiQ!3øD 

$pordor G 

11 

_; 	• 	..----. - 	.• ** 	 *,-,' . 



Annexure-4 

to 

No.1401/13 (00)86-CB. 

• Government of India, 
Ministry. of Hane Affairs, 

Office of the Cornmissioner(Border) 
Bhangagarh, Guwahati-5. 

2 JUL 1986 

OFFICE ORDER 

Shri Bangahidhar Bayan is hereby a pointed as 

peon, a Group 'D' .  post In a temporary CaSCCItY in the pay 

scale of Rs.196-3-208-'20-EB-4-232/-.p.m. plus other 

allc,ances as admissible as per GentralGovernment rates 

W.E.F. 02-06-86 (F.N.) in the office of the Commissioner 

(Border), Government of India, Ministry of Home Affairs, 

Guwahatj until further orders. 

Shri l3angahdhar Bayan has joined in this post 

on 02-06-86 •(F.N.).. 

Shri Bayan will draw his next increment on 

0i-06-87 

Sd/- R.Kherlukhi, 
Commissioner (Border) 

Memo No.14011/13(00)86-CB. 	dt. 

Accounts officer, Regional pay & Accounts Office(IB), 
--Gvernment of india,Ministry of Hcrne Affairs, 
Lait.........,shjl1ong-3. 

TheD.D.O. 

Hoüe Keeping/Bill/Acctt5 Asstts. 

.4. Shri Bangahicihar Bayan, 

Personal file. 	• 

Office order file. 

si/- Illegible 
Administrative Officer. 

- 	. 	 •' 

-x- - 

•, 	. 	• 	--. 	 - 	 . 



--- 
	

• 	 :, 

5 . 
	

ANN 

i/000..ijj. 
at. 

ifli5try or bmw 
Off icc. of the 

Bhora, Guwhtj..j, 
41 

27 APR 1961 

1'hrj ru R 	1 tiP A.Ba&in Home Gu*'rct 	 j 

	

Jurcby 'pointed. 	pooi Group'J)s pt in 
b*;j for i period of

mODthm in the 800.1o of py of 
p.mm piun other 

UdOX th C3Z" 1 xvmont ru1w with  affaCt from thic Lttc. or - - 	in the Office Of. the 
0° 	ioor(flord of Indj, ?1inint- of Home Affri, GUWrthti uzitii. ttrthr 

	

Sd/... 	
. (Njor N,. Zittj) 

Dit'eotor( &*ryir) 
for 

or 

Copy forwrch€.j to t- 
1. The J 000unts Offic1, , 

G ver 	 PZjr 	oca;.nt, ofcic(ia), z,in tof 2xie1i,, Niniry of Jioy 	 11M3 
2, 	O for 

Its 

3, The Accoun 	 h plug 
Srj fli. R 	 110 	G ( 	 nJ 

	

w:ij78loQ1 	lblic 

• The R9y0 
lii3potor, nthj City, for £fortjo cud. 

uonry action. Fe i rqu 	
. Dwt 	urc±'i,. flume Gurc 

j• 0ftlCeord 	fi1e 	 .. 	

A 	
• 

(1tjor N. DJivulj 
Dieior.( 1roy) •' 

	

for C tn 	lQnor(flor1 /' 

0000o 



1 

/ 
• 	 No, 1I101 1/13(00)86-cB 

Govornmnent of india, 

M1nis try of Howe Affairs, 	 -. 
Office of the Coummiss±oner( Dordor ) , 	 .: ; 	1uJ I 

Uhongagarh, Guwahati -. 5. 

4 LkA: 

D11 to * - 

in continuation of temporary ajpoiiitmont vido No. 101 1/13/ 
(00)86-CB dt, 27_4_87 Shri Pua Ram Murari poop is he.teby aowod 
to continue in temporary poet of peon in the stale of pay of 
u.s. 750-8-79 0E13-10-9 1 0/_ p.m. plus iit3uai allowances eaxic Lioned by 
the Government of India. His appointment will be subjoct to the 
following terms and condition5. 

The appointment is purely temporary and will be governed 
by tue c.c. s ('r.c. ) Rules, 1965 and is liable to torwinetion 
without assigning reasons under rules 5 ibid. 

lie is liable to be postod/transforod to any plaCe in 
India or abosd on such terms an(l conditions as may be dooldoci 
by the Govormnant of India, 

Ho will be junior to the juniormimost official sorving in 
the grade in he cadre of peon. In the event of separation of the 
cadre he will be junior to tho so of the cadre who are allocated 
to the office of the Accountant General, 4ssam. 

iy) 	Ho will have to comply with the roquironients of the CC. S. 
Condimot) 	mos, 	1964 mmnct i:hm 	i , Lmmrni Mnrr: ct(() Ast;. All, UUJ U? or 

cadre a aJ.roady lxi axis Lonco or ± a;uod from Limo to time regard-
ing Attendance, cutios, diciplino conditions of service etc. 
will autmnaticaliy be applicab1 to him, 

(v) 	Ho should give a declara Lion of his town for the purpose 
of L.T.C. within six months frimu the date of entry in to 
services, 

2. 	He shuld bring with his the original matriculation IRU 
Cort±ficate/chool Certificate end or other certificates in 

support of age, educational qualification etc. and othercerti-
ficate showing domicile. He should also submit the following 
documents with his.. letter of acceptance. 

Certificato of character with the form enclosed from 
the h1d of ttio Educa tiunl Institution last att.013ded or in case 
such 	certificate cuiiaot ho obtul.imud, a ca.rt; -J,fjcn& :in Limo 
forms a ggettod officer (i both casos, duly attested by .1)1st-
rict Magistrate), Sub-Divisional Magistrate or Stipondiary 1'irsL 
class Magistrates). Thu certificate should have roforonco to the 
2 yoara iniumodiatoiy proc(jodin, 

Atte stat ion forum (oriclo sod) duly complo ted in duplicate. 

f9 

(Haj..Dlial)//) 
Director(Sur'vey), 

Office of the Commnlesionor(Burdor). 

c-. 
T( LI c.7C 
-. 	 .j' 	.. 	•4 

4T 

	

.h • . oL( 	S 	 r_ 	
(otiFri I') 

L 



1noiq':- 

1. Cid:1.ion 	titiiuojit 	nic 	cIoe11.1j'10;i.on 	foi:'iu 

(in dup1icite). 

2 J'OuTI) 	(n 	diipi;ato ). 

3. k'ui'm 	01' 	IdiiLi Ly 	crt1'ic..to 	(ut dupiIeL 	). 

4a Form Of Chrctor cortificLo - 	- 

 Form Of Medical certlfic€to - do - 

 Form Of d o Ot u* &i tion -_o -  - 

i 

10 



ooOoo 

I' 

A.NNIXQ, 
c 

Si 

NQ.14011/33/(00)U6-C13, 

oov4n'unkni 	oi ]IwU i 	 - 
cif 	IIinn 	1\€I:.Er 

(1jr.L(:( 	p 	IJ 	 i,iI 	 ) 
lil%OncJac)Urh, Ouwaheti—b. 

I I I 

3hri Snnkr Baufor, u continncy ntff of tuiiv 

officoifi hnroby appoinUnnnt as 	tiwu1a, ' Oroup 'L)' poat, 

n a p.xrly temporary ba!jis in 

Z2=

ntral

B-232/-p.rn.p1uaB other a1lowance a athniiøible aM 

p 	Govarnrnent rules with affect from the date of 

joinin,g in the office of the Crunissioner(Border), Govørn- 

tent of Indii, tiiiiotrr of 1cna JLL'J.rU, 0uwa).itI until fur- 

ther orders. Siri  Basfor has Joined in the post on 23-10--06(F.Ii.) 

Shri Ixikar wafor, will cixw Iiis noxt: ijxonnt 

On oi.fio_u7 &s per ru.n. 

- 	 L?. 
-(R.KharluJthi) 

CouuiaiOnerLk)Ordr) 

M.cno No.l4O11/33/(OO)86-CB 	 dt. 

Copy toi-  

Thu hccouut5 Officer, Raqional Pay & Accounts 
Offico(IU), Minitry of horn. Afirn, thil1on-3. 

Thle Drawing & Disbur8hing Officer. 

; Houzi kopin/L3i11/AccountD 13ranc11. 	: 

hri 8uiur afor, 

5. 	 P.røonn.l fib. 

Office ordor £11., 

L C 

kdjiünitrativc Offficer. 
• 	

/L 



IWIZ  N 	 '7• , 	 - ' 

	 - 	 - 1A t'nNL1:?,x t 
/•. 

1o.14029/1 coo) Uf3-C' 13  
of 	.1 	1 .1 

MItIIStLY of liOtaC AflniL) 

' 	,Qffic 	Of. the Co1flifli55.101eT30'') 

ho ngagd111, GUWa11ULi- 

E 

i 
Sh ri Nayan Sinçh, 	am home Guard persQUflel 

	S 

hereby 
appointed as chowkidar Group 'U' Post in a purelY 

basis for a period of 6(six) months in the scale 
temporarY 

Rs.75O_8_790_EB_b0*940/*P plus oth er allOWance3, 
of pay 

admissible as under the central Government. Rules with eff 

ect from the date of joinin 	in the of f ice of the 	ornmiSSi0ner 

(uorder), Uóvernment O f India, Ministry of home 

wahati until further orders. 

pQy will be fixed in accordenCe with the Rules. 

(Major N. Dhl) 
Survey Officer. 

For CoiuWiSSiPflCt 	(1iorder) 	
'I 

.7 
Memo No.14029/1(00)83 dt. 	 / 

/ 
Copy to:- 

1. 'rhe Accounts Officer, Regional Pay &. Acqonts 
Office(113), Government. of India, 	Minis 
Hue Affairs, 	shilloflq-3. 	 / 

 The Drawing and Disbursing 

çcount/HOUC 	
epng/h1 As5iSaflt. 

 

shri Nayan singh1. 	. 	., 

I 	etor, Guwahati. C1t, Guwahati 
5• : .. The  Reserve necessary actiO' 	please. 

for jfoat0 

Spaé cPY/ 	 S 

(M.13ordOiO)\ 

. 	 Section 	.Officr. 	... / 

oOo 



' I  

NO. 14013/36 00) 1G-.fl 
GoVcruntit Of InJIi 

r1.Lt.1.t.t' of 	1)1I)f  

of th' 

 

40 

 

'I 

2 "7 

 

m'zju''ut 1.itQ his i)rorn)L.ton to t:hc post of 

c.0 hviii 	x'rci1 iii op(:iou tnd'r Ft 22( 1) 

tII 	of Thri. :kyni , )L)U ;i-nj 	h;.Si L'n :Ci.xetl at: 

. 3050/- .e. f. 16-10-2001 iso. ttI irjt of oromotion 

o 	;)O t )t LL)C ir I t:.i 	. ui10 	C 

ic 	 z1ioJ 	L 	3;OO,'- w.o. I. 

01-11 -2001 uu uu.er : - 

i 'i 	1ocr po: 	on t;h': 	t 	of p ) ttc) ti 011 	:, 3020/- 

i'uy In th -  ililh1! r T)0L on th' 	1! of promo U on 
.1. .0 • '1,V. • t. a 	102001 	L. 3050/ 

d/ In tti iowQr j,jt on Ci-11-2C)01 

•i: 	tV u0t.iO:!3I i. :Y:1 : 	)Yj on . in.crum12 L or 
100/- 	iJ'.,v 	ij worm 	 . 3130/- 

U13 	:L L o 	it: 1110 	:•u L;! Ii 	on 011 1-2002. 

36/(00) d6-C3 a)ti, 

Lo: - 

1. r • 	 .i L:. )f L icu r, :: 	I 	Ciy,  
1\c..otint; 	of ii..c'i ( I•.) , 	..i.i1Jon.j-3 

• I'{ 	\c'cutlrlt 	.r[r 
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T 	 Office of the Commissioner (Border) 

GOVERNMENT OF INDIA Bliangagath, OUWAHAT1781005 
5GO4F1 

., I'C1eI)iJOne 	
1560316 	 N o.  

( 	

MluiaIry of Home Af1air 	 14013/29/(00)93.CB, 

Qq qferi  Datc.. 
I . 

To 

The.Desk'Ôffjcer(De5k), 
Gove,rnm'ent of Xndia 
Ministry of Home Affairs, 
orth l3lock, New Dolhi..410001 6  

SUB:-  AI3SORPTIOU OF T•E4PORARy STAFF OF THE OrFICE 
OF THE COtMtSSIONER(flOpJ)Efl), iINISRY OF HOME 
EFRS,jONG1jjj, GUWAiiATI, 

Sir, 	I 	 H 
I am directed to invite a reference to the 

Agenda iten No.9 of.th3 33rd HIIL.E,C. Meeting ond 
to state that inthe event of the winding up of the 
OUice on completion of the work of. the on

-going I.BoB. 
roJ ect by March' 2001, tha fate of the 14 Nos, of adhoø 

Staff of this Office will be uncertain. TO initiate 
the absoxption of these ztaff against, regular posts 
ib other Offices of the Ministry of Home Affairs, 
bio~_det6 and service particulars are forWardQd.herewjth 
for further neccssary. .ection at your end. I 

Yours faithfully, 

(Lp.Daa) 
Administrative Officer ,  

H 	..:. 

-,.-. 
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Ministry of Home Affairs  
No,  14013429/00)93CB, 

I 	b 	 , . 	 L • 	:" 1-, a C ,, U,.J.i 1 T 5.t* 	.. . - 

• 	,A 
• 	To 	 S 	 .. 

The Desk Officer 
Government of India, 
Ministry of Home AfZai.rs, 
North Block, New Delhi-lb 001. 	t 

1 	 ' 	' 	 . 	 • r:• 	•,.?'./ 	' 

°' Abaorp-tiori of temporary Staff of the 0/0 th 
CowuJisaiorler(J3order), Ministry of Home Affairn, 

	

angagprh 1  Guwah fk 

 .i• .5 	
• 	 :: •' •;. Sir, 	. 	• 	. 	

: 	• 
I am dirootect to invite a reference to th ia.'r . 

Office letter No.1 40 13/29/(00)93...CB dt. 31-3-99 on the'. 
Bubjeot oited above and to State that there is a Btrong'' 
resentment amon,g the 14 floe. of direct recruitecj temporary 
staff (Or-C 'and Qr.D) of this offioo' 1 for non-deolx'ing 
their services as Persnanant though they have completed 
more than 13/14 years of 8ervican.wd pressing hanifor,. 
regularisation of their services to enable them to. get:. 

• promotion. and other benefjtgj. 

It in requested that the propdsnl for absorption 
Of temporary staff as detailed in the'offjce letter  
ct, 31-3-99 may kindly be taken up on priority, •. 

The outcome of the action Initiated in 
regard may kindly be infonnëd to thin' office s  

Yours faithfully, 	S  

19 t1,2_ 
( L.P. Doa  

Administrative- Officer. 

' S 	 S '  

S 	 • 	
'S 
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Petntiel uQLqi I'ent'd I ng regul p r iQaLIQU of iervjce of 
nta ff of SO Afled o f th 	1 

( 	t't 	i') 	, 	i 	A • 	(hIn,Ihst 	I 	 • 	
S 

- 	 TIi e 	of i ice 	q f 	Lb o 	Comm is 	ionei'( Box-do r) -under 	the Ml:iist x -  - 

of 	Huttitt 	 1t%ti 	ttt 	t$ 	It 	lluy 	tI,1tJ' 	Aiii 	tcouad 	to 

iqno 	wI.h 	th a !,irIoiin 	colvipt:In 	wripho 	flftI) 	(1cVi, 
H 	

4 
fox' 	thj-' 	r p o s ct 	of 	colintructinn 	of 	irido 	i1 fl '1 	131111td,,d  
iud 	L"ni.oe 	OU(L 	wi ii 	w 1l(I 	U p 	nlL e r 	the 	p z'oJ 	c t 	In 	over, 	Tb q 	.of'joe 
15 	a 	tetnporn ry 	ÔUO 	arid 	ni 	such 

I 
 nil I the 	flUO tn 	n re 	minncjc 	Py '1k' dvil u taLlublat 	iin 	uUioi''.Cijcvn 	ecpt 	for 	nryr 	Ox'.' 

posts which werk nut avalleble on deputation 	basis. 	for smooth 	S  
functioning 	of  the  oft iCC 	tki one pota And - to 	be 	filled Up ternpo- 

by 	cct 	xccrIjtnio,t 	on 	ndhba 	baln 	from 	the !rn'nponn. 
ored 	by the Employment Exchange, Guwati. 	S  

- 	 Tbo 	inintxy of home Affairs created 	66  Fonts for this 	office - 

from 	3eptrnber 18 	to June 	'87. The matter for making recruitment 
: 

of staff 	smictidried 	by the fl.II,A. 	as taken 	Up 	by thin 	offico 	wid 
- it- wan 

- 
lufoud 	by 	th 	11.11 .A. 	that in the 	absence of 	recruitment 
 ------. S ----- - --- ---------------- 

rules odooc 	appdltitrnent 	and 	recnJitment 	ondepu 	tiin 	basis may -- 

be made. 	 S 

The snnctthn for •S 

given 	by the M.I ..A. 	till 	February 	1 93. 	However, 	a work meaUre - 	' 

uIent9LtuIyLP-Un 	TT1TA 	17TCTTT 	oil ice in tho won Li 	ol l  
S 	 S 

 

Februniy 	1 92 	to detex nine the stirplun 	9Laff ,  if any. 	The 	reports 
of 	the 	work 	men:jurement 	study 	teem :wa 	foiwerded 	by 	ti 	11.11. A. 
to this 	ofi lc 	ido 	their' 	letter td. 1 1 10 191 - F dt. 	01-0 (-92: 	1i 
work m P1 suIementn tudy team has jutified in all 23 posts 	fo 
continti,L In, 	?l clreovez . 	In 	'the 	year 	199" 	a 	quality 	ontol 	c - h:  
wn 'created 	and )nnother 7 	posts 	we'xe 	also 	nactjon1 	by 	the flh,tJ 
Lptant 	t 	office 	1as 	2) sanctioned posts. 	

- - 

S,  

- 

An 	per recunmendrxL ion of the Works study team nix 	of 
directly 	I'cL1Jit4(1 	(ft. 	1 1)' 	Lriff 	wro 	clecIired 	5;U)1uO 	nnc.1 	ii 
flunes 	wex' 	forwaited 	to 	tne 	surplus cell 	of tue Ministry 	or;Labour.'  T he 	

- 	
plus Or, 	'1)' 	3 taf 	we ri 	loypd 	t cp 

tialda 	and 	alujnat 	D1v1, 310s 	in 	west 	hinl, 	 S 

Now 	t ~le 	oflice 	of 	the 	Conmis:;i'orier(flojer) 
, 	 N.H .Al 	0uw,hitj 

has. 	11; 	140 	of 	Or - . 	'C' 	'nd 	(fl, 	'1)' 	staff 	who 	were 	dIroctly'-re(.jjj S 

at' the 	Lime 	uf 	c:t'eatiu:i 	of 	ofL ice 	and 	t:iey 	are 	still 	rer:1ifl - 
tenpo ru t'y 	even 	nfL or coinpi et I jn - of 	1 t 	'e3rs 	of 	service. ahd 	t;ie 
ina 	!iuroilb 	resvotmun t 	mung 	tu,r. 	stat! 	for '1oO-(1eclCrL,)i 	theii' 
sex'vlces 	i, 	p;ziarinetut 	One 	and 	J)rr!.SitIg 	thin 	of.lice 	very 	hciL -d 	foi' 

S 	
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	 GOVEflNIVJENT OF INDU\ 

(I 

ria 

P.L THANGA, 

Cotnruissjoiior (Bordor) 

NO. 1 1101329(00)93.Cr3 

tvtIi'IiS iit'i' OF Rjrvu /\i:i:/\lli: 

Con lmI ffloi er (13ordor) 
Blincinciarli, 'Guwahati - 701005 

Fax No.:0361-529'121 
Iclo No.: 030 1-520'12 I 

Dated: Nuve!nber 13 , 2000, 

To 

The Will Scci etary (NE), 

Mhistry of! lowe Aftairs, 
Nui:tii Ii lock, 

Nev Delhi -lOt) 001. 

Sub:- ReuIarisation olservices of temporary stalioltire OlTie.of the 
Corninissiorier (Border), \liiiistry of ilome AiThirs, (Juwaluili 

Sir, 

I a;.i to s,1te that tIre OI1ICC of the Corinnissioner (boidet) has I'1 not of directly 
lCCiUiiC(I (J10U1)-C rind (iRflhi)-1) sNOT nPIO_!!!.C(I tcm)onnrily_Jujhe 'car 1905 at (he tune 
of even tior of 0111cc on tIre bnsis of tile ira ni es spotison ed by the Employ went Tichnnge,  
GUWhiLI i these stall continue to rcnMin(emj)oiary even aflcr completion of! 4115 
years of service and there is a strong resentment among the stall' ['or non-declaring their - 	 -- 
services ris periririncirt One arid are I" esilig tins ollice Very thud lOiJCguirIIj$thonoft1j( 

e.. TI 
mauer was discussed in tIre 34 I ILEC irreeting at New Delhi and on the advice of tire 

I ILEC a detailed note along with bio-data and service particulars of these 'stalt were 
l'orwardedto (ire Mm. of I Ionic Aftairs, New Delhi for taking necessary action. Recently, 

the Govt has approved tire additional work br construction of 11313 road and fence and as 
such tlrereis a likelihood of tIre office being conitinuefor another 8 to 10 year. 

It i, therefore, requested that steps may be taken for rcgularisaiionr of tire services 
of (he tcInorrry sin 11'olthrk nflice an eni I>' date 

Yours !uri(hIuJIy, 

(P.L.' Tirariga) 
(.onihrniscion]er (I3ordcr) 



T 419 	4 N r,Xuj - 	- 

No. 1/1/95--lw 
GOVERNMENT OF 1NDA 

MINISTRY OF HOME AFFAiRS 

New Delhi, Dated the 24.11 .2000. 

To 

The Conunissioner(l3order), 
l3hongagarh, 
Gu-valiti. 

Sutject: R uIuir;aUon of scrvkcs of letnpw-ui-y staff ol the Oft1eof the 
Conmsion(I3ordcr), Ministry of Home Affairs, Guwahati. 

Sir, 

I am directed to refer to your letter No.14013/29(0O)93-CB dated the 
13th November, 2000 on the above subject and convey that a proposal for 
continuation of the 29 posts in the Office of Commissioner(J3order) including 
the 14 Group 'C' & 'D' staffs, beyond February, 2001 ,,to March 2007 , was 
referred to the Finance Division. 

The Finance Division have opined that as the present rpproval expires 
on 28.2,2001 the proposal f6611tinuation of the tel 	posts may be 
taken up next year, 

As (lie Office of the Coinmissiocflr(J3or(]er) has been ciented 
temporarily ,for supervising the Indo-I3angladesh Border Roads and Fende 
Construction Project Work, which is scheduled to be completed by March 
2007, it may not be possible to declare the services of 14 Group 'C' & 'D' 
temporary staff as permanent. 

With regards, 

Yours sincerely, 

(D.K.S1NG11) 
DEPUTY SECRETARY(NEC) 
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V 

tion 	tm rry 	CE of th1 n 	ffi o 
for .furti 	rcary 	t:in 	t your 	nd. 
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4; .cmj1Iss1( LNI1JBORDER1I1IJOYEES'UN1ON. 
RI(;lN, 

()Illcc of (It' (t1ItII1issi(iicifI3ojdct'). f\lI I/\, (Jovt. o l India, 
Bliangaarh, Guwnliati-5. 

1 > lionc No. 529 , 121, 	25 1(i.. 
No. 100/1/92 ClU.0 	 Datcd 01 -02-20() I, 

'H • . The Cnii,ssi )flCr( Border) 
Jovcrnuierit of India 

1\'liiristiy ol I IC) II'C /\ttaii S 	 I 
• 	I3hanggarIi, 	 . 

3uvaha(i-5 

Sub ictfoicu mnL Absorpo of Ic 1porary Stall 	'I 

.Sir 
 

We take the oppo tusiiy of your beiiig-gcncrc us to the staff to prccnt before yor 
the following th.cts 1'or Ca' our of your kind considerat on and sympatlieticactjon • I 

H 	 1 	• 	 I That sir. we the mporary staff of your Cs ablishmcrt ,have bdcn serving tli 
department for. he last I 'lto 15 years %Vith Ut urn t sinccrit' a rid dedicaj ion, [Jut 
disappoints us to note thi t even aflcr rendering s n any years of dedicated Scrice .no; 

_- step has been initiated by the administration to make L5 permanent thus mcapacitatinig us 
to avail certain basic facilities like }IRA,MCA, etc. h5 arc normally available tolall thc 
pCrmaicn( statiOf the Central Government •This ste 'motherly and' high handed ttitude: 
of the administration has ISO lell a question mark or the Security and future prosect o1 ourjob. 	H 

rht sir, a fler getti rig appointment in the depa iment Nvc have not ap1ied or any 
I other jbbs with the hope III'M we would be made pernaJierit in due course of time as is 

'.1 done with all the tçporay stall' of Central Governnienit But to our utter despair it has 
not yet been done for redsons better ,known to the dniinjstratio,i ever] thouQh we are 

: having the requii(c lengil oIsevice and other quahiflatioiiso be made so, the delails of 
.'which are enclosed hercwi'th for your kind perusal .Considering he period & beIo 

H •  ' 	' 	'i:. 	'. 
I: ' 	: 

.h 	___.•____•_,•__ •• •-. ... -. 

.- 	...................'• 	 i. •- ......... [ -I 	"' .......... __' 	. 	- ........... 



H 
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na(I,r 	(f urn 	'rvirr, 	;huuId li:ii 	.tiaiirufr 	inrni,i 	i'tn.h 11Ssn ,t 
wlcs applicabicto uakd tli lcnipoiry1afiaspri fluent Central Government 	rvant, 

That Sii YOU \Vi I flp1iieciatc that we have p iticirtly viri1ed tm so tflaimy years tr 
• 	our logical dcni,nds, II it it appears that the nduntistraiioii has turned 'a :dcnl car to our 

right ul claims: 

We, tIiexctr, t rgc upon your bciiigixsclf to bc kind enough 16 take irincdite 
step to make us perman nt the carlis. 

with thaiks, 	 I 
Yoi sfaitlrlixlly, 

Enclo: As sttcd ntiovc.  

(Sun. U. C. Sit iiiir) 

General .Sccretnry 
S 	

OnljeJf of Union. Copy to: 	 S 	 raI .cretary. 
Contr.f(l(Inrr (B rdcr) lPrnrlo; Cl 

T' E 	I! tem alq!r GUR anar- ¶ 1 he Diputy SLC Lt.rr y(NLC) Ministry oil 1( Inc Allan s North I3ock, New DLIhI-
110 0 1 for Ilnlornnatior arid neccssnry action picas 

I' 

S 	 • ,•• '' 5' ''' 

5 5, f 
- S  t 	

- 

-.S--.SSSSS- 	 _-___,_5_5S._,5_._______._,__. •S_5 55. _5S4 f - I 

::1:'•• •• 
S.  S  
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AN N L x U R 

'Fo 

SUB:- 

Reference :- 

'the .Joint Sect tary(JS-1 1 & 13M.), 
c;o%'et - IltI)eIit ol I iIin 
rvl n istry of Itome A Finlis, 
North fllock, 
New UcIhi- 110001. 

Through the Deputy Commissioiier(l3order), 

Dated:- Guwahati the 20th iunc'2002 

AN API'EAL FOR DECLARINGl THE OFF! CE OF THE 
COMMIS JUNE! W3O!WER), CU 14 ,51 JJA TI, 455AM AS 
PER/WA NENT ESTiIIJLISIJMENT A ND REGULARIStI TION OF 
LLWJiR VI CJL LLJMPIQJ2A&J IN 
L'QJTLi4U/I?NAJI u7L Y jjyQjWJjjJM 
AGAIN S 1 I'EI?nlA NrIvl VA (4A'CJE I_YJNC V/Ic 4 A' 1 IN I fir 
C. I' W LI!U]OjllLRCEN/J?4j();//SJ?/1,NjO,, [ 
IN GUII'A 114 TI, 

(1) The Government of India, Ministry of Urban AfFairs, and 
Employment's 	office 	order 	No.DGW/I3FR/3 5-92- 
A/Maintenance/I 089-97 dated 12-09-96 according section fo r 
creation of posts for Maintenance of lndo-J3angladesh Border 
Roads. 

() ,Adrninistrative Officer's letter No. 1401 3/29(00)93-CB 	dated 
3 1-09-99 ac1dresed to the Desk Officer, Ministry of Home 
Affitirs, Government of India, for absorbing the employees 
against regular posts in other offices of the Government of India. 

Administrative Officer's 	letter No. 14013/29/(00)93-03 dated 
03-09-99 with a request to lake up the matter on )riorily basis. 

Administrative Officer's 	letter 	No. 14013 / 29 (00) 93 - CD 
dated 10-01-2000 	forwarding 	the written 	note regarding 
regularization of 	services 	ol' 	the existing stafF of the 
COinniissionei(l3or(lcr), Ministry oil-Ionic Aflhirs (hiwahat i 

Commissioner (Border) 	letter 	No. 	14013/29(00)93-03 
dai:ed 13-11-2000 addressed to the Joint Secretary(N.E), Ministry 

of Home Affitirs, for regularization of services of 14 Nos, of Group 
':C' and Group D' staff for 	nabIing them to get promotion and 
other bcnelts under ACP scheme. 
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(6)Dcputy Secretary's (NEC), Ministry of Home Affairs, 
Government of lndai, letter dated 24-1 1-2000 addressed to the 
Commissioner(BOrder), Guwahati, regarding the approval of the 
proposal for continuation of the 29 posts in the office of the 
Commissioner (Border), Guwahati. 

(7) The Deputy CommRsioner(Border), letter No. 1401 3/29(00)93-CB 
dated 14-02-200 1 forwarding the representation submitted •by 
R.C: Sarina, General Secretary, Coinmissioner(Bordcr) 
Employee' s Union, on behalf of the stall members. 

(7).A. The representation in conununication N, 1 00/J/92-CBEU 
dated 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosôrbtion of the temporary staff of the office of 
the Commissioner(Border). 

Sir, 
With reference to the above, I have the honour to submit before your 

kindseif the following .few points for favour of kin due and sympathetic consideration. 

That 1 am serving in this office as L/U__fbr lasLLycars alter 1 
had been duely selected and appointed by the concern authority, I have been rendering 
very sincere service to the fullest satisfaction of all concerned without any blemish 
whatsoevr in tJiis, entire period 

That the government of india, Ministry of, Urban Affairs and 
Employment's Office :order No.DGW/BFRI35-92 A-Maintenance/i 089-97 dated 12-09-
96 acccrdcd sanction for creation of posts for the Maintenance of indo-J3angladcsh 
Border Roads and barbed fencing with a view to checking the infiltration of' illegal 
migraut from Bangladesh Border into the Indian territory. It may be mention that the 
office of the Conimissioner(Border) is created for the Contirudtion as well as 
Maintenauce of the Indo-Bangladesh Border Roads. The work of Maintcnaicc is a 
continuous process for an indefinite period of time even after the Construction is 
completed, in that view of the matter, the office of the Conimissioner(Border) requires to 
be made a permanent establishment. 

That we have been, time and again, making our earnest requests to the 
concerned authorities, Ministry of Home Affairs, Government of india, through proper 
channel for making the office of the Commissioner(Border) a permanent establishment 
and to regularize our services in the said office. 

SIf 
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It may also be mentioned that vide his letter No.14013/29(00)93-CD 
dated 3 103-99 addrescd to the Desk 011icer, Government of India, Ministry of Ilome 
AJThirs, the Administrative Officer, Office of the C011111lissioiier(1301-dcr), 'fbrwnrdcd (lie 
bio-data I and service particulars of all the temporary employees for absorbing them 
against regular posts in other offices of the Ministry of Home Affairs, wherein my name 
also appared. 

That, afler getting no reply the Administrative Officer, vide his letter 
No.14013/29(00)93-CB dated 03-0999 sent a reminder requesting to take UI)  the matter 
on priority basis But up till now no information as to what decisiOn ta!çemr from that end 
towards regularizing the servkes of these temporary employee's has beth made known to 
us, 

That in the month of February, 1992 the work measurment study team 
submiite1 its report which was forwarded by Ministry of Home Affairs, vide letter 
No. I / I 0(9 I-I) F dated 07-07-92, wherein the (cain just ilied continuation ol' itIl 23 posts,in 
1994, a cuality Coimtt'dl Cell with seven other posts were sanctioned by Ministry of l'loine 
Affiuirs, nd presently the office has 30 sanctioned posts. 

As per recommendation of works study team 6 Nos of directly 
recruited Grade 'D' Staff were declared surplus and their names were forwarded to the 
surplus Cell .of,the Ministry of Labour. Accordingly, they were re-employed in the 
C.P.W.D. at Malda and Balurghat in West Bengal and presently they are serving in 
Guwahat, on being transferred. 

That this entire matter was discussed in detail in the 34  H.L.E.C. 
Meeting kinder Agenda item No.2 and accrdingly service particulars of we the 14 Nos. 
of temporary staff of the Commissioner(Border) Offiec, are again forwarded with the 
relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropriate 
positive action. This is reflected in the detail note regarding rcguiam'ization of services of 
the existing staff of the office, which has been forwarded by the Administrative Officer 
of Commissioner's (Border) o!1iè to Ministry of 1-lome Affairs, New I)elhi vide 
No. 14 01 /29(00)93-Ci3 dated 10-01-2000 

(7). Tlia,t thcrotfler vide his lttcr No.l40l3./29(0Q)-Q3.' J)ated,l-1 1- 
2000 addressed to Joint Sccrctary(N.E.), Ministry of Home. Affairs,' the 
Commissioner(Borde:r) requested for doing the needful in regularizing the services of the 
14 Nos. of Group-'C' and 'D' staff to enable them .to get promotion andothcr benefits 
under A.C.P. scheme. 'In the said letter, it is also mentioned that the Govt. of india has 
already approved the 'dditional work for Construction of Indo- Bangla-Border roads and 
Fence which is likely td continue for another 8 to 10 years. 
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That videhis letter dated 14-11-2000, the Deputy Secretay(NE.C.), 
Ministiy of Home Affihirs, Goverilment of india, informed the Comnissioner(Bordcr), 
enter-alia, tue indo-Uaiigladcsh l3orderRoads and Fence Construction project woi ks is 
schedule to be completed by March'2007. As such, it is evident that the office of the 
Commissioner's (Border) requires to be made a permanent establishment to look after the 
Maintenance works which is to continue on permanent basis. 

In that - view of the matter, our services may easily be regularized 
by declaring the otlice to be -a perumnent one in the greater interest of the North East 
region and particularly the State of Assam, as the question of identity of the Assamese 
people is directly involved in tue instant matter. 

That, vjde his forwarding letter dated 16-02-2001, the Deputy 
Commissioner(Border) forwarded the representation submitted on behalf of the 
temporary staff of the office of the Commissioncr(l3order), which was addressed to Joint 

Secretary(N.E.), Ministry oft-Ionic Affairs, New Delhi. 

in the representation it is pointed out that because of our services 
not being regularized for long, we are deprived of certain basic facilities like HB.A., 
M.C.A etc, besides insecurity of the future prospect of our jobs. It is also mentioned 
therein that we should have been made permanent much beibre as per normal rules for 
making the temporary staff as permanent in the Central Government. it is further 
mentioned that as we are- with the legitimate expectation that our services would be 
regularised by now, we have already crossed th ae limit meant for other jol3s than to the 
I)teseflt one. - 

But up-till now our representation submitted jointly has not 
been considered, subjectingus to mental agony. 

That I -belong to thek4ste/ofcommunity which is 
constitutionally safeguarded under reserved categories and as such my case for 
regularization of service trequires to be treated with speciality, as provideçl in the 
Constitution of india and relevant laws of the land, 

That, as similarly situated persons viz-the 6 Nos, of staif 
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of 
India, appaiently my case is also a fit case to be considered in the same line 

It is pertinent to mention that there are quite a good number 
of vacancies lying pending in the C.P.W.D.and other Central Govt Offices in Guwahati 
wherein I may be absorbed permane'ntly with the continuity of service since the day of 
i-ny Joining on30 3 às 1- /) . inthe office of the Commissioner(Border). 



it is further submitted that aS 1 am ,I very low-paid 
einpioyce'sj and as there arc suflicicnt vacancies in the grcatcr Guwahati, and if there is 
110 hope thl,  declaring I lie office of i hc Connnissioncr(flordcr) " 
establishinet, I may alternatively be absorbed periiianently against any of such existing 
vacancies ii the C,P.W.I), and other Central Govt. Oflices in Guwahati as per the 
Governmen 1t policy in praclice. 

in the prcniiscs aloresaid, I would like to request your 
honoui' 10 1iiid(y PY  a due and sympathetic heed to -my matter and nJ)plyii.Ig a jImdiciotI1 
mind my case for absorbing me perianently against one of the .existing vacancies lying 
pçnding in. th C.P.W.D. and other Central Gpvt. Offices in Guwahati with the 
continuation of service and seniority and all other incidental benefits applicable there to, 
in an expedicious manner be considered in 1he interest of justice and 1nirpla-y, leaking into, 
special conideration the plights and havc-nots of the people like mc belonging to (lie' 
lower strata of the society, for which act of your kindness 1 shall remain even g-niteftil. 

With kind regards 

Yours faithfully, 

&' 

• 	 . 	 -... 	
. 

• 	: 	 . 	 I2IOJ 
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Iff 
the Jonit SccIc11II')'(t.S-11 & UF\1.), 

.;'criiiiciit of,  huJia, 
(\lini.S(r)' of Uoiiie i\ifairs, 
N orth Block, 
Nev t)ehi- 11 (U)() I 

through the I.)cju Ly Coninussiunci( 1.3 or(Ier) 

Dated: - Cu waha tithe 20111 June' 2002 

4/V 41'PE,'IL FOR DEC.L41?/TVG' il/F 0/ 1FIE OF fi/E 
COM11IIS Al AS 
l'1I?ItIANEN/ L " l/113L[Sfl4fh[VJ /IN1) J?EG UL/l1?/ S"f 1/ON OP 
1/FE SEJ?J/CE' 01/lIP! If/PLO)! I , 1t'OJ?lIA'(, F1IH?IJ/V IN 
.LV2L4 11 L)!_L1 cLJ..iiLLL!d iJL JEfl)II Ql?/LJ  'ii. ilL 

J'A(A[V!IA' Jill 
C P JVD 01 rICE/OIlIER CE/VIRAL (10'ERNIfIEIVI OH Iç[ 
IA' (U IVA 11/I TI. 

Reierciic 	:- 	 (1) The Government of I iidia, N/i mist ry of Urban Atiltirs, and 
Employment's 	officc 	oidcr 	No.DGW/BFR/35-92- 
A/Mainlciiance/1039-97 dated 12-09-96 according section for 
creation of posts, for Maintenance of I ndo-i3angladesh Border 
Roads. 
Administrative Officer's letter No. 1401 3129(00)93-GB 	dified 
31-09-99 addressed to the Desk Officer, Ministry, of i-Ionic 
Affiuirs, Government of 	India, for absorbing the employees 
against regular posts in other offices of the Government oh India. 

Administrative Officer's 	letter No.14013/29/(00)93-CD dated 
03-09-99 with a request to take up the matter on prionty bisis. 

Administrative Officer's 	letter 	No. 14013 / 29 (00) 93 - CD 
dated 10-0 1-2000 	forwarding 	the 	written 	note regarding 
regularization of 	services 	of 	the existing s(aftof the 
Conunissioncr(I3ordcr), NI inistry of Ilonie Aflhis, Cu watiat I, 

(5); Comnussioner (Border) 	letter 	No. 	1401 3/29(00)93-CD 
lntI 13 it 2000,t,hI(5;ed hi bi'..P'icii I), Miniiiy 

ot F tome AIThirs, for rcgulaui -,.at on ol' services of I 'I Nos. of Group 
'C' and Group 'D ' staff fbi eiiabhing them to get protiol ion and 
other benefits under ACP schenic. 

0 
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(6)Deputy Secretary's (NEC), Ministry of Home. Affairs, 
Govctiiinetit of,  I uclni, letter (lat ed 2'l - 1 -200() addrcscd to the 
Commissioncr(J3order), Guwaliat i, regarding the approval of he 

proposal for contInuation of the 29 posts in the office of the 
Commissioner (Border), Guwahati. 

(7) The Deputy Comniisioner(BOrder), letter No.140 13/29(00)93 -CB 
dated 14-02-2001 forwarding the representation submitted by 
R.C. Sarma, General Secretary, Cominissioner(1order) 
Employee's Union, on behalf of the staff members. 

(7).A. The representation in communicatiOn No.1 00/i/92-CI3EU 
dated 0 1-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of the temporary staff of the office of 
;the Commissioner(Border). 

Sir, 	H 
With reference to the above, I have the honour to submit before your 

kindseif the following Few points for favour of kinçI due and sympathetic consideration. 

That I am seing in this office as\Ji_ifor last \. 	sears aer I 

had been duely selected and appointed by the concern authority,. I have been rendering 

very sincere service to the fullest satisfaction of all concerned without any blemish 

whatsoeer in this entire period 
That the government of India, Ministly of Urban AfThirs and 

Employntent' s Office order No.DGW/BFRI3 5-92 A-Maintenance/i 089-97 dated 12-09-
96 accoçded sanction for creation of posts for the Maintenance of 1ndoBang1adesh 
Boider 1oads and brhed fencing with a view to checking the . infiltration of illegal 
nugiantsr Iioiii l3anghrdcsh I3oidei iElt() tllt. •IllLlitUl tell ituly It lull)' 1w lileIllion hut the 

otlice cf the ColltruisSiunel(IlOrdel) is created for the Coiisi tct ou well as 

.Mainte4nce of the Judo-Bangladesh Border Roads The work of MaintenanCe is a 
continuous proCess for an indefinite period of time even aller the Construction is 
coinp1etd. in that view of the matter, the office of the Commissioner(Border) requires to 
be mid a permanent establishment. 

That we have been, time and again, making our earnest requests to the 
concerned authorities, Ministry of Home Affairs, Government of india, through proper 
channel, for making the office of the Com.missioner(Border) a permanent establishment 
and to r1legUlAriZe our services in thesaid office. 



It.. may also be mentioned that vide his letter No.14013129(00)93-CB 
dated 31-03-9 addsscd to the Desk Officer, Government of india, Ministry of Home 
Affairs, the Administrative Officer, Office of the Commissioner(Border), lbrwarded the 
bio-data and, service particulars of all the temporary employees for absorbing them 
against regulhr posts in other  offices of the Ministry of 1 ionic Affiuirs, wherein my name 
also appeared. 

(4) 	 That, after getting no reply the Administrative Officer s  vidé his letter 
No, HO I 3/29(00)93-C13 datccl 03-09-99 sent a reminder requesting to take up the matter 
on priority basis BUt. up till now no information as to what decision laken from that end 
towards regIiarizing'the services of these temporary employee's has been made known to 
us. 
() 	, 	'I'hat in the month of February, .1 992 1 lie work mea;urnienI, Fillidy en ii 
submitted its report which was forwarded by Ministry of Home Affairs, vide letter 
No. 1/10/91-BF dated 07-07-92, wherein the team justified continuation of all 23 posts In 
1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Home 
Affairs,, and presently the office has 30 sanctioned posts. 

As per recoinniendation of works study team 6 Nos of directly 
recruited Grade 'D' Staff were declared surplus and their names were forwarded to the 
surplus Cei 

I 
I of, th Ministr' of Labour. Accordingly, they were re-employed in the 

C.P.W.D. at Malda iand Balurghat in West Bengal and presently they are serving in 
Guwahati, on being traiiferred. 

That this entire matter was discussed in detail in the 34th 1-l.L.E.C. 
Meeting unker Agenda Item No.2 and accordingly service particulars ofwe the 14 Nos. 
of temporay staff of the Commissioner(Border) Ofliec, are again forwarded with the 
relevant ntes to the Ministry of Home Affairs, New Delhi, for taking appropriate 
positive acion. This is reflected in the detail note regarding regularization of services of 
the existing stall' of theoffice, which has been forwarded by the Administrative Officer 
of Commisioner's (Border) office to Ministry of Home Affairs, New Delhi vide 
No.1401 3/9(00)93-CB dated 10-01-2000 

That thereafter vide his letter No. 140 13/29(oo)3-cB: Dated, 1:3-1 i - 
2000 adressed to Joint Secretary(N.E.), Ministry of Home Affairs, the 
Cornmissioer(Border) requested for doing the needful in regularizing the services of the 
14 Nos. of Group 'C' and 'D' staff to enable them to get promotion and other benefits 
under A.CP. scheme, In the said letter, it is also mentioned that the Govt. of India has 
already approved the additional work for Construction of Indo- Bangla-Border roads and 
Fence whih is likely to.ontinue for another 8 to 10 years. 

/ 
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(8) 	 That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.), 
Ministry. of Home Affairs, Government of India, informed the Commissioncr(Border), 
enter-alia, the indo-Bangladesh Border Roads and Iencc Construction project works is 
schedule t be completed by March'2007. As such, it is evident that the office of the 
Commissioner's (Border) requires to be made a permanent establishment to look after the 
Maintenane works which is to continue oil permanent basis. 

in that view of the matter, our services may easily be regularized 
by declaring the office to be a perinaneiit one in the greater interest, of the North Fast 
region and particularly the State of Assam, as the question of identity of the Assaniese 
people is directly involved in the instant matter. 

(9) 	 that, vide his li v i'ding letter died 16.02-20() I, the l)epllIY 

Commissioner(Border). forwarded the representation submitted on behalf of the 
temporary staff of the office of the Commissioner(lorder), which was addressed to Joint 
Secrctary(N.E.), Ministry of Home Affairs, New Delhi. 

In the representation it is pointed out that because of our services 
not being regularized for long, we are deprived of certain basic facilities like 1-1.B.A., 
M.C.A. etc, besides insecurity of the future prospect of our jobs. it is also mentioned 
therein that we should have been made permanent much before as per normal rules for 
making the ternpoâry staff as permanent in the Cential Government. it is further 
mentioned that as we are with the legitimate expectation that our services would be 
regularisd by now,. we have already crossd Ihe age limit meant for other jobs than to the 
present one. 

But up-till now our representation submitted jointly has not 

been considered, subjecting us to mental agony. 

(10) 	 That I belong to the ''.. t 	- casie/ of eomniuiiity which 	is 

constitutionally safeguarded under reserved categories and as such my case for 
regulariation of service requires to be treated with speciality, as provideçl in the 

Constitution Of India and relevant laws of the land. 

That, as similarly situated persons viz-the 6 Nos. of staff 
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of 
India, apparently my case is also a fit case to be considered in the same line. 

It is pertinent to mention that there are quite a good number 
of vacncies lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati 
wherein I may be absorbed permanently with the continuity of service since the day of 
my Joining on_iLas  in the office o f the  Commissionr(l3order). 



I 	

it is tUrther submitted that as I am a very low-j)aid 

eiiiplOyCC s and US (here are suflicicuit VUCUnCICS in thc greater Guwaliati, and ill hcu e is 

110 hope 11 	ticchu nug (lie ol1ce ol' the Counhi1issiler(I30I(l(I) as a 	pci iuiauicuit 

esiablishmeu 	my alternatively be absorbed permanently against any of such existing t,  
vacancies in the C.PW.D and other Central Govt. Oflices in Guwahati as per the 

Govenunwilt policy in practice. 

In the premises aloresaid, I would like to request your 

htoitour tO kindly pay a (ItIC And syitipathetic heed to iiiy matter and applying a jli(liCiOliS 

zesdaw
C11SC tOI flbSOrt)ifli mc pci - iaiiently againstOne ot (lie CXiS(iI1 vacancies 1yiui 

 hi the C.P,W,I), and oilier Cetittiul Covi, Offices iii (iiwaluiIi with the 

contiilttati9i1 oh service and seniority and all otlier incidental bcnetits applicatile there to, 

iii flU expedicious manuel .  be  COnSidCrC(l in the interes( of Listice and faii'play takiuig into 
special cobsideration the plights and have-umots of the people like inc l.'clotiging to the 
lower strt!ta of the society, for which act of your kindness 1 shall remain even gratehul. 

With kind regards. 

Yours faithfully, 

'/-/'- _7(rrc2 
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I Iii' iont Secl  

1f 	IttIiit, 
Mhds'try of Itonic' Affairs, 

Nort Ii IHoct, 

Nc.s l)eIliitlOO(}l. 

HIh)Ii1h the Deputy ('.oiiitiiissiitcv(Uoidcr). 

l)a(cd:-'Guwahati (he 20th JLIHC'2002 

SUB:- 	4A 1'1EA1, FOR jitd!1IuN0 TIlE 0IFICE: OF 7/hi 
COI1,Il, S1ONER(1J0RDJJR) 	GUJ ,llI1 TI, 	A SS4IJ 	AS 
P1lMf1NLiv1rc7AliJI'ilMjLiVTAND RrGuLARISJIIQJ\:_QL 
LiLL.iLliLLcJLLLiLML'kPJU U 0I?MA'O 11!/JL!J,j 
1/iL S 1/1) 0111(1 01? 411/ RN1 /ll'! LI IL) ,IBSOIW 111PM 

INS! PlJl?1 INENJ J'ACAA'CIES LYING 
 

1'ACAN7 IN THE 
C.!' II 1) OITICL /OIJIEfd (.l:N1I?AL GOVIJI?NMLN7 0TT14 

INGUJVA 11411. 

Reference 	(I) The Government of India, Ministry of Urban Amirs. and 

H1plOvtflCntS 	office 1 	order 	No.DGW/flF.R/3-92- 

i\/r\liIteI%e/lt)t))7 dated 1 2t))-9(, a ccolding 1CCti(I% lot 

CICltR)fl of ,  posts for tvlam(cnaticc üf ,  Itido-ilangladesh Ioidci 

Roads. 
Admiriistravc Officer's icIer No. 1401 3/29(00)93-Cl) 	datd 

.31-09-99 addressed to the Desk Officer, Ministry of Iloine 

AIThirs. Government of 	India, for absorbing the nip1oycs 

against regular post.s in othbr offices of the Govcrinieffl of I iidin. 

Administrative Officer's 	Ilciter No. 1401 3/291(00)93-G13 datci 

03-09-99 with a request to take up the matter on priontY basis. 

H (4)' '\dministrativc Otuicr's 	letter 	No.14013 / 29 (00):93 - GB 

dated 10-01-2000 	forwading 	the 	written 	notcregardig 

rcgulari7ation of 	SCrvCCS 	of 	the existing .staff of the 

Coinniissioncr(flordcr). Ministry of II ome. AfThirs. Guw;hat 

(S t) ( oiiimniciommu (Boidem) 	I k (1m 	No. 	1401 1/6fl))1 ( H 

dnted I 3 I I -2000 addrcsscd to the .1 olnI Secret ary(N.E. ). Ministry 

of ilomeAIT'airs, for rcularization of servicesof 14 Nos. of Group. 

C' and Group '1)' staff for I enabling them to get profflotion amid 

ot tier bemiclits under /\CP scheme. . . 

"r- 	 — - 	— 

- 	 ____ 



(h)11e11u1y 	ittit y'n 	), 	 t1iiii.tty 	eu 	I hunir' 	A11;ii,, 

(:;tieFiili'tit 	oIlndai, Iettir (litcd 2i 1.1 •2()00 	d(lF('SS((i to the 

(ICI'), (tu 1 liaii. I ('flli (Iii1 	tlic' 	Ip1JI"0VIl 1)1 II1C 

5roposal tot continuation ot the 29 posts it the olhce of the 

ommissioncr (Border), Gu'Jahàti. 

• 	 (7) fhe I5eputy (' nunissioticr(lorder). letter No.1401 3/29(00)9-CI3 
dated I 4-02-2001 forwarding the representation submitted by 

I&.. 	Sauna, 	General I Secretary, 	Comrnissioner(Bordel) 

I 

 

'T-,,iipIoycc'g Union, onbchal of the staff members. 

(7).A. Tlic representation in i communication No. 100/1 /92-CI3EtJ 

dated 01 02-2001 cubmitted on behalf of the Union praing inter-
ali:a ;wri anent abosorhtion of the temporary staff of ihc;ofTice of 
the ( otitti kiotwt( Uoi (let). 

With reference to the above, I hve the honour to submit I)efoIe• your 

kindsclf the rollowilliziTew points for favour of kill due and sympathctic consideration. 

 That I 'am serviii in this office 	J0 or  last_years afler I 

had bcendue1y sciccid.and appointed by the coriccrn authority, I have been 1renderi6g 
very sincere ervice io , the fullest satisfaction of all concerned without any blemish 

whatsoever iii thi ciii IN  period, . I 
That the government of India, Ministry of. Urbn Affairs and 

Employments Office order No.DGW/E3FR/3 5-92 A-Maintenn acell089-97 	d 12-0 date9- 

96 accorded sanction (Or creation of posts for the Maintenance of 1ndo-I3angladeh 

Border Roads and birbcd fencing with a view'to checking ilieinIiltration of illegal 

migrants Ii om Bangladesh fbi (let into t lie Indian ternt or It may be mention that the  

office of the Coiiiiiissioncr( Border) is cicatcl Ijir the Construction as well hs 
Maintenance of  the I ndo-Uiiiigladesli Boider Rads. The work of Maintcnárcd is i  a 
continuous roccss for an Andefinitc perjod oq time even afler the Construction Os 

completed. In that vieiv  of the matter, the ohlice of the 'Coni;nissioncr(l3ordcr) requires to 
be made a perinanent stablishincnt 

. 	Flit we have been, tittic and •agjain, riiaking our cariiest rcquqsts to the 
concerned authorities,Irv1inistry of. I tome Affairs, Government of India, through proper 
channel for niaking the otliec of the Coiiuinissioner(I3order) a permanent establishment 
and to regularize our SerVi I cs in the said office. 

77t - ' -  
.. . 
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It nia' aLso be mentioned that vide his letter No. I d O 13/29(00)93 C13 
dated 31-03-99 addrcssdd to the Desk 011icer. Government of India. Ministry of Home 
AfFairs, the i\duiinistratik'e Officer. 0111cc of the Ciiiruissioner( Border). forwarded the 
biu-data and setvice ticulat s ol' all the teinpoitc y ciuph vces kr absoibirt them 
against regular posts in bther oflices of the Ministryl  of Home Affairs, wherein my name 
also IppPared. 

l'Itat, laller tettiitg no reply the Adntiinstrative Otlicr, vidc his letter 
No. 140 I 3/29(00)93 401 datd 03409-99 sent a reniiider requesting,  to take up the mt t er 
On priority basis But up till nOW no ituloirnation as to what decision taken from that end 
towards regillal iiing the services of these I enuporary ruuplo)'ce' s has been made k nown to 

That itn  the nionth of February, I 992 the work measurment sluI(ly t earn 
StII)IllittC(l its lepolt wlicli was fhr\varded by Mihist ry of I loam \11"air, vidc letter 
No.1/10/91 -HF dated 01-07-92, wheicin the team jutiticd cunlI,nnjatioa u( all 23 pusts.ln 
1994, a quality (ontroI Tell with seven other posts 'ere sanctioned by Ministry of I lome 
Af1'air, and presently thd ollice has 30 sanctioned pots. 

As pr recommendation of wotks study team 6 Ns of. djrectly 

recruited Grade '1)' Sta fl' were declared surplus and their names were forwarded to tlie 

surplus Cell of the Miistry of Labour. Accordingly, they were re-crnpicyecl in the 
C, P.W. I). at Malda and I3alurghat in Vcst Uenga and presently they are scr'in inn 
Guwahnat I, on bcnig t ran 1,cri'cd 

That ihis entire matter was-disc(Sse(l in (letad in the 34 	iLL.E.C. 
Mcting tinder /gcnda tcn No, 2 and acco, (lingly sr\'icc pat I iculars of we the 14 Nos. 
of tçmporarv stall' of tl,e Comruissioncr(13ord:er) Office, are again forwarded with the 
relevant notes to the 	'1ini:stt -y of I tome. AlThirs. 	C\V 1)clhi, for taking appropriate. 
positive act iofl, Inns is reflected iii the detail notc rc ardinng reznnInri7at inn of services of' 
he existing' stall' of' the otlice, which has hceu for\\1arde (l by the Adnuinistrat lye ()flicer 

of Commissioner's (lhrdcr) oflice to Ministry (f llonic Aflairs, New I)eIhi vide 
No.1401 3/29(00)93-Cl3 klatd 10-01-2000 I 

i That hcr.;nflcn vide his letter Nol HOt 3/2 0 (O0)9BLCIt i)ated 13-il - 
2000 addresscl to bilit Seen erany(N.F), linistny of' I bane Afthir, thc 
Commissioncr(Uordcr) rquested for doing (he need'ul in regularizing the sct"vices of the 
14 Nos. of Group 'C' ahd '1)' stafi'to Ci able them 111to get promotion and other benefits 
under A. C. P. sclrcme. In t lie said letter, it is also mentioned that the Govt. of India has 
already appioved headdit iotial won k fr Constructidn of '111(10- I3anJa-13ordár roads and 
Fence which is likely to continuc for another 8 to 10 years. 
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() 	 'I imt vide his letter dated 14- I 	()O, the I)eputy Secretaiy(N.E.(.), 

Minitty oil lkwic AfThit, (iuve,,inw,it of lndi, ifoimtt the Cunun 	ione.t (Dot dci ) 
errier-aha, tIre train I 	irIrrde:h Ihi,dr'i 1;a1 	and 	'atE' ( 	ririalion project wlltk ,, ir 
SCIt'(liIC Ii) tic (i)iItl)iCtCtI  Ily 	 As StI(h, II 	is ( 	III&III 	IIItI IIII 	()Ii1&k. 01 	11w 

Contiitissioneis ( IInrdc) feqilirec iii he made a pet tjnwent &P11)liSltiiictit It) lonk II(('r ItitI 

Mnhitciiarice works whih is to continue on perniancut Liasis. 

IA that view of the lUatter.  otir services may easily be regularized 
by dccIarirur. ,  the ollice in he a perrilanent one iii tic greater interest of the Noith East 

region and particularly (lie State of Assam, as the question of identity of the Assaniese 
people is dir ctly iuvolvd in tire itiSinirl riratter 

lhat, vide his forwarding liter dated I 6-O22Q0l, the De1nit 
()l11liiiSsinIIoII(Itolle r) 	l'oi waitlrd 	On' 	le1)lia'iittiirir 	siiiiiirittrd 	on 	lit'liait 	iii 

tenrporarv stall of' tire 	Iiice (it tire (oiiirrrissioiiet(iordci ), which was addressed to Joint 
Sectctarv(N.L), Miuistiy oft tome Aflairs, Nev Delhi. 

In the representation it is pointed out that because of our servicel; 
not being regularized or long, we are deprived f certain basic facilities like ii.B.A.; 

M.C.A etc, besides iriecurity of the future prospct of our jobs. It is also mentioned 
therein that we should I have been made permanent much bcftre as per normal tuics fo 

making the .temporaryI stall' as permanent in thi Cciii rat Government. It is firrth& 

mentioned that as wcarc with the legitiniatc cxØectation that our services would be 

regulariscd b' now, wel Ithve already crossed the ag hunt meant for other jobs thn to th 
present one. .- 

Unt up-till now our rep esentation submitted jointly has not 
been considered, snihjed ig irs to merit at aonv. 

•l hat I belouis to tIre 	 castel of cOinniunity which is 
constiwtronally safegni ir.dcd under reset ved cat&gorics and as such my case for 
regularizationi of scrviL 	requires to be treated jwith speciality, as providd in the 
Constitution or India and relevant laws of the land. 

(II) 	 [hat, as similarly siuted persons viz-the 6 Nos. of stall 
declared to he surplus ire all absor l)ed per rnanncnt l in t tic C. P. \\'. 1)., under the Govt. of 
India, apparently my cac is also a lit case to be considered in the same line. 

It is I)ertinent to nieuiton that tlieu c are quite a enod number 
• ol vacancies lying pending in the C.P.W.D.and oticr Central Govt. Offices in Guwahati 

wherein I may be absqnbcd perninarnent ly wit Ii the Continuity of service since the day of 
lily miming on as in the office or, lie Cornriiissioricr(IIordcr) 
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Ii 	\4I y 	I$V lffli(l 

employee's and as theic arc sutlicierit vacancies in the gicalci (itiwatiati. and it tttwe is 

no hope of dechu iug the ()flic.e idi (he ( 	itisiouei (I tot dci) ic ii pet maneffi 

('SI flh)IlShlIl('nt, 	niv :ilI riiflt i\'CIV I)e al ;ni bed pet nincntIy 	ai;iSt any of such exisi lug 

vticnucks 	lii 	tin' ( 	I' WI I) 	LInt 	I 	nIt iii 	t hI 	I tIft 	in ( 4,\.l4t$ltti 	I(4 	$ 4 1 	1114 

Government pIicy in 
pnki ice 

In the premises •nflneaid. I would like to request your 

honour to kindly pay a tue and sympathetic heed td iiiy matter and applying a judicious: 
tind my case I'or absoritig me permanently against one of the existing vacancies lving 

pending in the C. P.\VD. and other Central Gvt Oflices in Guwahiat i with the 
continuation of service alid seniority and all other ii3Ci(ICfltal benefits applicable there to, 

in an expedicious nianndr he considered in the intcrdst of justice and fairp1ay taking into 
special consideratioll tim plights and hiave-nots of the people like me belonging to thC 
lower strata of the sOcIcity, For which act of your kinlncss 1 shall remain even gi atchil 

With kind rcuards 

Yours faithfully, 

° 

I ,  

I 	

I 



The Joint Scr(8r-(IS-11 & BI\L). 
(;oe,i1iieiit of Iiitlin, 

l\liriis(ry of hlonie AfThirs, 
No ri It Block, 	 I New 1)eI11i- 11(11)01. 	 I  

Uhroigli t lie Deputy Comuiissiondr(flot (kr). 

d :- (.hiwahati the 20th 
	

iii ii c'200 2 

SUB:- 

Rfernce :- 

I ,  

.,. 

(I) Th 	(;ovcrnhllcn( of Ind. Mutistry of Urban Affairs and 
kiuploynient's 	office 	order 	No. I)G W/IIFR13 5-92. 
//MainIcnaiicc/L 089-91 	atcd I 2- 996 ccoiding section bc 
drealion of posts for Mainknance of !ndo-13anglaclesk3or 

4dniinjstratjvc Oflicers lettc 	No.1 () l3/29(0O)93C[3 	datedt 11-09-99  addressed to the Desk Officer 4  Ministry of Jiomd 
AfThirs, Government of I idia, for absorbing the èrnpIoyee 
against regular posts in other flices of the Government of India 

dminjstratjv Officer's 	letter No.I4013/29/(00)93CBdated 
3-09-99 with i request to tale up the matter on priority basis. 

('I) 	dniinjstraijve 	OFficer's 	1ttcr 	N. 14013./ 2 (00) 93 - 
dated 10-01 -2000 	forwardiig 	the 	written I note regarding rgularizatjoti of 	Services 	of 	the existing stI1of the 
( olnnissioflcr(13or(Icr) Minis r y ofHonicArc Guwahaij 

i. 	.. 	 I  
() ( onunksjofl (florder) Ieter No. I '11)1 3/29(009 -Cl) 

d tcd 13-1 1-2000 addressed to the Joint Sccretary(NE) Ministiy 

Oqflohie AfThir, for reQUIlariZakon olservices of 14 Nos. ofroup 
'C' atd Group 'D' stall for nabling them to get pron1tion and 
ot icr hcncfits tinder ACP scher ic. 

[1 

1•  



H 
l'agc-2. 

(6)cputv Sccrctarys (NEI), Ministry of Home Affairs, 
Government oil ndai. letter dated 24-1 1-2000 addressed to the: 

dorimissioner(I3or(Icr). Guwhhati. regar(Iing the approval of tile 

poosal for con(inuaton ot the 29 posts in the ofTice of the 

( omnussioner ( Rorder). (uwnhat i 

(7) Thb. t)eputy Coniniissiotier(l3ordcr). letter No. 1401 3/29(00)93-C13 

iaed I 4 -02-200 I 16rW8Fdilt the I ept CCtit8t tOil submit ICC1 by 

I2. 	Sarma 	General I Secretary, 	Conmiissioncr(Uordcr) 

LIOYCC'S Union. on behalti of the stall members. 

(7). \ The represent atioti in cotnniinicaIion No. I 00/I /92-C um:i 
laicd 01-02-2001 stibmiucdl on behalf of the Union prayiig intci- 

II permanent abosotbtim 6f the temporary. staff cif the office c1 

lie Coinrnissionci ( i3or(lct). I 

With reference to the aI)ove, I have the honour to submit befhrè your 
kindseif the following ew points for fivour of Lrnd, due and cympathetic consideration 

Thal I am serving in this office 	Y for last/ 	yCars aflerl 

had been docly scicctc1 and appointed by the conern authority. I have been rcndering 

very sincere service t thc fullest satisfaction cc all concerned without any, blemish 
whatsoever in this cntirb eriod 	. 

That ihe government 	f lndla, Ministry of Urban Affairs and 
Employnrcnt's 0(11cc rdcr No DGWI13FR/35-92 \-MainIcnanceJI 089-97 daicçl 12-09-

96 • accorde1 sanction ['dr cleation of posts for he Maintenance of 1rdo-Banglades1l 
Border Rods and babd fencing vili a view o checking the itiIiltrttion of illegal 
migrants frm . Bangktdcsh I3order into the Indian territory. It may be mention that tile 

office of the Commssioncr(I3order) is createdi for the Construction as well ds 
Marrtciianc of (lie 1 ndo-flantdadcslt Border Ro icis. The work of Main(ciiaitcc is t 
continuous 	process f0v all indefinite period of time even aller the construction is 
completed. lii that vic4 & the niiattcr, th ofTide of the Cominissioner(I3ordèr) requires tb 
be made a pCrtlianlCnit c(abli shuient * 	 . 	* 

—'Tha(i we have bccn t i me and agiii, making our earnest requests to (lYe 
concerned Wtlloritics, 1Ministry of I ionic AIthirs, Povernment of India, through proper 

channel for making th office of the Coruniissionr(l3order) a permanent eMaI1isIiinert 
and to reguariz.c our ser\'iccs in the said office. 

U 

* 	 * 
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It 	r,'rt 	h(' 	t'r1Ii)lrr(f that vitlr uk kcter No 1.1(11 i/?t)Oy ) 	•( It 
dated 3 	300  aIussccI to the I )csk Of1cer. 	t'er ncnerrt or India. N I irliSt;v ol I Imoc 
'\tliriis. the Administrative ( )ilircr. ( )tIjcc of tire ( 	nnisnrem(lomdcm ). fim warded the 
limo-data and semvmcc' phrticrrlans of all the tcnnpotarv cnnploveec for ahochin; thrnir 
amanrs( me',mmIam posts imr (rtlner 0111cc; of (lie Ntinii5tf\ of I Hrnie ,\f1;m,r'. v. - licrcm nniv nianire 
also appeared. 

(1) 	 I lri.faller )!ctlii"i rio reiv the Adririnircitative ()tlicrr, vide Iris Ictier 
No.I'IW 3/20(fl)).t-( Urd:micd r)i-t)-°') sent a iciniddei 'cqneslinu to take nir the unIter 
on ptromr(v hasis flut up till now no information as to what decision taken from that end 

towaids i'rfaiiiin th servicec of these tenqnrarv cniri1ovee's has been nra(ic known to 
us 

1 fiat ri the month of ebruary. 0 13 2 the work nicacirruicnit ctudv team 
subniitted its report 	vInicli was trvarded liv Miiistiv of Ionic AIThirs. "ide let ten' 
No.1/10/ui -UF daed 01-07- 0 2. wherein the learn jutited continuation of all 23 pocts In 
1994, a quality (onrtnol (eli v.ith cevr;r othcr pods *enc' canctinnierl 1w 'tinriirv of I lonire 
Atlairs, mi(1 pieserrtiv tli' otllc l;a 	) 	rntionred posts 

As per reconinrienidatuin cii woiks 	;rRlv learn 'i N0; of directly 
I CCflhitC(l (1; ;i(1c 'I) St .311' \VCi c declared surplus and their naiircs were forwarded in I he 
surplus (e11 Of tire N I jirist I Y ol I atiotir. Accordiiglv, t hey wet c re-employed in I lid 

at Malda anti I3alurIrat in West l)cngii and presently they are ser'vinm ir 
(';uwahati on heins I ranIcrred 

I hat !this Crrlime matter .was discrscd in detail in the 34 	1 IL l C 
Mcci irim it uder i\czcnda flem No 2 and accor (liniv jerMe particulars of' we t lie 14 Nos 
of I enlporar -y stall of,  tire Conirmicsionier( Ucircler) (1111cc. are aizainr for warded \vit Ii tIre. 
relevant notes to the 	linristrv of,  I Ionic AIThirs, lNew I)cllik for takirm npprnpriatc 
pdsitivc atiorr This is ellccted in the detail note rdardiria rcm1l1ri71tinni of services of 

the exisfimn stall' of' the! oflicc, which has been for'ardetf by the Admniirijstrtive ()flicer 
ol' Corrrnniissiumic.m - 's (Ilrnfcr) oflice 1(1 Ministry Ar I Ionic Al1'nirs 	Ne'.' 1)elhi wde .  
No. II 13/2°0r 	.t.('IFd;iti.d 	(Lull 2011(1 

- 	 Fhiat 1hercaMer vioR his lettet Nc. 1101 3/2 0 (fl0)P3L('l 	fttted 13-I 1- 
2000 	addressed 	to 1 .loinrt 	Sec'r cram y( N. F). 	linist iv 	of 	I Ionic 	,\ Ohirs, 	the 
('oiriniissib(rCr(Iimcksi) iecjrr('c(r'(f Ii 	rinrr rue ireecUtrl in 1eur11a1i7jne the scm "icet; (f' thi 
.1 Nos. ol' (ilorip '('' rind 	I)' stall to cmr:rlile IhiCiiit() 	ct promniotioni arid other benefits 

under A (;' P. selicnire Ii the said letter, it is also mentioned that the Gvt of India has 

already approved the adIitionial work for CanstructAri of indo- I3angla-Border roads anch 
Fence which is likely to cont inure for aniot lieu 8 to 10 *cars 	' 	- 

0 



1 1 ;irr 
I .  

(S) 	 1 hat vide his leticc dated H- li i2mm .  the l)cputv ccctai.(N 

\1inistiV nI' I lottie. Ali'aits. (.nvcitunet1t oF India. intnimcd the (otninissioiier(Uni(lC1). 

citcr-aIia. the indo-Raiiglade.sh Border Roads and Fence Construction project VOT 1<S is 

schedule to be comptdied 1w March' 20(.)7. As sdh. it is evident that the office of the 

Cointnissioitcrs (1 1orthi) reqtm CS to be iiiadc a perttnanent ccl nbhsliment in afl CT thc 

liiitc,iatae wot k s which is !u cniil itme. on pet ,iiannt hacic 

1i t hat view of' the tnaUci. ktir set vices niav easily be i egtilal i7Cd 

by (lcclarim t lie ot1icc to be a eriliajictit one in (he greal ci intercct of the Nor 1 h inst 

tcion and paiticithrlvj the State of,  Assam. as the question of identity of thi Assamcse 

: 	
penpic is tliicctiv invoke.d intht' instant tuntici 

(Q) 	 4lliai. 'ide his iotvarlin 	letter (latNI l(,.(12-2001 . the I )cptitv 

Coiurnissionct Uordcr) I, warded the rep; cSCiiltaiiOn stilinitted on behalf, of t lie 

ICiiipOI arvi stilI 01 the flicc of (lie ('ommissioncr(Ordcr). which was addressed to Joint 

Scerctatv(4,l), Ministry oIl Ionic Aithirs, New l)llii 

the iepicscntahion it is voillied out that because of' oni set 

not beii, 1 cswhu ii.cd Ifor bug. we ni e. dept ivcd o1' certain basic fadlitics like 11 U i\ 

•  M.C.A dc. bCSRICS irLecuirity ol the future prospect of our jobs. It is also mentioned 

thicin that we -diollki ,  have been made pernla'cn mitch before as per normal rules fr 

making the tcniporar' stall' as periiianent in tile Central Government. It is further 

mcntioneçf that as 	d arc with the legitiniate epcctation that our services would be 

r cutlai'isd by now, 	have already crossed the ac limit meant for oilier jobs than to the 

present one,' 

1 	 1 
But tip-till now our rei;CSCntati(7il suhmitie(l iointly has not 

• 	
. 

 

been considered. , 1111iCkIng us it) mciii al agny. 

10) 	 Iii it I b( Il ti4' to i I 	of 	irlitnumlIt\ 	lii Ii 	5 

constituitonallv 	at'urarded uimidet it'ce.tvcd e.akiories and ac such niv ease fr 

luu1la;t7.ltuI)ml of 	( I 	C I C (IUIICS 10 bo tu ated with sp (tllltV 	as j,to\ ided in tht 

(onsfitudion of ,  India aid rcicvtrit laws oith(,. land. 

hat, as siniilamly sillated l)CtsiiS viz-the 0 Nos (if siafl 

-declared to be stiiplu are all absorbed permanently in the (", P WI).. under the Govt. bf 

India allpal , Oldv lfl\ ,  AW is alco 1 I it case to be coilsidej cd in I lie came lint 

It is IertiT1cm1t to ;iicnion that there arc quite a good riurnbcr 

• 	of vacam,tc.icS lying pemiding in the C. I'.W. D.and other Central. Ovt. Offices in Guwahati 
- . . 	. 	hemein I may lie absiihed per mnaticntiv with the cont inutitv of service. Since the (lay :)f 

lily JtThlITit.t ()tl(.(/ I'LS as 	 in the office of the Coniriiisstoner(l3ordcr). 



• 	 S  

1' 

1 	 ) 

I 	 .1 

it is (hi I her 	uhl%iiItCd! that 	ic 1 	un a veiv lv-paid 

t ncnl 	tlwr 	re .tiflicicit vacancies in thb gi cater (tivaliati. and if thci c is 

no 	hp 	o 	3tLItlht 	tli 	lie 	l' 	ihe 	('Iti 	l(iiei( Ititlet ) 	It 	It 	iIIflhIiflItl 

• 	thlineiit 	nav nttt'iimtivdv Ii e ;inhed petinaheffllV a,nt any nt iidi eistit 

I \'8C8flCICS ii.! th(, C. P.Wi). a;d oilier (eiilral •(ovt 	(ticc 	in (ittli(i a 	pci the 

(',ovciiihcnt puiiy iii p1 	ice 

In the premises afctrcsid. 1 would like 10 request. your 

honour to kindl'j par a d!ic and sympathetic hcd to Inv watt er and apj)lving a judicious 

ii mid ni c lot ibsot ni pci inancut I atainct bnc of the C\1t I ng acanc1cc l\ tug 

j pcndita in t hc C. P.\V.l. and other Central (io4i. Oflices in Guvahati \vit1 the 

cnl itnitin of CFVlC C 8,1(1 sIiioi itv and all other incdent al benefits applicable there to. 

in an cxpedieio9s inannerlhe considered in the ml crcs of justice and .fairpIav taking into 

special consule.at ion the pliglit s and have-tint s of the people like mc tcInnging to the 
lower strata of he 5ocicl. (hr which act of your :indnss I shall remain even ii tcfi.il. 

\\itli  kind ItS' ds 

ic iIh 

I-f 	• 	- 
•"i 

! /(. 

1 	• 	¶ 	- 

2: 

U 

•3_I••_•;,_•_••__i.. 	 _ 	- :. 	 - 
Mr 
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(lie .1iiu(  
(ivr,,,,ne,it of 

1ticIrv of 'lie Afflults] 
t'4 	iii 1tlrl. 

r's I)tlIii- II Olttt I. 

IIiroiijh 11i' I )c,Itv (;niiicric(lde,) 

Dwed - ( iiiv:aimi the - 20th 	2002 

JIECLA /?IA'GTIlE OFFICE OF XLIE 
IC l 1iIl ' WA / R(JLORIJJ1 IJ) 1 	(1JItAJ!4 IJJ_d S Sri /f 	IS 

1  1(ii Ij)jJj LSI i/Il ISfl,%fl A I ,IAI) RI (,(/I,IUISA7IUIV 01 
JJIE SEll 1:10ES OflhlE EMPL() FEES I! VRNJNG TIIEREJIV IA' 
TIIE S1111) OFFICE OR i1LTERNA liVELY TO 4IJSORJJ 7IIE1I 

,01 G0111 Q11'Ll?M1NiJvT VAC -A NUES LI/AG (AC,IA'l 1A 771E 
'.UI). OFFICE! OlhI1I? CENTRAL GOJERAMEN7' O1'FICE 

;J;ilI,rIL 

(I) 1 he (overnmen( of vindia, \1 inistrv of I frhan AfThirs: and 
k111)1OVI11C;itS 	oflich 	()rder 	No.()(\V/fljRfi 5_07_ 
,\/t\1ainIepitl('/I()t.u7 (Iatc(I I (t'1_h'ñ ncc(iI(iin)1 Stttflfl (III 
cleat ion (IC posts for Maintenance. of I (fo-hIanalacicsh I3order 
Roads. 

(12) Adiiiinistrajive Officer's jleuer 	N. 1 '101 3/29(0O)93-C13 	dttecI 
3 I -09-90 a(fdlcSsc(I to, the l)csk Officci, i\ linist rv ni I himc 
A flairs. Govcr Ilnient I 11(hia. for absoF hiiii t he employees 

amaint renular posts in ohcr offices of the Governnientnllndja 

() Administrative 011icer's l letter No.1401 3/291(00)93-C13 dated 
03-09.99 with a request Ip tac up the matter on priority NO 

( 	Administrative Ofliccr ' sl 	letter 	No 1 40 13 / 29 (00) 93 - CI) 
dated l0-t) I -2000 	forwmardini 	the 	written 	note rcrarding • 	

. ltulari7a(ioii 	ci 	 ii 	the éxistitiri (ali of the 
(5i01o,(1(' 	finistty ('1f I Ionic AIThirs. Gliw-al la ii.  

• () (onlniissjoner (F3order) 	letter 	• No. 	1401 3 129(00)93-Cu 
•  datc<l 13-I1 -2000 nddress4d to the Jñint Secrctar•(NI) Miii4t iv 

of I Ionic AfThirs, for reuIarizatiort olscrvices of j4 Nos: of Groip 

C' and Group • I)' stall fort enabling them to get promotion afl(I 
other I)Cncflts under ACP sdicnie. 
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2. 	((l)tily 	Sct c(nuy's 	(NlC) 4r Ministry 	of 	I lome 	Affatis, 

( hMtiiineti1 	ni Itidni, lettet tdntcd 24 I I -2000 ndtli sscd to the 

Co!mnusStonCr ( liordcr 	uwafl ). Gati, i cgaiding the approval of the 

pipocil lot continuation of the 29 poSts in the office of the 

Ccuimissioncr (t3oider), Guwa1ati. 

(7) 1 li l)cputy Comimssioncr(Bodcr) letter No 140 13/29(00)93-C13 

l ed t4-0-200l foEvarding the representation submitted by dd  

	

• 	RC. 	Sarma, 	General 	Secretary, 	Commissioner(Border) 

Employee's Union, on behalldf the stall members. 

(7). A 	the t eptcsctitatioii in ck)mnmniCatiofl No. 100/1 /92-CI3EU 

dated 01-02-2001 submitted on behalf of the Union praying inter- 

	

• 	ala permanent ahosoibtion ofi the temporary staff of the offlce of •  

• 	 . 	tltb Commissionei(Border). 	 S  

SirH 	•. 	 H 
With ref rcnce to the above, I havd the honour to submit before your 

kindseif the followingTet.v points for favour of ki n 	and sympathetic consideration. 

(I) 	 That l.am.serving in this flie as 	for last •f 	•years,afl.cr I 

had been duely selectcd and appointed by the concthii authority, I have been rendering 

very tsincere service tohthc fullest satisfaction of hil concerned without any blemish 

whatsoever in this entire eriod 

. 	That the government of lndia Ministry of Urban Al airs and 
Employment's 0111cc or1cr No.I)GW/BFRJ35-92 AiMaintenanceJ1089-97 dated 12-09- 
96 accorded sanction tpr creation of posts for the Maintenance of lndo-J3angladcsh 
Border Roads and hat tkd Fencing with a view to checking the infiltration of illegal 
nligránts l'roiii l3angladc-h Border into the Indian trritorv. It may be mention that the 

office of the Commiskioncr(l3order) is created for the Con(cucfion as well as 

Maintenance of the indo-l3antzladesli I3ordcr Roads. The work of Maintcnarcc is a 

continuous 	process !o - an indefinite period of tinic even afler the Construction is 

- completed. in that vicw f the matter, the office of the Commissioner(Border) requires to 

be made a permancnt est-bl shmcnt. 	 - 
: . 	"That 'e have been, time and again, making our earnest requests to the 

concerned authorities Ministry of I ionic Allan s Gvcrnment of India through proper 
• -- • 
	channel for making the office of the Conimissioncr(Border) a permanent establishment 

and to rcgularize our scr:iccs in the said office. 	 S  

) 

11 - 	 .................. 	 •• 	 - 
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it niay also be mentioned that 'ide his letter No.1401 3/29(00)93-Cl3 

dated 11-03499 nddreed to the Desk Officer, Government of India Ministry of Home 
AffAirs, the Administrtiye Officer, OlTice of the Conmissionr(l3otder) forwarded the 
blo-data and service pfl'ticulars of all the tempbrary employees for absorbing them 

against rcular posts iti other offices of the Minisfty of 1 ionic AfThirs, wherein my name 
also appercd. 

. 	 That, aI1cr gctiing no rcify the ,Administrative Officer, vide his letter 
No: 1401 3/29(00)93-Ct3 dated 03-09-99 seit a reiriinder requesting to take up the matter 
on priority basis But up till now no information a to what decision taken from that end 

towards r.gtilarizing the services of these tcmporar' employee's has been made known to 
'Is. 

That in the illoilth of February, 1992 the work measurnient study t earn 

submittçl its report vhich was 1rwardcd by Ministry of I Ionic AfThirs vide letter 
No.1/10/2 i-13F dated 67-07-92. wherein the team justied continuation of all 23 posts.In 
1994, a qiality Control Cell with seven other posts'cre sanctioned by Ministry of 1 lame 

Affairs, and presently the oluice has 30 sanctioned pbsls. 

• 	 As per recommendation of wrks study tem 6 Nos of dirccty 

•recruitedGradc IT.Salf were declared surplus ahd their names were, forwarded to the 
surplus Ccli of hc Ministry of Labour. Accordingly, they were re-employed in the 
C.I?.W.D. a't..Ma1darand Balurghat in Vcst I3enal and presently they arc serving in 

• . 	.Guwahati, on being trnsferrcd., 

I ha this entire mattcr 	as disusscd in detail in the 
3411% 

 II L L C 
Meeting under Agendd Item No.2 and accordinglyl service particulars of we the 14 Not;. 
of temporary stafl' of khc Commissioncr(l3order) pffiec, are again forwarded with the 

. .••• relevant..notes to theMinistry of Home Aflairsj. New Dcliii, for taking appropriate 

positive àôtion. This is reflected in the detail note egarding regularization of services of 

the existing saff of thb: office, which has been fomwarded by tiic: Administrative Officár 

¶ 

	

	of Commissioner's (Border) office to Ministry 101  lIonie Affairs, New DIhi vide 
No, 14() I 3/29(00)Q3-C13datcd I O-() I •.'.flfl() 

•l'hiat (licicafler vide his letter No. 1 , 10 I 3/29(00)fl-Cf3: Dated 13-1 l- 
2000 nldressed to i .Ioitit Secrc'tarv(N. E.), jblinis ry of I Ionic AfThirs, the 
Comiuissioiir( l3order) h'eqticscd For doing I Ire neelt'uI in regiihiuii.in g  I lie SerViCes of the 
14 Nos. of Group 'C' sand 'D' stall to enable therii to get promotion and other benefits 
under A:C.l': scheme. ru the said letter, it is also ñicntioned that the Govt. of India ha 
already approvc..dthc a1ditional work for Consiructon of Indo- I3angla-Border roads and 
Fence which is hikcly.to;toiitinoic for another 8 to 10; years. 

-...........-,.. . --.' - 	 - 

- 
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•Fliat VRIC his letter dated I 4- 1 1 -2000. the Deputy Secrctary(N.E.C.). 
. 	

?\liiiistry of I•Iomc AfThrs. (3ovcnniciit of India, i6formcd the Conuiiissioncr(13ordcr), 
tile iI1(IO-l3aIIt;(ICSh I3ordcr Rt)8(IS and cncc Construction )tOjCCt vorks is 

scheduk to be C()tUI)lCtd by rlarcli'2007. As suc1, it is evident that the oflce of the 
Cotntnissincr's ( Uorde) i cquucs to be made, a perthanerit establishment to look aller the 
Maintennce works vhih is to continue on pernianeit basis. 

lrthat view of the nThtter, oir services may easily be reQularized 
by declaring the office t'o be a permanent one in the greater interest of the Noih East 
region and particularly lie State of Assaiii, as the uestiori of identity of the Assamcsd 
people is directly involv&l in the instant matter. 

: 	 That, Vide his trwarding Iditer (laicdl 'I 6-02-2-00 I , the I )eputy 
Coiumissiôner(Uor(Icr) foi'vardcd the teprcsentaion submitted on behalf of the 
temporary ,  staff of the 111cc of tile Commissioncr(!3order), which was addressed to Joint 
Sccretary( -N.E.), Ministy oft tome AtThirs, New Delhi, 

In the representation it is pdinted out that because of our services 
not being regularized r tong, we are deprived of certain basic facilities like 113.A.1 
M.C.A etc, besides inccurity of the future prospct of our: jobs. It is also mentioned 
theicin that we should have been made peimancntniuch before as per normal rules fot 
making the temporary staff as permanent in thd Central Government. It is furthc 
mentioned that as wp are with the legitimate excctaion that our serviccs would b 

• ;. . regularised by now,we have -already crossed the a gd limit meant for othe jobs than to the 
precnt one.. 

• 	 But up-till now our repteseniation submitted jointly has not 

	

• 	been considered, subjec i'ng us to mental agony. 

• 	(10) 	 That I belong to the 	castel of community \vhich i; 
constitutionally safeguirdcd under reservod categories and as such my 'case for 

rcgulari 7at in ' of service reqi tires to be treated vit1i speciality, as provideçi in tht 
Constitut ion ot India and relevant laws oft he land. 

, 	that, as similarly situated persons viz-the .6 Nos. of starr 
declared to be surplus: hre all absorbed pennanent! in the C.P.W.D., undr the Govt. ol 
India, appacntly my case is also a (it case to be conidered in the same line. 

It is pertinent to mcnti!on that there are quite a good numbc-
of vacancies tying pcnjiiig in the C.P.W.D.and other Central Govt. Offices in Guwahai 
wherein I maybe - absyrbecl permanently 'with the continuity of' ervice. s 1 nce the day of 
my Joining on0 —0 1  95'as Y\ in the office of the Comnussioner(Border) 

- 

47
4 

- . -............. 	 ' 	•. '• 
----''-- ----- 	---- 
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II 	It is liii tlicr submitted that a 	I am a very 	w-paid 

employc S and as tlic e a; e sit Ilicient vacailcics it he it catet (iivahat i. and ii the; c is 

no hope c)l 	cctariii 	he oflice of the (:1hrijssioncT ( fbi dci ) as a pet manelit 

establishnient. I ma ;ifttnat IVCIV he absot lied pe;nianCntIV 	aitist anY of such c'istinu 

vaiiieics in the (. l V I) and 	
ihcr ('ent rat (thvt ()flices in (;iiwahat as icr the 

(love; innent policy it; Ik i nct ice 

Iii I he 11e;i;;seS a fot, csaid. I v.ould like to t equect .  VOt.I 

honour to kindI' pay i (ue and sv;npat hetic heed tc' my matter and appivillu a 

mind niv case fir ahstit hunt toe ii 	natictlIlV aai;st one of the c':iting vacanciec l'it 

pcncliwz in I he C P. W. I) 	and other ('en;; at (lovi ( t1icc 	in C iuwaliati with; the 

continuation of. setVict and sen;(s itv and all nther incidcnt at betiefit s apphicahk thiet c to, 

in in cx;cdicitnis tna;iicr he consideted it; the intcrest rif justice and f;i;phy: iakinp. into 

sneci;I conside; iou the lud;t s and have-nuts of the people like me belongiti to the 

• stiata ol he ndir; v. 	I which act of OUF kiidncc I shall remain even iratcfni 

- 	 \\'itti kind ;cear(ls 

W. 

'(i;lrs faititililly. 

Z 	 k, 1 co. 

: 

,, 	 •. 	 • 
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• I 	 ih Joint Sccr'etrv (IS-I I & IU\L). 

; 	in cut oil n ci 

\linict ,rv (iil (nine AiTniuc. 

Noti h lUock. 
Ncv l)eI(ii- I 1000 1. 

li;nuh the i)-cpulv (ousioeirdcu) 

1)icd •. ( iwahati the 20111 	Juic2002 

1lAj ,IVJ'E.IL. 10/? 7)Eci11?1\(; in 	ii'i 	or TilE 

PL?i1,1ALA'1 L S 1,1/31 1S11i1LA'1 1AI) PEGULARL5,41 ,70N OC 

1 ES 11/) 0111Cr 011,11 1rl?Al7iJ CL) 70 ABSORB 171JJ%1 
l(, IINSJ I'! !?x1 INLNI I ,1(AAC1CS 1)11VG I ,IC,INJ IA 7111 

( L1LILPL1 Lc'LW"i.LLcJ..JJ.LiL_ (tOI U~iiIJJL(ALUcI 
LjL2iLL:i7J 

Referciuce :- 	 (V Tim Govellmlent of India. \Iiniclrv nI...( ihaii- Aflalus, aiid 
It t('tITt. 	 (flIC,' 	3 	idv. 	Nr, fl(k 7 /1)i1? / 

	

... I..,.,............ '-,,-. 
.-,'. 	 I 	
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• 	AfMaintcnance/10S9-97 	dated 12-09-96 according scction 	r 
- 	 Creation of posts for Maintenance of IIRIO- l3nngladesh l3ordcr 

- . • 	 Roads. 	• 	
. 

Administraiivc Officer's Ietkr No. 1401 3/29(00)93-Cl) 	(lalC(l 
31-09-99 addressed to the Desk Officer, Minisi-ty of 1 Ionic 

- 

• 	 Affairs.' Government of 	India. for absorbing the employees 
agaiiist retu(ar pos(s'hctlidr oflicec of the - Gvertment of India 

Adniinistrativc (-)fficër's 	letter No.  1401  3/29/(00)93-Cl) dated 
fl 	with a request to ake up the matter on prioiitv hasis 

• . 	 -• •• 	 (4) Administi alive 	Officer's 	letter 	No 14013 / 29 (00) 93 - CI) 
l 1( 	(U 	fl(( 	 .t._ 	.-- --- 	 ---j -• 

%v11.I;ng 	cii 	wriucri 	rime rCgarOiiig 
r,iwtan7aliot1 	of 	scrvites 	of 	the exist'intz taui of th'e 
(l'mimicsioncr(l3ordcr) Miii.stry of 1 lome 'AfThirs, Cciwnhati 

(5 ( 	uussioncu (loidcr) 	3 let tQr 	No. 	1 £101 3/29(00)03-(13 
((11Cct I 3-Il -2(X) a(I(Irc'sSed to the Joint Sccrclarv(N Ii.). Miuiisltv 
) 	((line AIThirs. for reuulari.atioui of services of 14 Nos. of Group 

-• 	 C 	IicI (itocip F) stafl' for 	enabling I hem to et p101)101 1(111 anI 
$( icr luciurfi t s ndc't ,\( P scheme. 

Al 
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(6)E.)ciuty 	Secietarys 	(IN 	Minktr 	of 	I Ionic 	Aliäs, 

Government of Indai, Iettdr dated 24-1 1-2000 addressed to the 

(-oiiitnksionei (llorder), Guwahati, rciarding Uc approval of the 
pI-(cpoSal for contmua(ion of the 29 posts in flid office of the 

( tumissioner (I order). (iuwthat 

(7) The .I)cputy Conmissioicr(Border). letter No.1401 3/29(00)93-C[3 
dtitcd I 4-02-2001 forwardihg the representation submitted by 

I,C. Sauna, General 11  Secretary. Commissioner(Border) 

lipiployec's Union, on behaiqof the staff incmbcr. 

(7). A The representation in 'communication No. 100/1/92-CI3EU 
dated 01 -02-2001 submitted 1on behalf of the Union rrai11 inter 

- 

	

	 fflia per mancnt ahusoibtion 4f the temporary stall' of the ollice ul 

the Cummissiuncr(Rotdcr). 

Sir,  

\-VitlI reference to the above. I have the honour to submit bclorë your 

kindsell the following tcw points for favour of kind due and sympathetic consideration. 

(1) 

 

Thati I am serving in thisffi'ce as 	for last/ ( 	years after I 
had been ducly sclect4. and appointed by the concrn authority, I have been rcndcrint 
very sincere service tfr the fullest satisfaction of t  all conccrned without any blemish 
whatsoever ni this cntirb period 
(2); 	 I'ha the government of India, Ministly of Urban . Affairs and 

'ErnpIoyrent's Office order No.DGWII3Fft/35-92 k\-Maintenancel1089-97 dated 12-09-
96 accprdcd sanction fror  creation of posts for the Maintenance of 1ndo-Bangladesj 
Border Roads and babcd fencing with a view to checking the infiltration of illegal 
migrants from I3anglash Iordcr into the Indian Itcrritorv.  It may be mention that the 

- C)fliCC of. the Coniiimsionc (Border) is crcated fbr the Contuiicfion as well as 

Maintenailce of the Iñdo-Uangladesli Border Roads. The vork of Maintenance is a 
- • 

	

	• Continuous - - process - or an indetiiiitc period of jtime even after the Construction is - 
completed. In that vie%'of the matter, the office of the Commissioncr(Border) requires to  
be made a permanent eablishmeot. 	 I . 	• 

	

• (3) 	•- • • - -'Tha we have been, time and agin, making our earnest requests to the 
concerned authorities, Ministry of-i-Ionic AfFairs, bovernment of India, through proper 

• - -, 	channel for making t-hb office of the Commissioner(I3order) a permanent cstabiishmeiit 
• •. - 	and to regularize our sdrvices in the, said office. 

• 	• 	•.• 	 4. 	 _ 

• 	 S 	
4 • 	jt- 	-- 	 • 

4 	• 	- 	 - 	• 	• 

- 	 • 	

• 

4.••t_: 	 - • 	 .--. 	 - 	 - 	 -- r • 	 • 	 . 	 - 	 _ S-• fllS 	 ..-.-_M 	 .- 	t,4. 	 c-- 
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it ma 'also L)e TflCtltiOflCd that vide his lei ci N. 1 'O I 3/2)(OO))3-('11 

3_)) ttddiss&l to the lek 011cer. (ov,rniitcit of India, Mnstty nIl mine 
A$fldi)t, tlR 	Ailil 	i\ 	(')Ilk.i, 	iIi 	u 	ih 	(lItt 	wui(IIiiidiji ), I $W 	(hI 1110 

hio-data and service particulars of all the tcmporrv "' ''vces for absorbing them 
IIhit rcLuiv pott 

 
if hthdi' ot1ice of the MhStt 	.tUtiig, W1ICi&It Ifl 	IIIfl1 

also nppearc(1 	 - 

luu, afler 	t1in 	no it'ply tEe Aldininistiative Officer, vklc his letter 
No.1401 3/29(00)93-CU latd 03-09-99 sent a reminder requesting to take up the matter 
on priority basis But up till now no information as to what decision taken from that end 
towards regularizing  the ,serces of these temporary mplove&s has been made known to 
us. 

• 	(5) 	 That ih the month of February, 1992 the wotk measurment study team 
submitted its I'cpc)rt w1ic1i was forwarded by Miristry of Home Afmairs, vide letter 
No I/tO/Q I -1W dated 071-07_92, wherein the team juthificd continuation of all 23 posts. In 

a quality Control cIl with seven other postscrc sanctioned by Ministry of I tome 
AiThirs, and presently thei, otlice has 30 sanctioned pos its. 

• 	

As pr recommendation of woks study team 6 Nos of directly I 
recruited Grade 'D' Staft were declared surplus and their names were forwarded to the 
surplus Cell of. the Mibistty of Labour. Accordinly, they were re-employed in the 

• 

	

	C.P.W.D. at Malda Will I3alurghat in West Bell al and presently the); are serving in 
Guwahat,, on being tranIerred 

(6) 	' 	
That lii entire matter was thsdssed in detail in the 34th 1-1.LE.C.: 

Meeting under Agenda Item No.2 and accordingly srvice particulars of we the 14 Nos. 
of tcmporary staff of the (Jomniissioncr(i3ordcr) Ohcc, are again forwarded with the 
relevant notes to the r1ini.str)' of I lame AfThirs, f".iew Delhi, for taking appropriate 

:1 positive action,"This is rbflccted in the detail note rearding regularization of services of; 
the, existing tafi 01 the oflice, which has been forardcd by. the AdminIstrative Oicer 

of Commissioner's .ffl9rder) office to Ministry of' Home Affairs, New :Delhi 'ide 
No.14013/29(O0)93'C13 dated 10-01-2000  

•  (7). ', That theraf1cr vide his letter Not 1 '101 3/29(00)13C 13, Dated, 13-1 1-
2000 addi essed to Joint . Sccrctary(NE,), Ministry of Home : Affairs, the 
Coinmissioriet (13otder) r'quccted for doing the needçul in regulanzing the services of the 
14 Nos of Group"C' ajid 'D' sta to enable them o get promotion and other benets 
under A C P scheme In the said letter it is also mntioned that the Got of India has 

already appro'cd theadditional work for Constructi+ of indo- Bangla Border roads and 
Fence which is likely to cbntinue for another 8 to 10 years 
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That ide his letter dated I 4 I I 	the Deputy Secrctary(N. EC.), 

	

r Ministiy or 1101110 AiThiI, ckwcnuuent ot' Indin,, 	formed ih Coinmkonei(l1order), 
cnteI•.flh;a, (he ;n(I(II1)II:I(IeslI I1ot(kt 1oack arid Ience ('nnct!ucthln ;iwject vot1c i 
schedule to be completed by March'2007. As suchj it is evident that the otlice of the 
Comrssiohr's (Iiordcr) t*quires to be made a permtncnt establishment to look afler the 
Maintenance works which is to coot iinic on permanent basis. 

In that viev of ,  the mattcr, our services may cailv be regularized 
by declaring the office tb be a permanent one in the greater interest of the North East 

• 

	

	regioh arid particularly tic State of Assam, as the question of identity of the Assarnese 
people is directly involve I in the instant matter. 

That, vide his iorwardirii lc(tcr (iatc(l 16-02-2001, the I)cputy,  
COlIniSSouei(Uordci•) for\var(lcd the rcprcscntaton subtmttcd on behalf of thc 
temporary stfT of the otlicc of the Con1missioncr((3rder) \\hIch  was addressed to Joint 

• •: 	Secrctaty(N,E) Minist r oil tome Affairs. N e w Dcliii. 

the representation it is poi!nled out that because of our se'ices: 
•  not being regularized fr long, we are deprived of certain basic facilities like H.13.A, 

M.C.A Ctc, besides insdcurity of the future prospect of our jobs. It is also mentioned: 
therein that we should iiave been made permaneiit dnuch before as per normal rules for 
making the temporary stafl as permanent in the I Central Government. It is flirther; 
mentioned that as were, with the legitimate cxp4ctation that our services would bc 
regularised by now, We have already crossed the age limit meant for other jobs thar to ihc 
present one, 

ltit tip-tilt now our rcprscritation submitted jointly has not 
bcctico,isidtJ stibjcciiig us to tiiciitni agony. 

• 	'I 	(10) 	:. 	That I belong to the ' CLi ' cast cl of community which is 
constitutionally safcguarrdcd tinder reserved categorcs and as such my case fbr ,  
regularization of scrvice requires to be treated ivith speciality, as provideçl in the' 
Cdnstitut ion of India ancl iVlcV ,1flt laws of the land. 	I • 	

, 	:, 

ihat, as sinilarly situated persons viz-the 6 Nos. of stall 
declared to be surplus ak all absorbed permanently in the C.P.\VD., under the Got, of. 
India, appatently my ac is also a fit ase to be consiIcrcd in the caine line 

It is pertinent to mention that there are quite a good number 
of vacancies lying pcndtng in the C P W D and other Central Govt Offices in Guwahati 
wherein I may be absorbcd permanently with the continuity of service since the day of 
my Joining on/_ 	_as 	 in the ollice of the Comnhlcsioner(Uordcr) 



LO 

	
h 

t.. 

• 	 I 

is Rut her submit ted t hat a 	I am a vet v 	v- paid 

• 	employee F. amid as t h ere  am c suflicictit vacflTiCteS in the I!I eater c;tiaimti. ad  i them C i! 

110 hope of dcciarin 	the oflice of the Co misionem ( Uorder) as a pet manent 

estahhshiiieimt. 	niav atict natively be ;hsom tied perniancnhlv atainst any of such c'istinn 

vacancies in the ( , P \V I). and othei Cent I al (Ovt ()iliccc in Guvahat i as per the 

(tvemnincnt j'OIIC 

• 	 lii the 1,1 ciicec-i1otesamd. I would like to reiuecl your 

himniimr to kmIRilv pay :i (lilt' and svlilt)atlIetic liceti to mv matter and appIvitiz a ftI(iici('nis 

iiii,uI tity c:ise fin ;il" 	himlu tue pci iiiiiiciiilv ag iict one of Ilu' ektinu 	'a'wi' lvinp
1.  

PC11(l11iZ III the (.I'.W' I). anti othuet (ciutial (ovt, Offices in (.itmvahati v. , ith the 

continuation of ,  scrvicc and seniority and all oilier incidental benefits apphicnble there to. 

lii th expedicintis maui er be considered iii the ml ec5t of justice and Iairplav: t akinmz into  

special t sidciat iO Ijie plm!hut S and iiaveiwitS of the people like me beion.zmg to the 

io u sit ala of the -,i)(Aetv. for which itt of ' our kindness I chU remain c' en tim atelul 

\\'iilu kiitd i(Sii(i 
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(o%e,utnetlt cii 
Mh1ist;r)• 01 Ilonie Affairs. 
Non 	Ii 	J1I()(k, 

. 	. 
 

Ncii4  1)elhi- I I O()O 1. 	 . 

; . 	. 	lI1I(1(lgIl I I1C 	I )cIIltv ( ' Inn1iscio,1cr( I lof (1er ) 

: 	 • . . 	 I)akd:- (iiiwh(j the 	2Oih 	June2flfl2 

•V(/IL- 
. 10/? 	 TIlE oFFICE Qj; I:/iL  

WJORDER 	I 	(1UU,1II ill. 	ISS 11 
t 	hIM fAiVJ;,VIJsj d/iiJi/JiilhitiA A 1) jj  (, (JJ ,l 1?! SI! 1Q1:_QL U L 1L. )-E'3ii-CJS_QLl1LI J 1J]JJ2J 	LQLih 1'JLL1JL I311A'iT' 

0/ 1 ILL. 011,11 IL!?NAIIJ LI Y U) il/ISO/u;IJl.Liil 
:'>l(1A7Jj\ 

c_: I'JL;jL___0r/ -Ic•E I 01••I/El? (L .EA'i•R 	L (,() I Et?A'iIEAT 0FiIC7 
. iIGUWAll,lT!. 

: • 	Refe,enci' 
.- 	 .. 

; 	( I ) 	I1( 	(()VClfltm'nl 	ni 	Ifldih. 	Minktrv 	fli 	I 	ihn 	Afiis, 	and 

- 
office 

'- 	kfMaintcnanc/1o9q7 

odci 	No.l)(iW/l1R/3.92. 
dated 	1 2-0°-96 accorc1i,1i 	SClioii IOU 

'creation of 	posts 	for 	Maiitcnancc of I1do-l3angiadcsli 	l3ordcr 
Roads 

(2) r\d1i1iiiist6vc 011iccrs 	Iettr No.14013/29(00)93-C13 	datcj 

-• P 	0-99 	addrcsecI 	to 	0 id Desk 	Officer, 	Minisrv 	of 	I lain 
fr\Ilair c 	Go ci nniem 	of n(ha 	for 	absot bin 	the 	ciiiph 	Cu 
hiinst tci'tilir posts it 	other oflicec of the 	(o 	crnmcnt 	f 1ndi 

1) 	)\dtniructr it 	c 	fltl;ccr 	c 	lcttcr No I 11) I 1/2Q/(OO)9 	(13 (htcd 
)(LO() 	v;th a request to take up the Itmtter nn Pflnrity lin6jr. 

(4) Adnunist, ati 	e 	Officcr c 	ictler No 14013 / 29 (00) 93 
iaU d 	I 1) () I 	2( )(10 	for ' at'ding 	the 	nt ten 	note r ear ding 
cgiilar 1711 Ion 	of 	ccricpc 	of 	the 	C\i tirig ctafl of th e  
onm1IccIoricr(1)l(le,) 	Mlnlc(r\ 	of I Ionic A flairs 	Gu 	ihati 

() o'flh11IccI(I1Cr (I3or du) 	l6tcr 	No 	14111 312 0 (06)9 	UI 
I 	I I 	2000 add; esced 	o the loint ccci cIar -  (N F ) 	Iiruicirv.  

Of 1 Ionic Aflait c 	foi t cuuIariift(;on of cericec of 14 Noc 	of Group 
'I) iiid (notip 	chfl for 	tcnahlur 	them to get promotion and 

nthcr hen 	fits tiiidcr A( P cchinic 

I, 

I "  

• 	 . 	i 	. 	 4 	. 
............................................................................................................. 
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(6)l)1)uty 	Secretary's 	(NlC), 	liukt i y 	of 	I lonc 	A11ii q, 

nnwnt 	of Inda', lettcr, dated 24 1 1-2000 addressed to the 
Ijotdcr), (Jhsvftht, rcgrtflui 	(lie siptovt1 of the 

ItY($ItI fti (ittfltIit($flhI (ifithe 20 p(I!i1 in 1k' of1c' 	if thr 

Cdinmissioncr (Border), Guwahati. 

(7) Ihe heplity ('tI1iiiIi9iuIn.'r(lIdCt ), Iettt't No 1401 1/29(00)93-CR 
dated 14-02-200 I ibrwnrdidg the representation submitted by 
R.C. Sarma, General 1Secretary, Comniissoncr(Border) 
1riipoyce's Union, on behalf of the staff nienthers. 

(7).A. The representation in tommunication No.00/1/92-C13EU 

1: 	 dated 01-02-001 submitted 6n behalf of the Union praying inter- 
aia permanent abosorbtion of the temporary staff of the office of ,  

' 	 I 	the ('ommicsioner(I3order) 

Sir, 	I 
• 	 1 	 With frelerence to the abovc,'I havbthe honour to submit before your 

kindsclf the following fthv points for fa our of kin1uc and s)rnpathetic consideration 

(I) 	 That Lam serving in this office s 1pti 	for lastlyears afler I 
hd been duely,scicctcd and appointed by the concrIi authority, I have been rendcring 
vcry, sincere srvicc to the fullcst siticlaction oflall concerned 	ithout any blemish 

• whasocvcr in this cntirc priod 
•. 	' 	.. 

• • 	(2) - 	:'; 	I hat tle govenuucn of 1ndi, Ministry of Urban Affairs and 
Employmeiit'spffice o de No.DGW/13FRJ35-92 y.MáintenanceJl089-97 dated, 12-09- 

• 96 accorded stinction iLor  creation of posts for the Maintenance of Indo-l3angladcsh 
Border Radsand barbed fencing with a view t6 checking the infltration, of itlega1 
migrants from Banglads1iI3order into the Indian territory. It may he mentiOn that tli 
office of the Comnu4sioner(I3order) is created I for the Con(c'ucfion as well as 
Maintthancc:of the 1ntlol3angladesh Border Roais, The work of,Maintenarke is a' 
continuous ' proccss fdr .n indefinite, period of tinie even afler the Construction is 
completed. In that view lofthc matter,' the otike of the Cominissioner(I3ordcr) requires to 
be made a permanent çsablisIinicnt. 
(3) 	 J4iat vc have been time and again making our earnest requests to the 
concerned authorities, t1inisry of Home Allairs, qovernment of India, through proper, 

14  channel for making thc ollice of the Commissionet(Border) a permanent estabhslurient 
and to rcgulari7c our scviccs in the said otlice 

___ 	-----------.- 	______ 

I 	 I 	,• 

c 
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lt ttia ako he fliCfltiOIlC(f that vit!c his letter No. I 40 I 3/29(00)93-GB 
. dated 3 1 -03-99 addressd to the Desk Ofuicer, Goernment of India 1  Ministry of Home 

Affairs, the Adñinistratve Officer, Office of the Chmrnissioner(Border), forwarded the 
bio-data and service pbrticulars of all the temporary employees for absorbing thcrn 
against regular posts in !oliár offices of the Ministry of I lame Affairs, wherein my name 
also appcard. 	 .. 

That, afler gctting no reply t1i Administrative Officer, vide his ]etter 
No. 1401 3/29(00)93-0 1dat1 03-09-99 sent a rcmidder requesting to take up the matter 
On, priority basis But tip till nov no information as t whaj decision iakcn from that end 
towards regularizing thCSCFVICCS of these temporary niployce's has been made known •to 
us. 	I 

: 	 That in the month of February, 192 the work measurment study1 team submitted its report which was forwarded by Mihistry of Home Affairs, vide letter. 
No.1/10/91-1.3F dated 00792, wherein thetearnjutjficd continuation of all: 23 posts.ln' 
1994, a quality Control Ccli with seven other posts '$erc sanctioned by. Ministry

.  of Ilome AfThirs, and presently thd ollicc has 30 sanctioned pots. 

As pr recommendation of voks study team 6 Nos of dircct1y 
recruited Grade 1)' StaT were declared surplus and their names were forwarded to he' 
surplus Cell of'the Mihistry of Labour. Accordingly, they were re-ernpIoyedin the C.P.W.D. at Maida anà E3alurghat in West Bcnga and presently they are serving in 
Guwahati, on behig trans1erred. 

1 hat his entire matter was thssscd in detail in the 34 H L C C 
Meeting under; Agenda 1tem 3 No.2 and 	 particulars of we the 14 Nos, 
of temporary staff of tic, CommisSiofler(f3orcic, -) 011iec, are again forwarded with the: 
rcicnt notes to the t1inictry of Home Affairs ew Delhi for taking appropriate 
pOSitvc action This is il1cctcd Ui the detail note rearding rcgularizatkij of services of the existing staflbf the blilce, which has been fonrded by the Administrative Officer ,  
of Commissioner's (Bokier) office to Minstty Of Home Affairs. New Delhi vide 
NO.J4Ol3/29(OO)3CU dated 10-01-2000 

(7)
3hat tIicraQcr ide his letter N~ 14013/29(00)0-Cb.'  Dated,L2000 addressedto Joint Sccretary(N,E) 	inisuy of Home Affairs; the Commissioflcr(1301 .(lcr) rquctcd for doing the necdflil in regularizin g  the services of the 14 Nos. of Group 'C'aid 'I)' stafl' to enable them o get promotion 

and other benefits under A C P cliciiic 1n the said lettet it is also mdntioned that the Govt of India has 

L
already approved t'he ...additiorial work for Constructioh of Indo- Bargla-13orde roads and 
Fence which is likely to cdnitinuc for another 8 to 10 yars. 	•., 	 / 

- 

.. . 	
• 

-- 	... 

.3 

I f.. 
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i]at vkle his letter dated 14-11 -2000. the Deputy Secrctary( N. E.C:.), 

MIflI(t y  of I IonIc ilThIt , ()ovci ninoni of I ttffli Infot mcii the Cotiti ionci(1 oi .ki), 

cuter-nun, the ;ndo-lnnlndesh flordcr Ioncls nild Fence Constrrction project workq is 

Schedule to be comilicted  by March '2007. As such, it is evident that.the oflice of I he 

Commissioner's (liorkier) requires to be made a prnianent establishlircut to look atcr the 

Maintenance works \ ~Jlicll is to continue on permanent basis. 

In that view of tire matter,i our sc - ices may easily be regularized 

by declaring the ofl;cc to be a permanent one id the greater interest of the North East 
region and particularly the Sta(e of Assam, as t)e question of identity of the Assamese 
people is directly inv(.R'cd in the irstant matter. 

That, vidc his forwarding letter dated 16-02-2001. the 1)epity 
,Coinii i ss i oncr (l3 or(e ur ) forwarded the 	eprcsctitation submitted on behalf of the 
temporary stall' of th6 ollice or the ('onrniissiond(lor(ler ), which was addressed to Joint 
Scrctary(N.E.), Minstry oil lowe ,\fIairs, New tellii. 

In the representation it is pointed out that because of our se'iccs 
not being 'icgulari.zcLl for long, we arc deprived of certain basic facilities like 11,13.A., 
M.C.A etc, besides insecurity of the future propect of our jobs. It is also rnentiohed 

• therein that we shoi4d have been made permanent much before as per normal rules for 
making the tcmpqry staif as permanent in he Central Government. It is further 
mentioned that as v'e are with the legitimate dxpectation that our services would, be 
regularised by now, 4c have already crosscd.the

. 
 itge limit mcant for other jobs than to -the 

pcerit one. 

But up-till now our rbprcsent ation stihniittd joint lv has not 
been considet ed, subject in us to incTital agony.  It 

That I belong to the 	 caste/ of coinniuriity which is 
const iUii iunally striai ded riridet reset ved cKtcgur ics and as such my case (or 
regularization of scFwicc requires to be treatdd with speciality, as provideI in the 
CoñstiRtion of India arid relevant laws of the land. 

(II) 	• .. 	 •Fhat, as similarly situated persons viz-the 6 Nos. of sthff 
declared to be surplu are all absorbed permanertl)' in the C.P.W,D., under the Govt of 
India, apparently my pise is also a lit case to be ccns, idcred in the same hue. . 

it is pertinent to mcnition that there are quite a good nuniber 
of vacancies lying pdndinig in the C.P.W.D.and other Central Govt. Offices in Guwaliati 
wherein I may be aI.j.orbcd permanently with tile continuity of servic since the da of 
my Joining on *c±Bc_as _(cc ir the office olthe Commissionr(13order). 
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I 

It is liii;hci siiI.'liliIt(?d that ac I am a very Iov-paid 

1111d: ,11,li iIIeJ( nip millioVill vitcnnciP m ftI! 	it (itiwfihnlI% niul if thie is 

no liopc of d'lavii 	the nilice nt ,  the foiiti'ict(li(Ict ) ; ic a pet cnmicnt 

t(illiiintiI, I univ 1111f.1-11111koly l' 1111 , 1411hod 	wuuithui'niIv Il l mill%l iiii' 	I 	tuh 

vncñnci.çs_ iii tlic' (l.\V I), and other Uentt'al ( tOt 	( )lflccc in ( iu,svahati as 1101 the 

(iovciiinicnt I)(1cy in  rr'actic 

-. 	Iii tlii' In1'Il 1 iS(' 	1IOIcSauL. 	I 	\\1I1 (l hhc to 1C(1(ICSt \Ot)I 

hot . lour to kindly pay a due and svnlpal het uc heed to niv mat ci and applying a ;udicioti S 

iiuuid mv cas' km nbsoO ,;  lilt me 	cii :u.tcn(lv aamnt one of time 'xis.i mu vacancies IVing 

pcii(liimg in I ln C PW I) 	and other ('ctit mal Govt ( )lliccs in (Juwahati with the 

cont ittuat (Iii oF ce, vice 6nd ccninritv and all oilier ihcidcntal benefits applicabte thcrc to. 

in an cx pccheiiis nmannt't he c 	sidered in the intcr&st of justice and fairplav I akin into 

: 	special QOnsidcIal ion t1mc: pliulil and have-not s of the PeoPle • like iic helontzmu to thc 

lower stiata ol , 111c soci'tv. lr NvIlich act ot'voiim kintlnccc I shall tcntain even iziaielil 

• 	
\Vth kind ;cgaitk 

"I 01.115 fiithiflilh 

I 	 I\ 

o'\J.  
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1 h' iont S 	(IS.T .  
( : 	 I 	iii 	111 111111.  

'1 itiictrv of I I otin' Af1ii,s. 

Noil Ii Block, 
New Dcliii- 110001. 

lhrow.!h the 1)cpul v C omiui cciohet (U order 

- 	 I)ht ed - ( ivahal i he 20th 	.iu nc •  21)02 

AM Ll1LlJ 1  11? i()"Al?1tv(, JE OfT/CE 011/iL 
(iU H >111411, ASSA1 AS 

1 'Ll'i I.1 A'ENT ES 1>1 1JL1Sl11fEAT ,l N!) l?E(IULA RIS,1 TIONOL 
.UUL 1 2LLIJJLJ'IPi- 
1111 	ID 0 FFJ CE OR ,1Lñ1?A',1 TI JL.L I 7 -0 A 1LIO1W Ti JJ.i  Li 

J'4 (..4,VC1ES L YJA'(i VA C,1i\'T i,\ JilL 
(.1. IV!) .0j.FICILLf171IEI? ;cE1Y71?A1. (10 VEI?,VfE1VT 0t7LcE 
IN GL'Ii>l!L1 ii. 

(1) ilic (iovcrntueiit of India. Ministi v of tJr han AfThirs. and 
I nip1ovinent.s 	oflice. 	otder 	No, DG Wffl F R/3 -92- 

A/\ latntenaiicc/ I 0R9-Q7 	dated 1 2-09-)( accoidin section tr 

I creation of poStS lot Maintenance of 1 iido-13ngiadcsh Border 
Roads 	 . 

• (2) Admiistiativc Officet 's letter 	No I 'l() I 3/29(00)93-CU 	dated 
3 1-09-99 addi essed to the Desk 011k-cr, Ministry of I Inme 
Affairs. Government of lindil. For absorbing the employees 
against regular posts n-othqr offices of the Government of India 

3) Adininist, ahivc OIlkcrs 	letter No. I '101 3/291(00)93-Cl) dntcd 
-. 	i.,. 	03-00-00 with a rccjiicSt to lake up the matter on priority basis 

('1) Adniinis(rative Officer's 	letter 	No 14013 / 29 (00) 93 - CD 
dated 10-01-2000 	Forwaviding 	the 	written 	note regarding 
icwilai 17.ation 	of 	servites 	of, 	the cNistiiuz st,aft of the 
Commissioner ( Border). Miristry of I Ionic \fl'airs, Guwahati 

( 	(ommnissioncr (Unrder) 	l letter 	No. 	I 4() 1 3/29(00)")3-(I 3 
(Inled 13-11-2000 addressed to the Joint Secretarv(N.E.). Ministry 

Ilonic ,\(luiirs, (hr regularibition of services of 14 .Nos. of Group 
• 	. C'i and ( rutip I)' stall for 	criahling them to get promotion and 

,,- 
 

Ith v lieticlit S under AUP scheme. 	 - 

..................... 	- . ( 	............- , a. 	 _ 	- .... 	,__.s..a.,.._., 	' 	. 9%4.. 	 . 	 . 	 -. 

-- 	 ... 	 -.-_- -.- .- ..-.. -.-.. -----..---------- -- 
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. 	
()L)cini1y 	Secietni v's 	(IC). 	Minisrv 	of 	1 lotuc 	i\f1irs, 

Go}crrinicrit 	of Indai1ctter dated 24-I 1-2000 addressed to the 
Cormi i ss i ci ncr (E3 ord cr ) .  Guvahti, regarding the approval of the . 
propos'iI t()r coritiniation of the 29 pocts in the ollicc of the 

: 	, 	• 	('.o;ntiissioncr (Border), (hiwahati, 

(7) Th& lcputv ('o;nmissioncr(F3ortIer), letter No.1401 3/29(00)93-Cl3 
dated 14-02-2001 forwrding the representation stibmitied by 
R.. ' Sariiia, - (;eneral Scrctarv. Coni.missioncr(l3ordcr) 
Fnpl.oycc' s Union, on behalf olj the staff members. 

(7).A. 1 the R'prCsentation in cnlmiinication No.1 00/lI92-(,'Ulti 
dated 01-02-200 I submitted oil behalf of the Union praynig inter-
aliperinancnt abosorbtion of thc temporary staff of' the office of 
thd Conuniccionet ( Uot (icr) I 

Sir 	' 	i 	 I 
With rdicrcncc to the above, I have he honour to submit before your 

kindsclf' the following few points for favour of kinçdte and srnpathctic consideration 

That I irni serving in thisoffice.as /() 1 for last(i 	ycars ifIer I 
had been duclysciccted Ind appointed by the concelin authority, J havebce.n rendering 

I ver' sincere service to the fijllcst satisfaction of all concerned without any blemish 
I whatsoever in thisntirc pteri:od 

(2) 	 'that the government of India, Minist 	of Urban Aflirs and 
Employmeru's Oflice order No 1)GWIBrRR5-92 A-Maintcnancci1089-97 dated 12-09- 

1 96 accorded sanction 10 ((eat ion of posts for thej Maintenance of lndo-l3angladcsh I 

	

J lorder Roads and ba;bd fencing with a view tochecking the infltration of illegal 	 -- 
migrants ft om LiaIlgladLch Porder Into the Indian tcintory It may be mention that the 
.ofiice of the Cornnhissi;orer(l3ordcr): is created for the Conkrucfion as well as 
Maintenance oithe lndô-Bangladesh Border: Roads. The work of Maintenance is a 
continuous process for an indefinite Ci 10(1 of tiric c en after the Construction is 
completed. In that view of the matter, the office oI.thd Commissi'oner(Bordèr) requires to 

• 	be made a permanent esi abhshmcnt. 
(3) 	 ljjit 	ha c been time and agaild making our earnest requests to the 
concerned auhoritjes, Miriitry of Home AiThirs, Go'eniment of India, through proper 
channel for making tlic (flIcc of the Commissioncr(I3ordcr) a permanent establishment 
and to regularize our scrvicc in the said office. 

4 1  
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It tniy also be mentioned that vide his letter No 140l329(00)93-Cl3 
dated 31-03-99 addressed to the Desk Officer, Government of India. Ministry of Ilome 
Aflairs, the Administrative OIuiccr, Office of the Commissoncr(I3ordcr). forwarded the 
bio-data and service particulars of all the temporary employees for absorbing them 

• 	against regular posts in other offices of the Miriistr' of Home Afibirs, wherein my name 
also'appearcd.. 

('1) 	 ]lia , alcr getting no reply the Adniliiistrativc Officer, vide his letter 
No. I4013/29(00)93-Cl3'datcd 03-09-99 sent a rcmtidcr requesting to take up the matter 

i 	on priority bis,s Utit till till now no inl.u,nation as to what decision taken from that end 
towards regularizing thd 	of these tcniporarycinplovec's has been made known to 

(5) 	 That iii (he month of February, 102 the work measurment study team 
submitted its report wiich was forwarded by Ministry of Home Affairs, vide letter 

•  No.1/10/91-BF dated 00_92, wherein the tcaniji.sifled continuation oIaU 23 posts.ln 
1994, a quality Contol :ccil with seven other posts were sanctioned by Ministry oft home 
Afrairs, and presently th office has 30 sanctioned posts. 

• 	
As per rcconuncndation of works study team 6 Nos of dircctl 

recruited Grade 'D' Staff were declared surplus and their names were forwarded to th 
surplus Cell. of.the Ministry of Labour. Accordingly, they were re-employed in the 
C.P.W.D. at Mala and i3alurghatin West Bengal and presently they are serving ir 
Guwahat,, on being transferred I  .Y 	

! 	
' H 

	

1 	 1 
That his entire niaucr wa's discussed in detail in the 34' H L E C 

.1. 	
Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos. 

• 	of temporary stall' of the ;Conlmissioncr(E3ordcr) Office, are again forwarded with tli 
relevant notes. to the Klinistry of I tome Aflairs, jNcw 1)elhi for taking appropriate 
positive actidn. This is tChlcctc(l in the (Ictail note rgarding regularization of services of 
the existing staff of the office, which has been for*ardcd by the Administrative Officer 
of Commissioner's (l)ôrdr) office to Ministry bf Home Affairs, New Dcliii vide • 	No. 14013 f2 9(00)93-C[3Ida(C(l 10-01-2000 

fl 	•, 

That thereafler vide his letter N6.l4Ol3f29(QO)Cf3• Dated 13-1 1-
2000 addressed toJoint Secretary(N.E,) 	1inistry of Home AlThirs, the 

• 	Commissioncr(Bordei) tcqtcstcd lbr doing the needful in regularizing the services ol' (lie: 
14 Nos. of Group 'C' ind'D' stall to enable themto get promotion and ohcr benefits 
under A . C.P. 

schcc ln. the said letter. it is also mentioned that the Govt. of India has 
• . 	already approved tIie-additinai work for Construction of Indo- Iangla-I3order roads arid 

Fence winch is liLly to Continue for another 8 to 10 sears 

.1 	 • 	

I 	 0 
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HPage 4. 

That vidc his letter dated 14-I 1 2O00, the Deputy Sedetaty(N.E.C.), 

Ministry of 11otne AI1airs, Government of India, unformed the Commjssioncr(Border) 
enter-aim, the i,l.UrtighidesIi floider Roads nnd Fetice Construction project works is 
schedule to be compl4tcU by March 2007 As such, it is evident that the office of the 
Cotiunissioncr's (Bordr)rcquircs to be made a pernanent cstablishmcni. to look after the 
Mnintcnancc works wlich is to coutimic on permnnnt 	 . 

in that view of the matter, our services may easily be regularized 

by declaring the oflicj to bc a permanent one in the  greater interest of the North Ea;t 
region arnt ptirticuinrly, the SWL,  of Assnm, as ihd question of identity of the Assamcs.e 

people is directly involt'cd in the. inst ant matter. 

. 	 jiliat. vide his forwarding etter dated .16-02-2001, the Deputy 

.Coinmissioncr(L3order) forwarded the rcprcsenation submitted on behalf of the 

temporary staff,  of theloffice of the Commissioner(l 3 order), which was addressed to Joint 

.Secretary(N.E.), Minitry of Home Affairs, New Delhi. 

I In the representation it is pointed out that because of our servics 
not being rQgularizcdj for Long, we arc deprived of certain basic facilities like H.B.A., 

M.C.A ctc, besides iiisdcurity of the future prospect of our jobs. It is also mentioned 
threin that we shoul$l have been made permanent much before as.per nrnia.l rules for 

; naking the temporaity ;stafT as permanent in tie Central Government. It is further 
mentioned that as ,w' are with the legitimate epectation that our sciccs would be 

• 	. 	regularised by now, v.liavc already crossed tlié.ae limit meant for oi1ier jobs than to the 
• 	present one. 	 . 	 ... 	I 

I. 
But up-till now our reresentation submitted jointly, has not 

been consi1cred, subjcting us to mental agony. 

• 	(10) 	. 	 That I belong to the "Y 	T castei of community which is 
constitutionally sa1ctirdcd tinder reserved ctcgorics and as such my case for 
regularizatioti Of ser'ice requires to be treated with speciality, as providJ in the 
Constitution ofindia And relevant laws of the land. : 

ht 

(11) 	. . 	 That, as similarly sittiated persons viz-the 6 Nos. of stiff 

declared to be surplti 'fte all absorbed permanently in the C.P.W.D., under the Govt. of 

India, apparently my case is also a fit case to be co(isidered in the same line 

It is pertiricnt to mention that there arc quite a good nLunbcr 

of vacancies lying pehdmng in the C P V I) and other Central Govt Offices in Guwahati 
wherein I ma' bc abobcd permanently with the continuity of service since the day of 
my Joining oni..) C... t  in the office of the Cornniissione(Border) 

.4.. 	 •. 	. 	. 	.• 
- 	 I 

,.-.. 	.•. 	. 
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. -.•.•.-.-•.-.,.-•- 	 .-.. 	 4.1 .S.t, 14'4,Mm4r.. ...... _. 	... - 



j 

2 1.— 	ô2. 

Pac- •, 

it is itir ilier stibriiittcd that as I am a VCE\ 	h(l\V.paid 
e111pIoc(s and as flicte arc sri hlicieni vacancies in the w'aIcr (iuwahati. and if there I1 
no i1opr oh iriti tlit_ ol1ie ul he ( (),nrfllSSI(liCl(13OidCr ) r i per Ininent 
cstal)hshiucnt.I may ahtcr natively bc absorbed penianen( lv against an hf such cist ing 
'acnncics in the C P W I) and other ( eni rat ljovL Offices in Cmv ahati as per the 

4 	 Governinctit policy in phict ice 	 . 

. 	Ill i he prcrnisrs alorecaid. I would hikc to request your 

honour to h unit fl\ a due a rid s nip it het ic heed to in mit icr and appl \ iuit 111(11 cioi ti; 

mind my .ace for ahco'; buaL me pennanently aiainct one of the eictine \ acanciec I\ ifl' 

p'ntliii ill the ('P \\1) and other ('ntra1 Govt. ()ITicec in Guvahati with the 
Continual ion ui set vice and seniority arid all other incident al licncfit s ap1icabIe there to, 

in an e\pediclonlc manner be concidered in the inteest of tuctice and fhitplay ,. takintz into 
cpecial consith rat In iii the plights and ha c not c of the people like me lIc1otwin to tim 

lower strain oft lie society, for which act ol your kiidncss I shall remain even uatcfiiI 

\Vjth kind icnardc 

Yours faithfully. 



I' 

s# 	 \OV 

	

i - 	 Fhe.Joint Scca;y(IS-Il S. re( 	1\L), 
( .n'erntcnt UI II1(IItI. 

i\1iiiistt 	(if llniiic i\11;irs. 

Notili !t111, 
Nc\' 1)elhi- II 0001 

Ifiiiiih tli 	I )cputv 	tiiiksinncr(UrcIc,) 

Daked - Gnvahati the 201h Jtine 2002 

.1/V 	 L FOR !flC1i11U1V(i THE 0H:/c1 OF 1JlI 
L 1J)JL S 1 	L(L!Y) 	Lvju/Liu, 	S/ 

!I IN!_A'L LV 1411! I5H%1I.A7 	GU1 1/li] 
111/ 'L1fl ICLS oriiii; IJiIPLO}ELS 11 ORhJAG 1JJLRJJi\ IA 
I/If. ' 1//i 01TIc.! OR II.Tri-RIVA TIVELY 70 ABSORB lilflV 
I(, ljjVSl Vi UM4jVJN1 i110IA 7CJLS / IJAT(, 14C IA1 IA 1  III! 

C I'1U I). 0FF1ClJ (ill/El? cENTRAL (;O 1ERNMEA7' oFriC& 

	

Reference :- 	(I) Flic (0vc111111cnt of 1ndi 	Minictrv of I Irhan AiThirs. and 
kinployiiwnts 	olliceoidei 	No.I)(,W/11IR/.-')2.. 
A/MairiteiianccJ10S9_97 	dated 12-09-96 accorditig section for 
cical ion of posts for Maiit(cnancc or lndo-J3angladcsh I3order 
ItOl(lS: - 	F 

(2) IA(It inistrat.'cOfljccr'c letter 	No. 1401 3/2Q(O0)93-C13 	dated 
3 1 -09-99 ad(Iressed to 1 liC I)csk Ofliccr Ministry of I lon 

at i c Co ci ninetit of 	In(lia for ihcoi hinp the en 	icc 
giinct i egul u poctc urrotlictj ot1i.c of the (jO' ci fluent of India 

(3)'Administrailve ()Iliccr's 	101cr No. i 'tO I 3/29/(QQ)93-('I 3 dated 
03O9-99 with a request to take up the matter on priority basis. 

() \dinjnjcliatjv 	()fliccis 	Iftcr 	No 14fl13 / 20(00) 03 
-. CU 

latcd I (1-UI  -2000 	lot wardingthe 	%vIittcn 	note rcam(lin 
remularithlioti 	of 	scrvics 	of 	the eistimm stafToltlie 
'Oturnisiopr ( l3omder) M initrv of 1 lonie Aflirs. Giiwalit I. 

() (OnlnhisSjorlCr (13order) 	ltter 	No. 	1 ,10 I 20(00)93-61 
• daiiI I - I I -2(i00adIrcssed to the Joint Sccrctav(i\J1). Miriistp 
dF I Ionic AiThi;. for retilarizitioii of services of 111 Nos of Gi'oup 
I( 

 and (ioup 1) ctafl for 	enitiIiuz them to
.
ucl promotion and 

__- c( her hncf its mm mmdci A( P cchmc 

	

- 	 t 
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• 	 : 

I. 
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O, 

• 	 (6)l)cRi(y 	Secretary's 	(NEC) 	Ministry • of Ilonie 	Affairs, 
• 	

Govcrnmcnt 	of Indai, letterdated 24-1 1-2000 addr.cssed to the 
Cmmissioncr(Border), Guwahati, regarding the approval of the 

• 	 proposal for continuation of the 29 posts in the office of the 
Commissioner (Border), Guwahati. 

(7) The :t)cputy Commissioiicr(Boder). letter No.140 13/29(00)3-CB 
• 	. 	 dated 14-02-2001 for'varding the representation submitted by 

- 	: 	R..C., 	Sac -ma, 	General 	$ecrctary, 	Comrnissioncr(Border) 
Eñiploycc's U'iidn, on bchallo'f the staff members. 

(7), A •ñie represent ation in thrnmunicai ion No. I O01 ,'92Cl3 [U 
(I;tcd 01 -02-200 I submitted o behalf of the Union pra'in .  inter-
alia permancul abosorbtion ofihe tetflf)Orary staff of the office of 

- I h çommi ssioncr( 13or (l cr). 

...................;... 	 . 
. With reference to the above, I have the honour to submit before your 

kindseif the following fci points for favour of kcnd dpc and sympathetic consideration 

That I lam serving in tl1isoffi 	s'-'1oF last (' 	 years afler I 
had been duclyselected and appointed by the concern authority, I have been tendering 
very sincere service to tt1 fullest satisfaction of all concerned without any blemish 
vhatsocvcr in this cntirc Øerod 

That th go ernuient of India, Ministry of Urban Affairs and 
l:tloyineii1 s Otlice ocdcr No I)WfRl R/3c-92 A-Maintcnanccll089 97 dated 12-09-

96 accorded sanction for reation of posts for thd Maintenance of Indo-Bangladesh 
l3ordcr Roads and birb6d,"'Cricing with a view to 1checking the infUtntion of t11eal 
migrants from .Uailadcsh Border into the 1 ndiari . teçritory. It may be mention that the 
oflice of the  Coillnlissioncr(J3or(fcr) is crcatcd fr the Conq -ucfioii as well as 
Maintenance ofthe Indo-131 	I3order Road. The work of Maintenaice is a 
continuous process for an indefinite period of tire even afler the Construction is 

completed In.that view of the matter, the office of thd Commissioner(Border) requires to 
be made a permanent establishment 

T4iat we have been time and again,niaking our, earnest requests to the 
concerned authorities Ministry of Home Affairs, Government of India, through proper 
drmnel for inakun the otlice of ,  the Conitnissioncr(flordcr) a pet manent establishment 
and tO I cgtilai tie Out SCt\ ices in the said office 
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It til 	il 	be wentiot i Ow vI his !eer Nc 101 '11 ,~900 91i cu dated I 	QQ addi e4bd to 111LA Dk 0111c 	O4Illihcffl or hidla, Mmh b I lome 
Afiltirs, the AdinitiistrnIvc Officer ,  Oflice of the Cnnhlnissioner(i3ordcr) forwnrkd the 
bio-data and Scivice phi ticui,u s ot all the teinpotary employees for absorbing them 
against regular posts in other offices of the Ministry I  of I lome AfTairs, wherein my name 
also appeared. 	I 

That, aflr getting no reply the Administrative Officer, vide his letter 
No. 140 13/29(0O)93.C13 dated 03-09-99 sent a rcniiddcr requesting to takc up the matter • 	'on priority basis 1311t tip till iow no 'information as ib what decision taken fl'm that end 
towards rcgiilai'iz.ing the:scr.'iccs of these temporary employee's has been made known to: 
us.. 

That in the month of February, l92 the work measurment study team 
submitted its report wlich, was forwarded by Ministry of Home Affairs; vide letter: 
No 1/10/91-Br dated 07-07-92, wherein the team jutuficd continuation of all 23 posts In 

a quality Control Cell with seven other posts \'re sanctibnëd by Ministry ot Home 
Affairs, and presently till office has 30 sanctioned pots. 

As pr recommendation of woks study team 6 Nos of directly 
recruited Grade 'D' StaiT were declared surplus and their names were forwarded to the 
surplus Cell of.the Miistry of. Labour. Accordinly, they were re-employed in tile 
C.1'.W.D, at Malda and l3alurgiiat in West Bengal and presently they 'arp. serving 

in Guwahatj, on being transferred. 

That this entire matter wa dicussd in detail in (lie 34th H,LE.C. 
Meeting under Agenda liern No.2 and accordingly srvice particulars of Ave the 14 Nos. 

I of, temporary staff of thc ConlrnisSioner(Dordcr) O1iec, are again fonvarded 
with the 

relevant notes to the Ministry of Home AII"airs New Delhi, for taking appropnate 
• 

	

	
postivc action. This is rèf1ctcd in tine detail note rcarding rcguiariza(ion of services of 
tfre exlstlng'staff of the tIITce, which 

has been forwhrdcd by the Administrative Officer 

1 
 of. 

Commissioner's (Bodcr) oflice to Ministry oi' Home Affairs, New Delhi vide 
No.14013/29(00)93CB dated 10-01-2000 

• (7) 	 That ticraflcr vide his letter Noji 4 Ol3/29(Oo)CfJ. Dated 13-11 
- 2000 flddFCSSCd to Joint Sccretary(N.E.), Ministry of Home AfThirs, the Commissioncr(Uorder) rc'qiicstcd for doing 

the needfi.i in regularizing the services of the 0 14 NQS. of Group'C' atd .'D' staff to enable them tb get promotion and other benefits 
under A.C.P. scheme. In ithe said letter, it is also mentioned that the GOvt. 

of India has 0 

already approved thadditional work for Constructjo of Indo- Bangla.nordr roads and 
LFencewluch is likely to cntinLIc for another 8 to' 10 years, 	 : 

L . ...._ 	 .,.........,.._.. 



I 

• 	(8) 	 ]h:it vRl( his letter dated 14-Il -20()(), the l)epiitv Sect 'tary(N F: C') 
Mutt 1tiy ut I httiw Atlitiis 	( 	\' IIIIIIt itt ul India 	hiluiiitul 

 
tile Cuiniiiisiujit I(l3ttuki), 

entralia the indo Bangladecli Border Roads and rence Construction project works is 

schedule to be completed by. March'2007 As such, it is evident that the office of the 
• Cornmissio.ner'.s (I3or.dô) reqyiires to be made a perriançnt. establishment tà look afler the 

Maintenance works which i s to continue on permanent basis. 

lii that view of the mauër, our seices may easily be regularized 
by declaring the office to be a permanent one in the greater interest of the North East 
region and particularly lite State of Assarn, as the 6cstiOtl of identity of the Assaiiiee 
people is directly involv((t iii the inst ant matter, 

'I hat, vide his iuwardirig letter dated I 6-02-20() I, the Deputy 
Comfnissioncr('I3ordcr) lfonvardcd the representation submitted on behalf of the 
temporary sta of the dflicc of the Con1missiOner(Brder) which was adthcssed to Joint 
Secretary(NE) Ministry olilome Affairs, New Delhi. 

1n the representation it is pointed out that because olour seice 
not being regularized for long, we are deprived of certain basic facilities like H.B.A., 

M.C.A etc, besides inscurity of the future prospect of our jobs. It is also mentioned 
therein that we should have been made permanent much before as per normal rules for 
making the temporary 1 

 st'afl' as permanent in the Central Gov.rnment. It is furiher,  
menjjóned that ns we hrc with the legitimate expectation that our services would be 

• 	
regularised by now, we have already crossed the age.limit meant for other jobs than to th 
present one. 	 . 

I But up-till now our reprsentation submitted jointly has not 
been considered, subjecting i.is to mental agony. 

(10) 	
1 hat I belong to the 	 cactei of community which is 

COnstitutionally salcgwtrded under reserved categories and as such my case for: 
• 	

regularizatiori of servide rquires to be treated vith speciality, as provdei 
Cons(itutiot of India and relevant laws of the land. 	

n the 
•1 	• 	

I. 	 • 	 • 

(I 1) 	
Thai, as similarly situated persons viz-the •6 Nos. of staff: 

declared to be surplus a're all absorbed permanently n the C.P.W.D., under the Govt. of
,  India, apparently my casis also a fit case to be Considered in the same line, 

- I 	 • 	
It is pertinent to mentidn that there are quite a good number: - 

of vacancies lying pending in the C.P.\VD.arid othr Central Govt. Offices in Guwahati vhcjejnl may be : 1 t)s0i b 	pern1artciitl' with the cntinuity of service sinc&the day of -• • thy Joining ot 	1Js 	 of theCommissionèr([3order) 

- --- 	• •• • -. - •••• --,-•••- •,••.•.••,•• •---,•..•.•••..•• 
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Pagc-5. 

It 	is 	liuthcr 	stibniitted 	that 	as 	I 	am 	a 	very 	low-paid 

cinplovet'c :wd 	as thctc :ii e siillicieiit 	vacancies in- (lie wreater c;naIiati. 	and if there is 
no 	hope 	of 	dt'chti inz 	lie 	olhcc 	of 	the 	Corimiissinncr( tordcr) 	as 	a 	•pe nianent 

• estabhislmient 	I nniy ah eniatively he absot hed perinanctitiv against 	any of such -existing 
VflCflflCieS 	III 	(lie 	( 	 P.W.t ). 	and 	othict 	Central 	Uôvt, 	Otujcec 	in 	Gtivahati 	as 	per 	the 

Government policy in 	racticc. 

In 	the 	preniises 	aforesaid. 	I 	would 	like 	to 	request 	your 
• honour to kindly pay a due and sviiipat hct ic heed to my matter and applying a judicious 

mind 	in 	ice 	tot 	ih'dilntiiz 	I1I( 	tin iiiu..nth 	igaitict 	one of the e\ict;ng 	' acancpc 	liti 
petidinu 	iii 	I he 	( 	 P W. I) 	and 	nt her 	Central 	(;ovt 	Offices 	in 	Guwahati 	with 	life  

( ontinuat ion of c 	ic 	and seniority md all other incI(lental benefits applicable there to 
iii an CX1)CdiCiUtlS inanier he eunsidet ed in the intctest of justice and fait 	là); taking into 
special consideration the plights and hiave-nots of the people like mc bclongiiig to the 
lower 	strata of the soccty. lir which act of your kindness I shall remain even grateful - 

\\'jth kind icuaids. 	i 

''onrs fait hfIilly, 

it 	I  

• -_.. 

•0 

- 

-- 

> 	 fl4A 	 M Ma1a*rn.a,av._.t.ao . 

I 
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lil( Joint Secrctarv(IS-lI  

(overnll%eIIt ol IlIdin 

Ministry of llunie i\tThirs, 

North Block s  
New 1)clh - 11 0001 

Through the Deputy Conimissloner(l3order). 

Dated: - Guwaliati the 20th 	1 unc' 2002 

jN ,IPPEAL 	F2R 	1Th'ca'AI?lA'( ,' 
COi% IMISSI ONLR(IJORI)ER), 	GUI VA/IA ii, 	AS.1 M 	AS 
PER[fANEIV1' ES1'ABLISIIMENTANJ) !?EGUL4RJSA7I0J'/ OF. 

TIlE SAIl) OFFJ(JE 01? ALTEI?NA 1 ,1 i'EL I' U) A ifS ()'7 	TI/E/i:! 
................... .- A GA INST•I'ERMA NEN VA A A'aES I. YJNG VA CA NT IN .. THE 

P. W D. OFFICE / OTHER CENTRAL GO VERJVMENT OFFIcE 
IN GU WA 1(4 TI. 

Reference 	:- The 	Government 	of 	India, 	Ministry 	of Urban 	Affairs, 	and 
Employment's 	. 	oflice 	order 	No,DGWIBFRI3S-92- 
A/Maintenance/I 089-97 	dated 12-09-96 iccoidin3 Section For 
creation 	of pOStS 	for Maintenance of IndO-I3aflghldcsll 	L3order 

. 	. 

' 

...............Roads. Administrative Officer's letter. 	No.14013/29(00)93-C1 	dated 
31-09-99 	addressed 	to 	the 	Desk 	Officer, . Ministry 	of 	Hoiic 
Affairs, 	Government 	of 	india, 	for 	absorbing 	the 	employees 
against regular posts in other offices of the 	Governrient of India. 

Administrative Oflicer's 	letter 	No 140 13/29/(00)93-C13 dated 
- 03-09-99 with a 	C(IUCSL  to Like up the matter on priom Ity basis 

Adminisim alive 	O1Tkem s 	letter 	No l4013/ 29 (00) 93 - 	(13 

0 

" 	. 	. 	. 

' n i dated 10-0 1-2000 	for 	ni ding 	the 	will tur 	note regni ding 
. • 	. hregularizatioli 	of 	sc -vices 	of 	the . tXiSti11g si,alI'ol' the 
...... . 	 * Conirnissionec(Border), fylinisiry ofi-lonre AtThims, (hrwahaii. 

-. 	•- ''! •.(5 	
Commissioner (Border) 	-': letter 	No. 	14013/29(00)93-CR 

• ....: 	dated 13-11-2000 addressçd to the Joint Secretaiy(N.E.), Ministry 
• 

	

	.. of Home Affairs, for regularization of services of 14 Nos. of -Group 
'C' arid Group ' D' staff for cnabing them to get promotion and 

I 
	- . 	other benefits under ACP cheme. 



	
U- 	 -------.-..- - 	- 

I. 	
oi 

/ 

(6)1)cputy 	Secretary's 	(Nl:). 	Ministry 	of I lome 	AiThirs, 

1overnment of Indal. kiter dated 24-1 1-2000 addressed to the 

Eommissionct ((lot dci), Guahati, regarding the approval of the 

iOpOSl for continuation of the 29 posts in the office of the 

Commissioner (Border), D Guahati. 

(7) Fihà eputy. Comin 	 N 

	

issioier(lOrdCr), letter 	o.1401 3/29(00)93Cf1 

dated 14-02-2001 fonvardng the representation submitted by 

.RC. Sat nut, Gcncrnl j Sectetary, Commissionet (Bordcr) 

Employee's Union, on behall of the stair members. 

{7 ).!A.  Ihic rept esentation in communication No. 100/1 192-C13 EU 

• 01-02-200 I submitted on behalf of the Union praying. intel-dated 
 . 	 alia permanent abosorbtion of the temporary staff of the office Of 

• 	t1c Commissionr(Bordcr) 1 

• 	 . 	 I 

• 	Wit reference to the above, I have the honour to submit before your 

•kindsclf thc.followingfcw points for favour of kin due and sympathetic consideration. 

: 	That ! am serving in this OflThe s 	for last _/ '. 	j'ears afer. I 

had been -  dm.icly seIectd ;  and appointed by thc coricern authority, I have been renderirg 

very' sincere service kthe fullest satisfaction of all concerned without any blemish 

• vhatsocver in this entitep'eriod 	 . 
That.the government of India, Ministry of Urban Affairs and 

Employment's Office rdcr No.I)GW/BFR/35-92 JA-Ma tenancell 089-97 dated I 20- 

• 96 accordcd':sainctionI for creation of posts for the Maintenance of Indo-Bangladesh 
Border Roads and bar6ed fencing with a view to checking the infilti:ation, of illegil 
migrants from Ilnnglnddsh hlordcr into the IndinnI territory. It may be mention that the 
O11ICC of the Comnissioncr(Uordcr) is crcntcd for the Conttcuclion as well qs 

Maintonauce of' the lIHIO-Uanglhdesh I3order , Rdads, ]hc work of Mikiten -m'ce is a 

cOntinUouS process for an indelitute :I)10d ofl time even afler the Construction is 
completcd In that vic'of the matter, the office ofthe Commissioncr(I3order) rquires to 

be nade a permanent stablishment  

(3), 	'' <Th a t ,we  have been, time and again, making our earnest requests to the 

concerned authoritics, 	inisry of Home AfFairs, Government of India, through proper 
channel for making the office of the Commissmoner(Border) a permanent establishment 

and to rcgulatl7e out sriccs in Inc said 0111Cc 

- 	 - 	 - 

- 	 *•• 	•...--•.•_.__--_.__-_-- 	_...***........ 
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it nay also be mentioned that tide his letter No.14013/29(00)93-CD 
dnted 31-03-99 addressed to the Desk Officcr, Government of India, Ministry of Home 
AiThirs, the Adniinjsti4itjve Officer. Office of the Cmmissioiicr(flmdcr), forwarded the 
bio-data and service pa,tictilnrs of all the iempk,rnty employcos for thsorbing theiB 
against regular posts in other offices of the M lnis t!ry  of Home Affairs, wherein my name 
also appeared. 

Thai, acr getting no reply theiAdministrative Officer, vide his letter 
No.14013/29(oO)93.C13 dated 03-09-99 sent a reniinder requesting to take up the matter 
on priority basis But tip till now no information aS to what decision taken from that end 
towards regularizing the services of these temporar employee's has been made known to 
us.. 

Thai inthe month of l'ebruary, ! 992 the work nlcasurmcnt study (cain 
submitted its report ivilich was forwarded by Ntinistry of Home Affairs, vide letter 
No.1/10/9 1-lW dated 07-07-92, wherein thä team justified continuation of all 23 posts.ln 
1994, a quality Contri Ccii with seven other post were sanctioned by Ministry of I 1oiie 
AiThirs, and presently the olliec has 30 sanctioned posts. 

As per recommentlatjon of vorks study team 6 Nos of dire.ctly 
recruited Grade 'D' SafTwere declared surplus and their names were forwarded to the 
surplus Cell. .of,the :Miiilstry.of Labour. Accordinly, they were re-employl in the 
C PW l) at 'Makia ad 13attirghat Iii West flcnal and presently they arc crvn In 
Guwahati, on being tralnsfcrrcd. 	 I 	. 

ThaLthis entire matter v1iscussed in detail in the 34th H.L.E.C. 
Meeting under AP gendi ltçm No.2 and accordingiservice particulars of we the 14 No. 
of temporary stall ofth Commissioner(l3orcler) Offiec, are again forwarded with the 

relevant notes to the; Ministry of Home AfFairs, New Delhi, for taking .appropriaie 
positive action. This is reflected in the detail note regarding regulariiation of services f 
the existing staif of tle qflice, which has been foivard.ed by the Administrative Officr 
of Commissioner' (13or1cr) oflice to Ministry of Home Affairs, New Delhi vidc 
No. 14013/29(00)93-d; dhted 10-01-2000 

. 	 Thal tkcrc8flcrvidc his letter No, 140 i3/29(00)U-CfJ' Daled 1-1 I- 
2000 addressed 'toi Joint Sccrctary(N.E.), INlinistry of Home Affairs, the 
Commissioncr(i3ordcr) rclL 1 cstcd for doing the nec ful in regularizing theservices of tile 
14 Nos. of Grot'ip tC'and 'D' stall to enable them to get promotion and other benefits 
under A.C.P. scheme, ln the said letter, it is also tnentioned that the Govt. of India has 

already approved Ad additional work for Construction of Indo- ,Bangla-Border roads an 
Fence which is likely to continue for another 8 to iq years.  

1 
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. 	That vide his letter dated 14-11-2000. the Deputy Secretary(N.E.C.), 
Ministry of Home Affairs, Government of India, informed the Commissioncr(Border), 

enter-alia, the indo-Banladesh Border Roads and Fcnce Construction project works is 
schedule t.o be completed by March'2007. As such, it is evident that the àfflce of the 
Commissioner's (I3order) requires to be made a permanent establishment to look afler the 
Maintenance works which is to Continuc on pernianciit basis. 

• 	. 	 ltithat view of the matter, our services may easily be regularized 
by. declaring the ollice to be a permanent one in the greater interest of the North East 
region and particularly the State of Assam, as the liquestion of identity of the .Assamese 
people is directly involved in the instant matter. 

That, vide his forwarding letter dated 16-02-2001, the Deputy 
Conimissioncr(13or(Icr) hlrwardcd the reprcsenttion submitted on behalf of the 
temporary stall' of the dhlicc of the Commissioncr(l3order), which was addressed to Joint 
Secrcar(NJ,), Ministry oil lome AiThirs, New Delhi. 

In the representation it is pOinted out that because of our services 
not being regularized fr long, we. are deprived of certain basic facilities like H.B,A;, 
M.C.A etc, besides insecurity of the Riture prospect of our jobs it is also mentioned 
therein iht we should have been nuule lermaneut' much before as per normal rules for 
ryraking the temporary stall as permanent in the Central Government. It is further 
mentioned that as we are with the legitimate. cxcctation that our Services would b 
regularised by now, we have already crossed the age limit meant for other jobs than to the 
present one 

But up-tifl now our representation submitted jointly has not 
been concidered, suhjectiiig tis to mental agony.  

.. 	 ] hat I belong to the 	 caste! of community which is 
constitutionally safeguarded under reserved categories and as such my case for 

regularization of service requires to be treated 1with speciality, as provided in the 
Constitution of India and relevant laws of the land. 

Fliat, as siwilarly situated persons viz-the 6 Nos: of statl' 
declared to be surplus re all absorbed pernianent1 in the C.P.W.D., under the Govt. of 
India, apparently my case is also a lit case to be conidered in the same line. 

It is pertinent to nienton that there are quite a good number 

of.vacncies lying pending in the C.P.\V.D.and. other Central Govt. Offices in Guwahati 

wherein I may be absorbed permanently with the continuity of service since the day of 
my Joining onij__' '  as ' in the office of the Commrccroner(I3order) 

I 

•H • 	H 	 ;.........; 
	. 
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it is further submitted (fiat as 1 am a very In' -patti 

elliplovep"S nnti mi I 	n1v 5tilliciew vnc,wic in Iflif gi it cc fltiwhti and if tIwr i 

no hope of' decim in 	the office of' the Coniiisiniiei( Unukr) as a pethiatieilI 
establishment, I mmmv altcm natively he absorbed perTharieffllv auamnst any of such c'istin 

vacancies iii the ( ' I'. * 1) amid other Central (idvt ( )fliccs in ( itiwahat i as per the 

(Iovernmcnt policy in ; nd ice 

In the I)mCmlliSCs 	ii'rmfcaid. I would like to me(1tiest your 

honour to kindly pay a due and sympathetic heed t 1b niv matter and applying a judiciou 

mind my case tom ahso)himriz mime per nianently againt one of the c<isting vacancies lvin. 

pending in the C' P. W. 1) and othcr Ccntrai Govt Oflices in (.iuwahati with thi 

continuation of,  service an'd seniority and all other icidental benefits applicable there to 

in an cxpediciois manner he considered in the intcrst of justic.e and fairplav taking into 
special cinsideiai ton tlic plights and have-not s of Ithe popIe like time belonging to thc 

lower cli 'ti of'the SOC m'ty for which -mci of your kiildnecc 1 chahl remain c en iiraichui 

\\'tltt ktiul i cards 

Yours laithilihl. 

H 

'I 
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IN 	
t Ii 1lIlt, 

viv l)vlIti 	II (tilt) I. 

1 iwtli!I tIns b1t 	U 	s,ii 	hnir( t3t'td'ti 

	

I 	i'1 	( 	:ih;iii 11i:' 	2(11 Ii 	h,w• •)fl(  2 

1A ,  11I'!'EAL./Q1? I)JiCIIJRIjV( i/Ui 0F1ICE OF ill/i 
J}iiijV.iSSlOALJ?(I 3 ORI)ER), 	(,L'JI,1II,171, 	LSSAif 
1'! 1W 1A! A I ES LIll! 151/MU, 1 ,IAI) RI (;L'I IRIS I 1IOA 0! 
ill I' SI I? J IC L 5 011111L 117 (LLI_S If 0/Ui IA (, I IILJ?LJA IA 
IIIIL _ Iii) Oil IC L OR All L 1?N 111 J L L } 1 0 A ILS 01?!) I lIEj I 
((, 1A' I I 'EI?, 1I NEA' 1 14 C4 A C IL.S 11 IA (, 1,1 CA Ni IA 7 IlL 

( I J 	LucL L!L'L'Lç/L1bWJ7!j 	CLLQiJJL(.E 
LLLL1i/AiL 

	

Referente : 	(I) I I' OWN11111cm ol lndti. \t'nitiv of Uthan Allairs. and 

• 	 • 	l'iiiptovme,its 	n1hct 	itIr'r 	No 1)(V111- R/15.92. 
• 	

j 	
!A/VInintcn.incc/10Xt)_97 	cIii'uI 1 _"U)_OR  arcordinsi ccrfitr1 fi,r 

CrCatiOn ft pods for '\1aintc'nncc of Indn-lnntladcsh inidrr 

• 	 2 	ROads. 

(2) Adniinistia(ivc Oflkci's Ictt'r 	No. I dill 3/29(0O)93-C13 . 	datcd 

I •OQ_99 addrcseet • to I he l.)cck ()fuicer, t\liIUstcV of I lonu • • . 	
• 	• \fThrs. (ovt'unmdnl ofindia. For 	hsclrhim the cnipIoveec 

it c'nIir poctc III ('llieT Ol1i(Cc ('I the ('oci ii uui of India 

(1) \duiinicti 	c Officer s 	lUci No 1 1f)  1 11 2 0 ,(Ofl)O1 (B clited 
ill (l 	0 xvilh d !C(ttKct to tkc up the miller on piionl\ bici 

(1) 	\liiuni(t 1(RC 	()fl,cr c 	lcttcr 	Pq ') IdOl 1 / 2' ((U)) NO 	(13 

claicd Il (1 I 2(1fl() 	foraidrnp 	t)ic 	"(uteri 	note rcL!arciini? 
l(IIII %117 %IIffl 	ft 	 tIn 	t \IItt1I' 	t Ill 
( o;uiniccioui (Rot tier) Mini!stry itt 1 Intue Auliirc (iu ahati 

(ci ( onut uci,at (Ihttd i) 	I'ttcr 	o 	1401 1/711(00)') 	C 13 
H thd H II 7000 idcirecccd in the loint Secretar (N 	) Minicir) 
lI I Ionn All iii c lot t cizular iation ol cer ices of H Noc of Gu nup 
( 	uitd 0nuip I) cthfl tot 	cinhluin' 	them (0 ('Ct ii  flhlt(tIInTi 111(1 

In i h in Iii 	itniler ,\( P c 

-'1 r 
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(6)l)ity 	Secretary's 	(NFC), 	t1116511y 	of. 	I lne 	Af1iiic 

Gocrnnicnt of !ndai, letter dated 24-I 1-2000 addressed to the 
Coinmtccioncr(I3ordcr) Guahati reRarding the approval of the 
pt'oiosal For COfli iFiLliltiOti of he: 29 postS in the oflice of the 
('oi(irnissioncr (Border), Guwahati. 

(7) 1 be I)cputy (ommicsioner(l3ordcr) letter No 1401 3/29(00)93-CR 
dat ed 14 02-2001 forwarding the representation submitted by 
R. Sarma General Secretary Comrnissiorter(I3order) 
Etiiployee's Union, onbehalfof the stafl members. 

K' 

(7) A I he representation in communication No 100/1/92 CBEU 

datcd 01-02-2001 submitted oh behalf of the Union praying inter -
alia permanent abosorbtion of the temporary staff of the of1ie of - 	
t hCmiiniissiotcr( Border). 

•1 
Sir, 	•.. 

• 	
With r1erence to the above, I have he honour to submit before.your 

kindsclf the following fei points for favour of kin& due and s)rnpathetic consideration 

(I) 	. 

 

That I am serving in this office asi;,17tor IastLyears . aflcr I 
had been ducly selected md appointed by the.concelll :authority, 1 have been rendering 
very sincere service to Itfic fullest satisfaction of ll concerned without any blemish 
whatsoever in this entire 0criod 

That the govetnment of India, Ministry of Urban. Affafrs and 
Employment s 011ice oider No DGW/131R/35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction fdr creation of posts fOr thJ Maintenance of.Indô-Bangladesh 

I Border Roads and barbed lencin wuh i view to icheching the infiltration of illegal 
migrants from Bangladesh Boidcr into the Indian tetriton It may be mention that the 
office of the Comnlisckmer(IIorder) is created for the Conti -ucf,on as ell as 
Maintenance of the I lh-l3anzladcsh Border Road4. The work of Maintcnaic is a 
Continuous process tor all ifl(iCtiiti(C PCI iod of tithe even afler the Construction is 
completed. In that view oljthe matter, the office of ih Commissioner(I3order) reqtiirës to 
be made a per man hl cnt esaishment. 

That We have been time and again making our earnest requests to the 
concerned authorities Ministry of Home Affairs, Government of India, through proper 

channel for making the ffice of the Con1Iiissioner(border) a permanent establishment 
and to regularize our services in the said office. 

I - 
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It may, also be mentioned that vide his letter No.14013/29(00)93-CB 
dated 31-03-99 addressci to the 1)csk Officer, Government of India, Ministry of I Ionic 
AiThirs, the Administiatjve Officcr, Office of the Comtnissioner(f3order) forwarded the 
bio-data and service prticulars of all the temporary employees for absorbing them 

against tcgtilar posts in thcr offices of the Ministry of 1 tome Affairs, wherein my name 
als9 appeaied. 

That. tier getting no rcpl the Administrative Officer. i,de is letter 
No. 1401 3/29(00)9.3 -Cii 'catcd 03-09-99 sent a reminder requesting to take up the matter 
on priority basis But up' fill now no information as to what decision taken from that end 
towards rc.;ztIlari7.int the scrviccs of these temporary employee's has been made known to 
us. 

That in the month of February, 1992 the work measurnient study team 
submitted its report which was forwarded by Ministry of Home Affairs, vide letter 
No. 1/10/91 -UF dated 0-67-92, wherein the team juMiuicd continuation ofalI 23 posts.In 
1994, a quality Control Cell with seven other posts were sanctioned by Ministry oil Tome 
A11'airs, and presently t ln office has 30 sanctioned posts 

As per lecoll"llendiltion of works study team 6 Nos of directly 
recruited Grade 'D' Staff were declared surplus and their names were forwarded to the 

surplus Cell oI,the Ministry of Labour. Accordingly, they were re-employed in the. 
C.P.W.D, at Maida and ; l3alurghat in West Bengal and presently they are serving 
Guwahati, on being transferred. 

That this entirc matter was, discdssed in detail in the ,34th 11.L.E C. 
Meeting under Agenda item No.2 and accordingly service particulars of we the 14 Nos 
OF tmporary staff of the ConlrnisSioner(I3ordcr) 0111cc, are again forwarded with the 

• relevant notes to the Ministry of I tome AfThirs, New Delhi, for taking appropriate 
posi.tive action, This is ftflcctcc1 in the detail note rcgardinr regularization of Services of 

the existing staff of the dffice, which has been forwarded by the Administrative Officer 
of Commissioner's (13orçler) office to Ministry of Home Affairs, New Delhi vide 
No. I40 13/29(00)93-Cu dated 10-01-2000 

That tlreafler vide his letter No 1401 3/29(00)B-C 	Dated 13-11- 
2000 addressed to Joint Secrctary(N.E.), Ministry of Home '  Affairs, the 
Commissioncr(Uor(Ic[) rqtJested for doing tile needful in regularizing the services of the 
14 Nos. of Group 'C' and 'D' staff to enable them to get promotion and other benefits under A.C.T. scheme.. Inthc said letter, it is also mentioned that the Govt. of India has 
already approved tIjc hdditional work for Construction of Indo- I3angla-Bordcr roads and 
Fence which is '1ikly to continue for another 8 to 10 years. 

...... 
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That vide his letter dated 14-11-2000. the Deputy Sccretary(N.E.C), 

Ministry of I Ionic AfThir Government of India, informed the Commissigucr( Bor(ler), 

cuter-aim, the indo-l3anlaIcsh I 3ordcr Roads and Pdnce (nnst itiction project works is 
schedule to be completed by March'2007. As such, iit is evident that the office of the 
Commissioner's (BOrder) rquires to be made a permanent establishment to look afler the 
Maintenance works which is to continue on permanent bask. 

In that V1CW of the mat rer, ouri SCt VICCS may easily be regtilai i;.cd 
by •deelaring the office to be a permanent one in th greater interest of the NOrth East 
region and particularly tlic State of Assatn, as the qicstioii of identity of the Assamese 
people is directly involved iln the instant matter. 

]htt, vide his forwarding letter dated 16-02-2001, the Deputy 
Commissioner(I3ordcr) torwarided the reprcsentatibn submitted on behalf of the 
temporary stali of the office of the Commissioner(l3oder), which was addressed to Joint 
Secretary(N.l.), Ministryf I Tome AIThirs, New Delhit 

• 	 h the representation it is poiitcd ut that because of our services 
not bcingregularizcd fo long, we are deprived ofcertain basicfacilities like If BA., 
M.C.A etc, besides inscurity of the future prospect of our jobs. It is also nieritioned 
therein that we should have been made permaneni thuch before as per normal rules for 
making the tcnmpoi ary tafl' as pci mnaiment in the Central (ovet ninent It is flu ihier 
mentioned thatas we .ad with the legitimate expetation that our services would be 
regularised by now, we have already crossed the age l i mit meant for other jobs than to the 
present one. 	 .- 	 .- •. 

But up-till now our representation submitted jointly has not 
been considered, subjectipg us to mental agony. 

. 	 That I belong to the 	T. (iastei of community which is 
constitutionally safcguaded under reserved ck'teoriés and as such my case for 
regularization of service requires to be treated with speciality, as provideçl in the 
Constitution of India andiãlevant laws of the land. 

(Ii) 	 That, as similarly situated persons viz-the 6 Nos. of staff 
declared to be surplus aic all absomhcd permanently in the C.P.W.D., under the Govt. of 
India, apparently my casd is also a fit case to be considered in the same line. 

It is pc1r1cr1t to mcntio1n that there are quite a good number 
of vacancies lying pending in time C.P.W.D.and other Central Govt. Offices in Giiwahati 
vhrein I may be absorbed permarcntly with the cntimniity of service since the day of 
my Joining on j—j'35 asvj in the office of the Commissioner(Border). 

. .. 
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(IlliPlovev's luld aq tll('I(' II 0 sI ilti.,iiI '.'U imclus illI ho IlltIIII 	itI 	tillill, UiI'l ti' t1tiii 

11) 	hup 	'tt. ticcla; ii 	th 	(illit(' 	ol 	I tic 	C 'otnnisciimCt (I oi i1'i ) 	as 	a 	e1 iiancflt 

rsthhshniciit, I lilav 	,iiv'lv he iti 	hcd p111 41% nttv at'ahict ally nf ikIi t1 tnit, 

''li(I%l1(L 	ti 	I$iI' 	t 	I' \\I 	iisi'l 	iitlii'i 	I •i'iilitil 	I 	 iii 

I '()Vttt1ti1't't.i.t 1)h(V iii pi itli'#' 

i 11(1 hkr to t ripi'ct v('tlt 

- 11011001 III kindly pi a (itt(' and sv,ni'alhctic heed tomv matter and apptvirt a judicn)lIs 

mind my i, or ahcot hi nt. 1fl(' per W1I1( titly a i,ai oct onc of I lie C\Ict ing yacallcles l\ 1 flU 

CfldinIZ ill ila' (1 ) .\V I) and tither ('entiat (IovI. ()fflccs itt Gtmwaliati with the 

continual ion of' service aict seniority and all other iri'nkntal henchits applicable ilici c to. 

in an expedicioris niatinct he considered in the intcre4t of juclicc and f'aitplav: taking into - 

SpCcIit ConcRIerat inn I lie plir!liI s and havc-nols nf the pcnpte like mc belonging to the 

lowcm si r'nii of' t lie sk'tv. Rr which act of' your kiodhecs I shall i emain even UrnI cliii. 

\Vitlt kind tC3%l(l 	 A 
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CENTRAl ADM IN 1. TRA!I VE TRi flAl, 	IAT1 

Prin 	1pp PPR N9 ?98 of 2Q2 

rdr 	'rh i q th r, A fliy n f Aiqi, 

THE HON'BLE MR JUSTICE U.N.CUOWIJIIURY, VICE CHAIRMAN. 

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

Sri Krishna Kanta Roy 
Sb Late Priya Nath Roy 
Viii: Botaghuli, P.O:- Panjabari 
Guwahati - 781 037. 

Sri Nripen Kakati 
Sb - Late Rajen Kakati 
Viii. & P.O:- Pub Bork 
District- Kamrup, AAnam. 

Sri Jatin Chandra Das 
S/o Late Joy Ram Das 
Viii: & P.O:- Pandu I3azar 
Guwahati - 781012. 
District: Kamrup, Assam. 

Sri Munindra Chandra Das 
S/o Late Chuni Ram Das 
Viii: Deharkuchi, P.O:- Shanikuchi 
District:- Nalbari, Assam. 

Sri Basãnta Kumar Boro 
S/o.Late Bela Ram Boro 

Bokrapara, Khanapara 

' 	
\strict: Kamrup, Guwahati- 781 022 

1 	 6. Narendra  Nath Sarma 
I •' 	 S/ Late Rama Nath Sarma 

& V:- Bongshar 
:y 

 
j-1stricti: 1- lKamrup, Assarn.. 

'. 	 7.Sri Bongshidhar Bayan 
• 	: S10 Late Laghana Ram Bayan 
.--- 	Viii: & P.0:- Mugdi 

District:- Naibari, Assatn. 

8. Sri Puna Ram Murari 
S/o Late Vhenda Ram Murari 
Viii:- Tangabari Kaiaigaon 

• 	P.O: Tangabari 
District: Darrang, Assam. 

• 	9. Sri Sankar Basfore 
S/o Late Bhuzan Basfore 
Viii: & P.0: Kamiai 
District: Darbhanga, Bihar. 

IL 	10.Sri'Nayn Baba Singh 
- 	Sf0 Late Hera Singh 

Viii: & P.O:- Kamranga 
District:- Cachar, Assam. 

1i.Sri Ramesh Chandra Daimary 
S/o Late Tarani Daimary 
Viii: -  Lahoripar, P.O:- Rupohi 
District: Barpeta, Assam. 

I All the applicants have been working under the Office of 
the Commissioner (Border), Govt. of India,. Ministry of Hoie 

I 	 Affairs, Bhangagarh, Guwahati-781005. 	. . . Applicant. 
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By Sr.Advocate Mr.D.C.Mahanta 	Mr.B.Buragoh1 	& Mr.R.C. 
Borpatragohain.  

- Versus - 

Union of Xni 

	

R@prt 	by th(-, Joint 	cref, 
iiid4a 

	

J3M) Mfltry 	JJorn Mfj 

	

North Illoek, New belIjj 	110 001. 

The Desk Officer (B.F.-Desk) 	 .. o 	ndi, M.H.A., North Blook I Now De1hj 

. The Commissioner (Border) 
Governmnt Of Thdja 
Minjstr of Home Affairs, Bhangagarh  Guwahatj - 5. 

4. The Administrative Officer 
Office of the Commissioner (Border) 
Govt. of India, Ministry of Home Affairs 
Bhangagarh Guwahati - 781 005. 	

. . . . Respondents 
. 	

PRDER 

i 0WDHURY,J..(V.C_j: 
0 	

The applicants are eleven in number espousing a 

Common cause. Considering the common interest in the matter 

and the nature of the reliefs prayed for, leave was granted 

	

to the applicants to present their grxevance 
	by this Uation 	 - 

	

(& 	
The applicants are working in tHe offi \ •' 	Commissioner (Border) Gov 	

ce of the 

. of India, Ministry of Home 

Bbangagar, Guwahati i.e. respondent No.3. The 

-office in questjo, was set up for the construction of 

border road and fencing. Pursuant to the 

above decision the applicants were appointed under the 

respondents:in various posts like UDC, LOC, Peon, Chowkidar, 

Daftry, S afaiwa1a and Driver (Group 
Oct 

& ' D') 

.respeCtjve'y 

' the year 1984. These persons, since then ;  
are workingWj the best of their abilities. The applicant 

No.1 was appointed as LDC in a Purely temporary capacity 
W .e.f. 30 31.985 vjde order dated 10 .4.1985 and his service 
was extended upto 31.3.2007 vide order dated 23.8.2C01. The 

applicant N.2 was appointed as Peon on temporary basi 
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• 	 . 	
0 

•0 •  I 

.;:;..;.l 	- 	 ,-•- 	
0 	 •• 	

0 • 	 -, 



1 

All 

V 	 .rce 	 w 	10w1 t. o 
for a period of one year. Thereafter his  

service wasP extended upto 31.3.2007 VJVdO orcior rInt orl  

23.0.2001. The applicant No.3 was appointed as Peon 

	

w , @.2id98 	in t@iuporry 	ely, TIirfler Ii Wa 

promoted to OffjVCttC an TDC and U Dr 1y nr(I4I- dalr'(l 

16.10.2001. Similarly, the other applicants were appointed 

in Group-'D' AS Peon, Driver, Safajwala and Chowkjdar. The 

applicant No.10 was appointed as Chowjcjder on 21.11.1986, 

• and he was promoted to the post of LDC w.e.f.1610.2001. 

The thematic ; song of this O.A. is for reguiarjsatjon of the 

services of the applicants. In support of their contention 

the applicants referred to the communication sent by the 

Administrative Officer, Office of the Commissioner (Border) 

V  

V 

 addressed to the Desk Officer (BF-Desk), Government of 

India VforV regularisatjon of their service. By the aforesaid 

letter the Administrative Officer indicated about the 
By the said communication 

,...•• 4jy of the fourteen nos. of adhoc staff.Ljt was also V 

 )iagainst'-  

b/ £k\ed, 	: inthe event of winding up of the office

corion of the workto initiate absorption of these 

stàf Hreguiar posts in other off iced of the Ministy 

me Affairs. The applicants also referred to the 

Communication 1  sent by the Commissioner (Border) addressed 

to the Joint Secretary (NE), Ministry of Home Affairs. The 

V 	 V full text of the communication is reproduced below:- 	V 

V V 

	

	

V 

 UN014013/29(00)93CB Dated: November. 13,2000 

To 
V 	

The Joint Secretary(NE) V 	
V 	Ministry of Home Affairs 

\ 	 V V 

V 	
North Block 

• 	 •V 	 New Delhi- 100 001. 

V 	 Sub:- Regularjsatjon of services of temporary 
staff of the Office of the Commissioner 

V 	
, 	 •. • . . 

	 ( Border), 	Ministry of Home Affairs, 
V 	 . •. V 	

Guwahati. 

I am to state that the office of the V 	
Commissioner (border) has 14 nos. of directly 

V VVV 	 recruited Group-C and Group-D staff appointed 
V 	 V 	temporarily in the year 1985 at the time of 



•••••••• -: 

•• i:-" 
• 

£1 ; 

Ir 
sponsored 	by 	the 	Employment 	Exchange 1  
Guwahati. These staff continue to remain 

• tmpor8ry oven &ft@r oomp1e$1on of 11/15 yr 
of service and there is a strong resentment 
?II$h 	 3rr 	r• 	 i .1 nj 	I 
sarvicoB t enable them to get promotion and 
other benefits under ACP scheme. The matter 
wae dieueed in the 34th ItLIe meeting at New 

• Delhi and on the advice of the HLEC a detailed 
note along with bio-data and service 
particulars of these staff were forwarded to 
the Min.of Home Affairs, New Delhi for taking, 
necessary action. Recently, the Govt. has 
approved the additional wrnk for contrncs;ir,n 
of IBB road and fence and as such there is a 
likelihood of the office being continue for 
another 8 to.rO years. 

It is therefore, requested that steps 
may be tacen for regularisation of the 
services of the temporary staff of this office 
an early data. 

Yours faithfully, 

Commissioner (Border)" 

In response to the aforementioned communication Govt. of 

India by letter No.1/1/95-BF dated 24/28.11.2000 intimated 

as to the proposal for continuation of the 29 pSsts in the 

of the Commission 	(Border) icluding the 14 Group 
'V 	 ...... 	

\ 
'D'1  staffs, beyond February, 2001 to March 2007 was 

*ez4-ed to the Finance' Commission. By the said I• \ 	ç4' 	 4 i 

commi*ijcatjon the Govt. of India informed that the Office 
'.' t\ 	'•------• 

'1he Commissioner (Border) was created temporarily for 

supervising the Indo-Bangladesh Border Roads and Fence 

Construction Project Work, which was scheduled to be 

completed by March, 2007, therefore, it would not be 

possible to declare the services of the 14 Group 'C' & 'D' 

temporary staff as parmanent. These applicants filed 

representation before the authority for their 

regu1,.a.risation and finally knocked the door of the. 

Tribunal for redressal of their grievances. 

2. 	. 	The respondents submitted it's written statement. 

In the'written'statement the respondents asserted that the 

• -• .. . Office of the Commissioner (Border) was set u'p in May, 

1984 to 3Jaise with the various construction agencies and 

thStte Government for the purpose of construction of 

Contd./5 
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Indo-Bangladesh bocder road and fencing in Assarn, 

V Meghalaya, Mizoram, Tripura and West Bengal and it was to 

be wound up after the project was over. It was asserted 

that the office was a temporay one and all the posts were 

manned by deputationists from other offices except for 15 

nos. of Group 'C-' and 'D' staff who were directly 

recruited on purely temporary basis at the time of setting 

up the through Employment Exchange, Guwahati. The term of 

appointment of the applicants itself indicated abcut 

the temporary nature of the posts. Those posts were 

created on temporary basis and.were extended from time to 

time. It was stated in the written statement that the 

first phase of, Indo-Bangladesh Border works is nearing 

completion and Gàvt. of India approved additional work for 

construction of Indo-Bangladesh Border road and fence with 

the time frame of 2001-2007. In view of the nature of the 

ments and character of the project, the respondents 

::i: : the appilcants 

:r:t: 

 the 

te,h e. 

We have heard MrD C Mahanta, learned Sr counsel 

for the applicants assisted by Mr. R.C.Borpatragohain, 

learned counsel and also Mr.B.C.Pathak, learned Addl.C.G. 

S.C. for the respondents at length. Mr.Mahanta referring 

to the Constitutional Scheme of rendering justice - 

social,.political and economy, contended that there was no 

• justifiable ground on the part of the respondents in not 

taking tanypositive steps for regularisation of the 

services of. the applicants. The learned S.r.counsel in 

support of hii contention, also referred, to various 

decisions rendered by the Supreme Court to humanise 

justice.Mr. B. C. Pathak, learned Addl.C.G.S.0 did not 

dispute the legal policies for rendering justice and equity 

to all concerned. Mr.Pathak however, referred to the 

Contd./6 

0 



: 6 : 

ground realities and submitted that the applicants were 

appointed purely on temporry basis against project work. 

The posts are inextricably connected with the Scheme and 

since the project is temporary, queston of creating 

permanent posts and for that purpose regularisation of 

servcoa of the applicants does not anne, contendod 

Mr.B.C.Pathak. 

4. 	From the conspectus the following facts emerges: 

The tn 	applicants were appointed during the 

period from 1.10.1984 to 24.11.1986. The applicant No.8 
• 	 '*. 	 • 

Sri Puna Ram Murari was appointed on 28.4.1987. The 

applicant. Nos.7, 8.. and 10 are ex-Home Guard personnels. 

Their recruitments were made through Employment Exchange. 

:The persons were recruited for the task undertaken by the 

Govt. of India for the purpose of construction of 

Indo-Bangladesh border road and fencing in Assam, 

Meghalaya, Mizoram, Tripura and West Bengal. The Office 
• 	

,%f 	 . 

of the \\commissioner  (Border) under Ministry of Home 

\;. 	Affairs jfcha,t  was set up in May, 1984 is a temporary one 
the 

created:for the purpose to completeL  mission undertaken. 

terials, indicated that 	Office is a temporary one 

and 'the posts were manned by deputationists from other 

Offices save and except 15 nos. of Grade 'C' & 'D' staffs 

who were directly recruited through Employment Exchange. 

The posts were created on temporary basis and extended 

from year to year. Some of the applicants were given the 

benefits of promotion on temporary basis with the 

condition that the promotion would not bestow any right 

them to claim regular appointment in the original 

temporary grade posts. The objective behind LeXecUte the 

Construction of Indo-Bangladesh border road and fencing 

in the five border States. It thus appears .that the., 

appointmenis made were for the purpose of completing the 

• 	. - 	project/scheme. 	Their 	appointments 	are 	therefore 

co-terminous of the Scheme itself. The objective of the 
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project was to meet the requirement. The appointments of the 

applicants shall continue with the project and the duration 

is to come to an end with the end of the project on 

fulfillment of the need. 

5. 	 On consideration of all the aspects of the 

mattor, it would not bo nppropriato for tin to tnnno 

direction on the respondents as prayed for in aid of Section 

og th(B Ad mini ri ~ rft tIva T ribijita lo Aet, 10 for aboiiiiy 

the applicants. Any such direction will be contrary to this 

Scheme as well as the legal policies laid down by the 

Supreme Court consistently in this regard right from 

Jawaharlal Nehru Krishi Vishwa Vidyalaya vs. 13a1 Kishari Soni 

(-1997) 5 SCC 86 to S.M.Nilajkar vs. Telecom, District 

Manager, Karnataka (2003) 4 SCC 27; Surendra Kumar Sharma 

vs. Vikas Adhikary and Another 2003 SCC (L&S) 600 and MD, 

TJ.P. Land Development Corporation and Another vs. Amar Singh 

and Others 2003 5CC (L&S) 690. 

Though we refrain from making nny direction on 

4ff 	AthoritY for regularisation of the services of the 
applicnts, we feel F t necesary to express our view that 

•'\\' \_'' . 	 V 	 ' 	 V  

• 31 tcase in hand, deserves consideration for keeping them in 
V 	 V 	 V  

nployment. We have said so in consideration of the basic 

foundation of'lega1 po1cy'which is to provide benefit and 

well being of the denizen -  "salus poluli est suprema lake". 

The cardinal objective of legal policy is to render justice, 

equity and fair play. Our Republican Constitution does not 

countenance to do injustice. It is the basic policy of the 

consideration that law should afford equal direction for all 

signifyijg in. the words of Prof.R.Dworkin - "equal concern 

and respect"..There cannot be two opinions that law should 

-V 
V 

	

	be just. The Court or Tribunal is to assure' that there is no 

failure of jutice. 

V 	 Considering all these aspects of the matter we 

• V 	 leave the matter on the respondents to take care of the 

V 	 Contd./8 
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§1uaian 	w@ 11613@ a lid ti-uE tha L th 	uthoity Will 

continue to take the same care as it bestowed a.ready on 

these persons for keeping the pot boiling. The Scheme is 

ij iy tO:b;QomQG by 2007. 8efore dWfl9 of the  

eirtiin mnd things 1n11 nprt, the rpspondcnts nro to 

• explore all posthle iieasures to mitigate the si1utation with 

healing touch either by devising a scheme or other2 169 it doem fit and 

ptoper. With these observattóns we close the proceeding. 

The application thus stands disposed of. 

• 	
There shall, however, be no order as to costs. 

/V1CC CA1RAN 

Sd! MCMUR (A) 

bb 

.Lt1IC 	
() 	t(UC 

- 

Secfl" Ofjicer (J) 

CA T 	
7,4tf,4T fl,4NCY 
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( t t'hroigk Fax at No.03612529421) 	
. lid.  

Ir 	 No.11013/1I/2002 MIII 	
' . t 	•' Government of IndinThIiat Serkar 

MinisUY of Rome Affairs/Qrih ManfraJya  

•1 

North Block, New Delhl. 
Dated the 24 0' Februa, 2004 

QEflCEORDEn 

' 

The office of the Commissiojier (Border) was created vide Office Order.:j 
No.VI 17019/8/8.o&0,Tp1v 

dated the 29" September, 1984 on temporary. 
basis to look after the consiniction of border 

roads/fence along indoBangladesh 
• Border. it has been decided to close the office of the Comrnjssjoner (order) 

not to offer any extension beyond 28th February, 2004. 	 . 
I 	 . 

2. 	
Deputy Commissioner (Border) is requested to coordinate in the 

matter of 
closing the office and handing over the entire office assets including the records 
of the office 

to BSF. The possibility Of acCornmodaijg the.locally recruited staff 

of the office of the Cotumissioner (Border) is being examined 
separately. 

umar 
UntIo 	 tJ,t Qv 	U1'IIIIJ1i 

To, 
•1 • 	• 

Shti P.K. Deb, 
Deputy Commissioner (Border), 
Office of the Commissioner (Border); 

- Bhangagralj, 
GUWAHATI 


